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PARLIAMENTARY DEBATES
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PARLIAMENT OF INDIA
Saturday, 9th June, 1851

The House met at Half-past Eight of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO 'QUESTIONS
FRaups IN CP.W.D.-

*4780. Shri R. C. Upadhyaya: . (a)
Will the Minister of Home Affairs be
pleased to state whether any com-
E’lamu were made to the Special Police
Establishment against officers and con-
‘fractors of the Central P.W.D. regard-
ing frauds .and excess payment in
respect of the following construction
works by CP.W.D.— "

(I) construction of aerodromes " at
Palam, Gurgaon and Rohtak
Runways) by the Delhi Aviation

fvision; and

(ii) construction of New Nursery
near Humayun Tomb?

(b) Were these complaints register-
ed, if g0, when and if not, do Govern-
ment propose to register them now
and start investigation ag huge pub-
lic money is alleged to be imisappro-
priated and over paid?

(c) Will Government take care that
no document in respect of these cases
is destroyed or tampered with?

The Minister of Home Affalrs (Shri
Rajagobalachari): (a) Yes., Sir. .

(b) and (c). The complaints were
made in 1948 in respect of the con-
struction of aerodromes in 1942-43,
The complaint regarding thc Hohtak
aerodrome was investigated and it was
found that apart from irrcgularities
in . the preparation of estiinates. call-
ing for tenders etc.. there was no
.evidence to support a criminal charge.
In view of the result of the {nvestiga-
tion in the Rohtak case and the time

188 PSD :
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that had lapsed, the complaints i1
respect of the other aerodrofes were
Mt proceeded with, The same com-
plainant made allegations regurding
the nursery near Humayun's Tomb.
These were Investigated but no proof
of any offence could be discovered and
the investigation was dropped.

Shri R. C. Upadhyaya: May I know
how many investigations are pending

now?

Shri Rajagopalachari: 1 answared
that question the other day. I have no
figures at present with me—if the
reference is to other investigations.

Shri R. C. Upadhyaya: May I know
whether the investigation with regard
to item (ii), that is the construction
of a new -nursery near llumayan's
Tomb, has been dropped?

Shri Rajagopalachari: Yes, Sir. 1
said that it was the same conplainant
that wrote about the nursery nesar
Humayun’s Tomb also. These .com-
plaints were investigated; the Special
Police Establishment looked at them
from the point of view of a prose-
cution in a court but no proot of
offence could be discovered.

Pandit Munishwar Datt Upadhyay.
May I know whether prosecution has
been sanctioned against the executive
engineer and some other officials of
the CP.W.D. against whoin charges
were proved prima facie? In answer
to a question some time ago it was
stated that a prima facle case existed
against some officers. Has prosecution
been sanctioned? .

Shri Rajagopalachari: Does the hon.
Member refer to an answer given by
me?

Mr. Speaker: His pnint was that,
some tine back some’ irreqularities
were found agalnst certain CPW.D.
officials in respect of conatruction of
aerodromes. What has been done in
respect of that?
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Shri Rajagopalachari: I don't remem-
ber having answered any question on
that subject, Sir.

Pandit Munishwar Datt Upadhyay:
It was not answered by the Ifome
Minister but by the Minister of Works,
Power and Supply.

Mr. Speaker: Then this question had
better be put to him.

Shri R. C. Upadhyaya: May I know
whether any departmental action has
been taken against the officers re-
ferred to in my question?

Shri Rajagopalachari: As [ said,
these Mses refer to procedure in
1942-43. investigation being initiased
six years thereafter, in 1948. Some of
the officers have been transferred to
Pakistan. No departmental actior is
possible now. Moreover, as regards
irregularities in the calling of tenders
and the like, after so many wvyears
there will be no meaning in proceed-
ing against them now.

CoocH-BEHAR FIRING INCIDENT

*4781. Shri Krishnanand Ral: Will
the Minister of Home Affairs be pleas-
ed to state: .

(a) whether the enquiry held by the
Divisional Commissioner in Cooch-
Behar firing incident is flnished: and

(b) if so, what steps the Govern-
ment of West Bengal have taken to
{mplement the findings of the Com-
missioner?,

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). The
Divisional Commissioner’s enquiry into
Cooch Bihar incident has been finished
and he has made his confidential report
to the West Bengal Government.
judicial enquiry by a High Court
Judge is now proceeding. I am not in
a position to disclose or discuss the

contents of the Divisional Com-
missioner’s report as it might gr:-
judice the judicial enquiry. e

Deputy Commissioner of Cooch Bihar
and two other officers have been trans-
ferred from Cooch Bihar. This was
done so as to give no room for the
belief that a full and detailed enquiry
was being hampered by the presence
of these officers in Cooch Bihar.

Shri Krishnanand Rai: After the
Commissioner’s enquiry, may I know
what was the necessity for and on

whose demand- has the judicial enquiry
been set up? «

hri Rajagopalachari: Even before
the Divisional Commissioner’s enquiry
began, or about the same time, when
1 was answering a question here I had.
I think, promised a judicial enjuiry.
but at any rate I asked the West
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Bengal Government to have a judicial
enquiry by a high judicial officer.

Shri Krishnanand Rai: Is it a fact
that the Commissioner has come to
the finding that the firing was......

Mr. Speaker: Order, order. It has

already been covered by the pre-ious
answer.

D.D.T.

*4782. Shri Thimmmappa Gowda: Will
the Minister of Health be pleased to
refer to the answer to starred ques-
tion No. 4182 asked on the 16th May
1951 and state:

(a) the quantity of D.D.T. produc-
ed in India every year and the places
where it is produced; and

‘(b) the steps that have been taken
by the Government to produce the
required quantity of D.D.T. in India?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) At present
only one firm in Baroda is producing
D.D.T. and the total production s
24,000 1bs. per year.

(b) The Government of Bombay
have formulated a scheme for setting
up a factory for the manufacture of
D.D.T. with the assistance of the
UNICEF. The scheme is still under

discussion with the UNICEF/WHO
authorities.

Shri Thimmappa Gowda: May I
know India’s requirements of D.D.T.
every year?

Shri A. P, Jain: It is estimated that
India requires 1,000 tons of D.D.T. per
year The actual consumption In
1950-51 was 576 tons. The 1,000 tons
I mentioned is exclusive of the D.DT.
required for agricultural purposes.

Shri- Thimmappa Gowda: What s

the quantity used for agricultural pur-
poses?

‘sil:rl A, P, Jain: We have no estimate
of it.

Shri Thimmappa Gowda: May I
know what is the result achiev in
the spraying of D.D.T. to prevent
malaria in Malnad parts?

Shri A, P, Jain: Well, the result has
been quite hopeful.

UNIVERSITY COMMISSION

*4783. Shri 8. N. Das: Will the Minis-
ter of Education be pleased to state:

(a) whether Government have con-
sidered the question of haviag a Cen-
trally Organised Research Organisation
for a thoro study of the Scientific
methods of ucational testing and.
appraisal;

5lée
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™ (bs if so, the steps being taken o
give effect to the recommendations of
the University Commission in this
regard; .

(c) which of the Indian Univer-
sities have permanent full time Board
of Examiners to perform functions as
suggested by the Commission; and

(d) whether Government have made

~ any provision for scholarships for the

training of experts in the Scientific
methods of Educational testing?

The Minister of State for Rehabilita-
ton (Shri A. P. Jain): (a) and (b).
There is no proposal with the Govern-
ment of India at present for setting
up a Centrally organised Researc
Orggnisation. The recommendations
of the University Education Commission
in this regard, along with other

- recommendations are, however, still

under consideration.
(¢) The Ministry of Education has
no information on this point.

(d) No provision has been made so
far for awarding scholarships for the
study of the subject.

Shri S. N. Das: May I know whether
there is any proposal to invite experts
on this subject from foreign countries?

Shri A. P. Jain: The matter is under

’ the consideration of the Government of

India but no decision has been taken
as yet.

Shri 8. N. Das: In view of the fact
that the University Commission has
given top priority to this reform, may
1 know whether there is any proposal
to hold seminars in order to develop
a group of experts?

Shri A. P. Jain: I have already sta‘-
d that the matter is upder considera-
tion and that no decision has been
taken as yet—-Government is aclively
considering the whole matter.

Shri S§. N. Das: Since the recom-
mendations of the University Com-
mission have been considered by the
Government, may I know what steps
have the Universities taken to bring
about reforms in the system of
examinations prevailing in the country?

Shri A, P. Jain: We have no informa-
tion on that point except that the
Universities have established psycho-
logical Institutes for carrying on
experiments on objective tests.

Shri 8. N. Das: May I know whether
the attention of Government has been
drawn to the fact that various kinds
of corruption have entered into the
system of examinations prevalfling in
the Universities?

9 JUNE 1951
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-Shri A. P. Jain: That is as well
known to the Government as to othersw—
that is, the defects of quantum aand
quality that exist. :

Dr. Deshmukh: Is it not a fact that
a high grade training college has been
established by the Central Governe
ment in Delhi?

Shri A. P. Jain: I do not exactly
follow to which high-grade ccllege the
hon. Member is referring.

Dr. Deshmukh: For the training of
teachers.

Shri A. P. Jain: This question does
not concern the training of teachers.

Dr. Deshmukh: Is it aot propused,
Sir, that scientific research in educa-
tional testing is to be carried on
at a later stage in this college? That
was the purpose of my question.

Shri A. P. Jain: Well, Sir, the re-
commendations of the University Coms-
mission are still under examination
and unless a final decision is taken it
is difficult to say where the institution
will be set up. .

Shri S. N. Das: May I know whether
any eflorts have been made by the
Government to estimate the total
expenditure that would be incurred in
connection with examination research
in Universities and different educa-
tional institutions?

Shri A. P. Jaia: It is estimated that
ultimately this scheme will involve
an expenditure of Rs. 10 crores per
year from the Central and Stats
Governments’ revenues. The estimate
ffk ghe examination research is fivg
akhs.

UNIVERSITY EDUCATION

*4784. Shri 8. N. Das: Will the
Ivtﬂgswr of Education be pleased tp
state:

(a) the extent to which the recome
mendations of the University Ccm-
mission regarding University education
have been accepted by Government;

(b) which of these accepted recomy-
medndauona have been given effect to;
an

(c¢) how long it will take to appoint
a Central Grants Commission as re-
commended by the Commission?

The Minister of State for Rehabilita-
tion (Shri A. P, Jain): (3) and (h).
The hon. Member is referroad to the

ly to Starred Question No. 4098
:ged by Shri Kesava Rao on 12th
May, 1051. Since then statutory re-
cognition has been given to Visvee
Bhartf T'niversity.
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(c) The attention of the hon. Mém-
ber Is invited to the reply given to
part (a) of Starred Question No. 1961
asked by Shri Barrow on the 7th
March, 1951.

Shri §. N. Das: May I know, Sir,
since the recommenduations of the Uni-
versity Commission have been con-
sidered by Government what efforts
have been made tn ascertain the exjent
to which the Universities have been
able to give effect to the recommenda-
tions of the Commission?

Shri A. P. Jain: The Universities
are autonomous bodies and they are
giving effect to the recommendations
of the Commission. So far as the
Central Government is ~oncerned, we
have given eflect to the recommenda-
tions with regard to the Aligarh and
the Banares Universities. Two Bills
have been brought here which are
pending before the Legislature. The
Visva Bharati Bill has, already been
passed.

Shri 8. N. Das: To what exitent the
recommendations of the University
Commission regarding religious
instructions have been given effect {0?

Shri A, P. Jain: That will form the
subject matter of the Bill which will
come up for discussion today.

Dr. Deshmukh: Is the Government
aware, Sir, that the revenues of various
Universities differ very widely and if
80 whether any steps are intended to
be taken so as to equalise 1h2 finan~ial
income of the various universities by
giving grants?

Shri A. P. Jain: The revenues of
the various Universities do diifer and
there is no doubt about it. \ccording
to the recommendations of the Uni-
versity Commission a grant committee
will be set up and it will of course
equalise the grants which ure being
made by the Centre to the different
universities.

% Mfer qw: A A gh-
wfafeat carfrr g€ & R g d,
W1 IR gy X oxw feem A
w9 wfer fewiz fomr o’ qEr
2?

[S¢th Govind Das: Whether it s
roposed to give further consideration
1 this respect In the case of newly
established Universities, as that o
Saugor?) Foo w>

Wt Qo o HA: ¥H fawa §
ot xg fea @l fear s aon
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.

21 ot gfrafedta d=T A qralaa !
g I & amey A wqw feamg
/R

[Shri A. P. Jain: It 1s not proposed
to do so now. However the cases of
those Universities which are under the
Centre, are under consideration.] -

Shri S§. N. Das: May I know, Sir,
whether the recommendations of the
University Commission regarding the
setting up of a Central Institute of
Physical Education has oeen consider-
ed by the Government? -

Shri A. P. Jain: In fact all the re-
commendations of the University
Commission which concerned the
Centre are under the active considera-
tion of Government. Some of them
may be implemented; others may not
be implemented on account of financial
and other difficulties.

Rabpros

+4786. Shri Raj Kanwar: Will the
Minister of Information and Broad-
casting be pleased (o state the total
number of Radios installed and in
operation in each of the Part ‘A’,
Part ‘B’ and Part ‘C' States on the
latest date for which figures &1e
available? ¢

The Minister of State for Transport
and Railways (Shri Santhanam): A
statement is laid on the Table of the
House on the presumption that the
hon. Member requires information re-
grading radio transmitters. [See
Appendix XXVII, annexure No. 61].

Shri Raj Kanwar: Are any radios
or their parts manutactured in India
and if not what steps, if any, are
Government taking to give a fillip to,.
this industry? -

Shri Santhanam: The hon. Member
wants information about radio receiv-
ing sets or transmitters?

ts;xm’ Raj Kanwar: About recefving
Sets.

Shri Santhanam: Full details about
radlo receiving set parts which are
manufactured and which are preposed
to be manufactured were given in this
House only a few days ago.

Shri Raj Kanwar: What is the maxi-
mum and minimum price of a radlo
imported from abroad and which
country is the largest exporter of
radios from abroad to India?

’

Mr. Speaker: I think He roes into
too  many details. Has the hon,

minister got the information ready at
hand?
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Shri Santhanam: The hon. Member
will see that this question relates to
‘tl;art)smltters installed in various

ates.

Dr. Deshmakh: Has the (Government
appreciated the importance of brcad-
casting stations for educational pur-
poses and is there any proposal to
establish any broadcasting ctation
purely for the educational purposes?

~ Shri Santhanam: I do not think it
would be worthwhile to establish o
particular station wholly for educa-
tional purposes. Each radio station is
used partly for educational purposes.
I think that is a better metho2.

Dr. Deshmukh: [s it a fact that the
Poona University has established, or is
going to establish, a Dbroadcasting
station for that purpose?

< ,, Shri Santhanam: I have no informa-
tion.

MESSENGER SERVICE SYSTEM

*4787. Shri Raj Kanwar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have come
to any decision with regard to the
introduction of Messenger Service
System in the Central Secretariat and
the attached offices as recommended

, both by the Economy Committee and
the Estimates Committee and if so,
what that decision is; and

(b) if not, when a decision is likely
10 be reached in the matter?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) and (b). The
Scheme is being tried in small com-
pact organisations eg., Cabinet
Secretarial and Planning Commission
Introduction in larger Departments
and Ministries will be considered in
~the light of the results of this trial.

Shri Raj Kanwar: What is the pre-
sent total expenditure incurred on
Class IV government servants who
have been recommended by the
Economy Committee and the Estimates
Committee for replacement by the
proposed Messenger Service System
and what is their total anumber?

Shri Rajagopalachari: If my hon.
+{rlend wants to know the exact

gures, I would request him to give
notice of a question.

Shri Raj Kanwar: What saving in
expenditure is expected {if the
Messenger Service . System s iniro-
duced?

Shri Rajagopalachari: It is not
merely saving in expenditure that was
at the bottom of this proposal. 1t

8 JUNE 1951
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was for improved efficiency and it de-
pends on the education and the type
of people we get for the messenger
service, We have been doing with
chaprassis for so long a time, that ft
is difficult to change over to a new
system at once. But both eiliciency
and economy will have to be consider-
ed together, and so far the attempt
has not proved very successful. But
the experiment is still being carried on.

Shri Raj Kanwar: How many
Ministries ‘have replied with regard to
this proposal and what is the trend of
their opinfon? .- . :

Shri Rajagopalachari: The experi-
ment is being carried on in the Cabinet
Secretariat and the Planning Com-
mission and the results are bein
watched. Other Ministries have no
been very enthusiastic about it, but
as I said it is still being considered,

River PRroJECTS

*4788. Shri B. K. Das: Wil th
Ministe:r of Natural Resources an
Scientific Research be pleased to gtate
whether any of the River projects has
been compelled either to slow down
or stop in consequence of want of
help from the Centre?

The Minister of Natural Resourceg
and Scientific Research (Shri Srl
Prakasa): The attention -of the hon.
Member is invited tn the rarly given
by the hon. Shri N. V. Gadgil to Shri
Kamath’s question No. 477 on the 28th,
November 1950 wherein my hon.
colleague stated that none ~f the river
valley development projects or plang
had been abandoned; but that some of
the investigations had been slowed
down. The position remains the same.

Shri B. K. Das: As regards the pro-
jects that have been undertaken by the
States as well as by the Centr2, are
there any works in regard to which the
grangs have been withheld?

Shri Sri Prakasa: No, Sir. ®*Thut is
not so. It is only flnancial difficulties
that have come in our way.

Shri B. K. Das: What was the totgl
demand in respect of the thrae major
projects Lhis year and what allocations
have been made for them?

Shri Sri Prakasa: As the hon. Mem-
ber will recollect. the hon. the Finance
Minister has budgeted for a sum of
Rs. 30 crores for the projects that are
under the Centre and this will be
utilised for the various projects.

Shri B. K. Das: I wanted to know
what sums out of that have been
allocated for the three major projects?
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Shri Sri Prakasa: If my vecollection
s correct, a lump sum grant has been
made in the budget and it will be
distributed among the various projects.

Mr. Speaker: What he wants to en-
quire about is whether there is any
allocation at all to the three major
projects and, if so, what?

Shri Sri Prakasa: Separately? No,
Bir, the grant is in a lump sum.

Mr. Speaker: In respect of the three
major schemes is there anything to be
spent over them? That is the point.

The Minister of Finance (Shri C. D.
Deshmukh): The figures are likely to
be of the order of 16, 9 and 5, as far
as I remember. 16 for Bhakrn, 9 for
Damodar and 5 for flirakud—that Is
likely to be the distribution.

Shri Shiva Rao: May I know whether
there is any truth in the report that
has appeared in the last year that a
Board of Engineers has been
appointed to look into the Kosi Pro-
ect and that the first stage of the pro-
1:0{ costing Rs. 10 crores is likely to

undertaken in the near future?

Shri Sri Prakasa: So {ar as the first
part of the hon. Member's question is
concerned the answer is in the affir-
mative. A Board of Engineers has
been set up and they will look into
the proposals regarding the first stage
of the project. So far as the second
part is concerned, it all depends
whether the sum of Rs. 11 crores or
80 that is expected to be spent on fit.
{s forthcoming.

Shri A. C. Guha: May I know .if any
scheme the execution of which has
already been undertaken has been
slowed down or not?

Shri Srli Prakasa: Yes, Sir. Three
#échemes have been slowed down
The{)econcem the Assam projects of
the Dehang river in the Abor Hills, As
the hon. Member knows, the recent
earthquake has greatly disturbed the
topography of the place and that is
the chief ®eason why we have had to
make further investigations of this

articular place. Then the Bargi pro-
ect on the Narhada and the Hasdeo

roject in Madhya Pradesh have also
geen slowed down for want of money.

Shri B. R. Bhagat: Is there any
truth in the press report that the work
of the Hirakud project has slowed
down due to some dilference of opinion
or lack of co-operation amorg. the
engincers?

Shri Sri Prakasa: The work of the
Hirakud project is going ahecad. As
regards  differences.  wherever there

9 JUNE 1831
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are human beings working together
there would be these differences.

Maulvi Wajed Al: May I know
whether the question of new river
valley projects in Assam is being dis-
cussed by the Planning Commission?

Shri\ Sri Prakasa: I do not know
what proposals there are before the
Planning Commission. But as the
hon. Member knows. we have two pro-
jects iIn Assam. One is along the
Manas river and the other is along the
Dehang river beyond Pasighat in the

Abor Hills. We are proceeding with
these.

Saikh Mohiuddin: May I know the
reason why the work of constructivn
of the bridge on the Ganges near Patna:
is slowed down?

" Shri Sri Prakasa: I have no informa-
on.

.Shri B. K. Das: Is it a fact that for
the Mayurakshi project undertaken by
the West Bengal Government, the
grant has been withheld?

Shtri Sri Prakasa: No grani has been '
withheld.

COLLECTIVE FARMING

*4789. Dr. Ram Subhag Singh: Wil
”flet Minister of Defence be pleased to
state:

(a) whether the Defence autho-
rities propose to launch experiments
in collective farming; and

(b) if so, what kinds of farms are
proposed to be established?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) and
(b). “Collective farms” as such are
not proposed to be formed. Wherever
compact blocks of 1,000 acres and
above are avalilable, they will be
organised initially as State-managed
Ex-Servicemen's Colonies. After these
are worked as State-managed Colonies
for about two years, the intention is
to transfcrm them into Joint/Tenant.

- Farming Co-operative Societies.

In cases where smaller blocks are
available, they wil] be formed straight-
away into Joint/Tenant Farming Co-
operative Societies grouping them into
a Federation. The biggest Colony in
ﬂge group will constitute the Federa-
tion Headquarters and will control and
supervise the afMliated Societies.

Dr. Ram Subbag Singh: May I know
the total area of land on which such

farming has been allowed in the-
scheme?
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Major-General Himatsinhfi: I thi
this was answered lastnhjtime. Tgt
total area under the new scheme will
be 92,841 acres. In 1949 the .U.P.
Gov_emment have given 15,000 acres.
Besides that, there are ten other
schemes in the various States, cover-
ing about 50,000 acres.

Dr, Ram Subhag Singh: May I know
the average area of land which a
soldier is entrusted to manage?

Major-General Himatsinh§i: It will
be an economical holding. The area
depends on the type of land.

Shri Sondhi: Is it the policy of the
Government that the entire cereal
needed for the consumption of the
Army will be raised on their own
lands, that is the lands attached to the
Defence Ministry?

Major-General Himatsinhji: It is not
possible. Military
do their normal military training for
the defence cf the country. They can-
not, therefore. be put on this job for
the whole-time.

Shri Kamath: Is this scheme in
furtherance of Government's Grow
More Food campaign or is the Defence
Ministry organising this on ’its own
bat”

Major-General Himatsinhji: The hon.
Member knows that a large number
of soldiers have been demobbed and
are likely to be demobbed gradually.
Therefore their resettlement and re-
habilitation must be arranged. That Is
the first and foremost reason for
this scheme. At the same time it alsc
happens to help in the Grow More
Food scheme.

Dr. Ram Subhag Singh: May I know
the kind of ownership which is pro-
" posed to be introduced on such land?

Mr. Speaker: I think t(hls was
answered only a few days back. Was
it not?

Major-General Himatsinhji: Yes, Sir.

MINERAL INVESTIGATIONS

*4790. Shri S. C. Samanta: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) when and where mineral in-
vestigations were conducted in the
dir tricts of Jalpaiguri and Darjeeling:

(b) the reports of the findings of
those investigations; and

(¢) whether Government propose to
conduct further investigatiors in those
districts in near future?
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The Minister of Natural Resources
and Scientific Research (Skri 8ri
Prakasa): (a) and (b). Investigation
of the Geology and of the mineral
deposits of various areas in the
Jalpaiguri and Darjeeling distriets
have been undertaken during ihe last
70 years. A list of the reports relating
SI? glhesef l&ves}tlxzationslés laid on the

able o e House. ce Appendix
XXVIII, annexurt No. 62.] ppendl

. The reports indicate that the more
mportan?o minerals to be found in
these areas are coal, copper, goid, iron
ore, white clay, graphite and dolomite.
The coal is of poor quality. The
copper deposits are a{:au and cannot
be wor on a commercial scale or
support a smelting industry of any
size. The deposits of gold, iron ore and
dolomite are also considered to be
uneconomic to be worked on a com-
mercial scale.

(¢) Further investigations will be
conducted if asked for by the State
Government.

Shri 8. C. Samanta: May I know
whether the building materials and
the road metals that have been
investigated in those areas are suitable
to be transported economically io
other parts of India for.use?

Shri Sri Prakasa: I have no specific
information about this road material,
but the general information that I have
shows that they are uneconomic so far
as working {s concerned.

Sbrl 8. C. Samanta: The hon.
Minister has said in the statement that
the investigations carried in 1950-51
will soon reach the Mlnistri.e May 1|
expect that the results will laid on
the Table of the House?

- Shri Sri Prakasa: Yes, Sir, if the
hon. Member so desires. '

Shri 8. C. Samanta: In which parts
of the Jalpaiguri district has dolomite
been found and to what extent?

Shri Sri Prakasa: I think that a care-
ful study of the reports placed on the
Table of the House, will give the hon
Member the needed information.

REVENUES

*4791. Pandit Munishwar Datt
Upadhyay: Will the Minister of
Finance be pleased to state the total
revenue co'lections from direct and
indirect taxation separately in the
vears 1948-50 and 1950-517

The Minister of State for Finance
(Shri Tyagi): Collections during these
two years from direct taxes will be
about Rs. 16162 lakhs and Rs. 168,78
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hs respectively, and from indirect
tlgl;eg aboll)lt Rs. 195,65 lakhs and Rs.

219,18 lakhs.

dit Munishwar Datt Upadhyay:
MaP)?nI know how does the percentage
between direct and indirect taxes cor;\-
pare with the corresponding figures in

the UK. and US.A.2

Shri Tyasgi: Sir, in the UK. in 195(_)
direct taxes was 54 pex"cent.heal‘lJ e
direct taxes 46 per cent. ' In t an' A
direct taxes was 70 per cen e
direct -taxes 30 per cent. }n a
1950-51 direct taxes was 43 bcep:: .
and indirect taxes 56'5 per .

L J . .

Pan Munishwar Datt Upadhyay:

What ?s“the amount that we expect tor
the year 1951-52?

for
agl: The budget figures
thgh;lea?yw‘;l-sz are dirgctita:testml‘g
crores and 17 lakhs and indire
239 crores and 95 lakhs.

Pandit Munishw:r Da::cg‘pt:g:nzé
know the P :
%‘?&cuﬁn over direct and indirect

taxes separately?

Shri Tyagl: For this, 1 shall require
e May I k it after
. C. Guha: May 1 know
thghrlchAport of the National Inconi\e
Inquiry Committee, Government is
contemplating any change in the inc:l-
dence of taxation between direct an

indirect taxation?

bri Tyagi: Naturally this Com-
mi?tee ha’; beeni appointed just té ex-
amine the capacity to pay in the
incomes of people. This examination
fs being taken up only for this pur-
pose so that the incidence may be fair
to all sectors.

Mr. Speaker: I am going to the next
question. '

ADVISORY SERVICES AND FIELD
PROJETS

*4792. Pandit Munishwar Datt
Upadhyay: Will the Minister of Health
be pleased to state:

(a) the amount provided for India
for her advisory services and field
projects in the 1952 Budget of W.H.O.;

(b) how it compares with the figures
for 1951 and 1950; and

(c) whether any ~ums are earmark-
ed for any particular works or
services?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) to (c). A
comparafive statement showing the
details of the amount provided for
-India for her advisory services and
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field projects in the W.H.O. budgets
for 1950, 1951 and 1952 is placed on
the Table of the House. [See Appendix
XXVilI, annexure No. 63.]

The final figures for 1932 as
sanctioned by the Fourth World
Health Assembly which met in Geneva
in May, 1951 are not yet known.

Pandit Mupishwar Datt Upadhyay:
May I know why the provision for
venereal disease control and also edu-
cation and training has been discon-
tinued in the year 1952?

Shri A. P. Jain: Probably there was
no need for it and there is no pro-
vision in the Budget for 1952.

Pandit Munishwar Datt Upadhyay:
May I know whether as a result of
cholera and plague research has any
specific medicine been found besides
those that are known already?

Shri A. P. Jain: I would
notice of this question.

Pandit Munishwar Datt Upadhyay:
May 1 know whether there were no
Tuberculosis control clinics in Delhi,
Patna and Trivandrum or in any other
place in India and whether they have
been newly started, as it agpears from
item one of the statement?

Shri A. P. Jain: That appears to be
s0,

Pandit Munishwar Datt Upadhyay:
Had we any Tuberculosis clinics in the
country anywhere?

_ Shri A. P. Jain: So {ar as the Cenlre
is concerned, these are the three
clinics which have been set up. Three
more are proposed to be _set ‘up in
Bombay, Lucknow and Calcutta. There
may have been others which may have
been set up by the State Governments.

Pandit Munishwar Datt Upadhyay:
May I know whether the administra-
tion of this Department is left to the
State or to the Central Government.
because I find that no provision has
been made for administration as seen
from item 9 of the Statement for the
year 1951-52?

. Shri A. P. Jain: Obviously a scheme
like that will partly be implemented
by the Cential Governiment and partly
by the State Governments.

Pandit Munishwar Datt Upadbyay:
May I know where conferences are to
be held as stated in item 3 of the
statement?

Shri A, P. Jaln: The conference may
take place either in Macras or h.
Calcutta.

Mr. Speaker: Next question.

require
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INCOME-TAX

*4793. Pandit Munishwar Datt
Upadhyay: Will the Minister of
‘44 ~nce be pleased to state:

(a) the amount .of income-tux 1e-
¢eived from anonymous tax evaders
up to May, 1951; and

(b) whether such tax evaders have
disclosed their earnings and the
sources of earnings?

The Minister of State for Finance
(Shri Tyagl): (a) The amount of in-
come-tax received from anonymous
tax evaders up to the month of May,
1951 is Rs. 30,751. .

(b) They have not disclosed thelr
earnings and sources of earnings.

Mr. Speaker: We shall go to the
next question. This was dealt with
formerly. o

CaP1TAL FORMATION

*4794. Shri -Amolakh Chand: Will
the Minister of Finance be pleased to
state whether there has been a pro-
gressive fall in the rate of capital
formation in India during the last
three years and if so, what steps are
being taken to improve it?

The Minister of Finance (Shri C. D.
Deshmukh): Precise data are not
available regarding the rate of capi-
tal formation in India so that com-
parison or ascertainmeni of trends is
not possible. However, Government
have been encouraginf the formation
of capital in the private sector by
various methods. the more important
of which are the liberalisation of de-
preciation allowances on plant .and
machinery for income-tax purposes,
the exemption of new industrial
undertakings from income-tax for a
specified period. the granting of relief
in respect of customs duties on
imports of raw material and plant and
machinery, and the promotion of smaull
savings schemes.

Shri Amolakh Chand: May I know
if India entered iInto an agreement
with the International Monetary Fund
with high hopes of capital “formation
in India?

Shri C. D. Deshmukh: There s no

connection between capital formation .

in India and India’s membership in the
International Monetary Fund.

Mr, Speaker: The point seems to be:
whether any decisions have heen taken
or anything done which will indirectly
help capital formation. That is how 1
understand it: I do not know what the
Member means. .
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Shri C. D. Deshmukh: The principal
object of the International Monetary
Fund is to ensure thal the currency
remains stable and to advise Member
Governments if there are any tempo-
rary difficulties in the balance of pay-
ments, to meel them. In the course
of carrying cut their duties, the Fund
does advise the Member Governments
in regard tc fundamental economic
conditions and if the conditions are
such as to inhibit the formation of
capital, their advice would be useful
in taking remedial measures.

Shri Amolakh Chand: May I know
if -the ex-Finance Minister Dr. John
Matthal gave tgx reliefs of various
kinds to the industrialists in the hope
that they would help capital formation.
and provide an incentive for increas-
ed production and if so. what was the

result? . .

Shri C. D. Deshmukh: This has beenv
discussed during the course of the

Budget.

Mr. Speaker: He wants to know the
results.

Shri C. D. Deshmukh: I cannot take
the matter any further than I took it
in the course of the Budget discussions.
I mentioned there that the debenture
flotation, that is 195°. had been more
successful than in the previous year.
Another slight indication is that the
amount floated in regard to Issue Capi-
tal was 72'68 crores in 1949 and it was
85'09 crores in .1950. This shows
perhaps a slight imprnvement.

Shri T. T. Krishnamacharl: Arising
out of the ansyer of the hon. Minister
in respect of concessions shown by the
Government in the matter of de-
preciation allowances, has it been
noticed by Government that there is
a tendency on the part of industrial
concerns in India to write up thelr
capital similar to what is done in the
United Kingdom?

8hri C. D. Deshmukh: I am not aware
of any official study having been made
in that regard.

Shri Amolakh Chand: 'The hon
Minister said that no precise data are
available. May I know whether it is
due to the fact that the industrialists
are not keeping proper accounts?

8bri C. D. Deshmukh: In relation to
the last question or in relation to capi-
tal formation?

Mr, Speaker: Capital formation.

_Shrl C. D. Deshmukh: Gathering
information in regard to capital forma-
tion is not necessarily dependent on
data being made available by
industrialists. T would {nvite honm,



8518 Oral Answers

Member’s attention to para 39 of the
First Report of the National Income
Committee where it has beecn pointed
out that there are, at the moment, 1
India, no data that would vermit an
estimate of capital f{ormation. They
point out that there are no current
-data on the economic structure of the
basic industry of the country. namely,
agriculture and related activities.

ere are no reliable figures available
in regard to the savings of the popula-
tion attached to land or even of the
urban population. So except for the
hope extended by further analysis of
production statistics, there is very little
one could depend on in forming esti-
mates of cgpital forgation. 1t s
1eally a big statistical problem: it
does not depend on the attitude of any
particular section of the community.

Shri Amolakh Chand: May 1 know
whether in the para which BRas been
referred to by the hon. Minister of the
National Income Committee’s report,
they have said that capital formation
in India is approximately 30 per cent
and as data are not available, they have
had to rely on figures of Income-ta::
only?

Shri C. D. Deshmukh: It is no use
asking me what para 3.9 of the Firat
Report of the National Income Cormr-
mittee says. I think a copy of the
report is available in the library.

ScHooLs IN DeLHi (ADMISSION)

*4797. Shri Deshbandhu Gupta: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that at the
time of fresh admissigns this year
large number of students were refus-
ed admission, if so, the number of
such students and steps taken by

Government to secure admission for
them:

(b) whether it is a fact that there
is overcrowding in most of the
schools, if so. the average number of
students which a teacher is required
to take in the primary classes and in

th% Secondary classes respectively;
and

(c) whether there are a large num-
ber of private schools run by indivi-
duals in small places on a commercial
basis. if so, what control do Govern-
’ment exercise on such institutions?

The Minister of State for Rehabilita-
tion (Shrl A. P. Jain): (a) Some cases
of refusal of udmission have been re-
ported, but the exact number of such
students is not yet avalilable. The
Jocal Administration registers the
names of such siudents and all efforts
are made to secure seats for them
Subject to availability of funds open-
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ing of new schools or new sections is
also authorised.

(b) ¥Yes. Sir. The average number
of students whom a teacher is required
0 teach in Primary and Secondacy
classes is 45 and 40 respectively.

(c) It is reported that a large num-
ber of unrecognised schools are rua
ir. private houses The exact number
of such institutions is not known
Government have no control over
such Institutions.

Shri Deshbandhu Gupta: May I
know whether it is a fact that all
mupicipal  higher and secondary
schools have bheen taken over recent!y
by the Government? .

Shri A. P. Jain: I should like to have
notice of the question.

Shri Deshbandhu Gupta: May I
know the number of schools, higher
and secondery schools which have
been opened by the Government since
the influx of refugees, that 1s, since
August 19477

Shri A. P. Jain: In 1947, there were
117 schools; in 1951 the number of
schools is 146; that is 29 schools more
hhave been opened.

Shri Deshbandhu Gupta: How many
of these 29 schools have been opened
Iy the Government?

Shri A. P. Jain: They have either
been opened by the Government or
taken over by the Government.

Shri Sohan Lal: May 1 know whether
there is any reservation of seats in
‘he Delhi Government schools fur the
scheduled caste students?

Shri A. P. Jain: They are equslly
cligible for admission in all the
schools.

Shri Deshbandhu Gupta: Wiih re-
ference to ‘the reply to part (a
inay I know the approximate number
o( students? Is it more than 20.0."
who have been refused admission this
vear in the higher and secindary
schools? - Have you got any figures?

Shri A. P. Jain: The approximate
rumber of students who have been
refused admission and who were re-
gistered with the Director of Publ:?
Instruction was approximately 14ui*

‘Out of these, about 40 or so were nit

cualifled; two did not appear: the
remaining about 1358 have beea fived
up.

Shri Deshbandhu Gupta: Is the hon.
Minister satisfied that these figures
represent the total picture, that is, that
the number that has not been register-
ed is not many thousands?
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Shri A, P. Jain: I am not sure about
the number of students who have not
been registered with the Director. I
can only depend upon the figures
supplied by the Director and I do be-
lieve that the figures represent the
correct picture.

Shri Deshbandhu Gupta: In view
of the fact that these private schools
are really run on commercial lines, and

are so many abuses reported
against the schools, do Government
propose to take steps to introduce
some control on these schools?

Shri A. P. Jain: I do not know what
the hon. Member means. This is a
free democratic country where any-
body is at liberty to carry on any
institution or trade. It is for the
parents to send their children to the
schools or not.

Mr, Speaker: We will go to the next
question.

Shri Deshbandhu Gupta: A very
good interpretation of democracy.

SHORT SERVICE SYSTEM

*4798. Dr. M. M. Das: Will the Minis-
ter of Defence be pleased to state:

(a) whether Government contemplate
to introduce the “short service system”
in the Defence forces; and

(b) whether the ‘short service system’
hag been given any trial before in the
Indian Army?

The Depu Minister of Defence
(Major-General Himatsinhfi): (a) and
(b). It is not quite clear what the
hon. Member has 'in mind when .he
refers to the ‘Short Service System'.
In the Officer ranks the system of
granting Short Service Commission for
limited periods has been in existence
for a fairly long time. The Lower ranks
are engaged ordinarily for a combined
colour and reserve service of 15 years.
In certain branches and under certain
conditions, engagement for shorter
periods is also authorised.

Dr. M. M. Das: In view of the fact
that this system of short term service
has been adopted by many countries
of the world, I beg to know what are
the advantages and disadvantages of
the system and its implications.
financial or otherwise. so far as our
country is concerned?

Major-General Himatsinhji: It s a
question of national policy. I have
anticipated this question and I have
accordingly prepared a statement
which I would like to read with your
permission.
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The bon. Member may have in mind
the system obtaining in certain Western
countries of calling up men com-
pulsorily for service for one or two
years. The circumstances in which-
this system was adopted vary from
country to country. his system has:
its obvious advantages inasmuch as it
is the surest way of building up a very-
large reserve of man-power to meet
emergencies. It, however, entails a.
great strain on the Standing Army &nd
is also a fairly expensive proposition.
It is said that in England. for example,
the Standing Army has been denuded
to such a large extent to provide
Instructors for national servicemen.
that the number of active formations
had to be reduced even below the
safety limit. For a country like surs.
the adoption of compulsory military
service, which is more or less the same
thing as the adoption of the system
of national service for a limited period.
i{s not at present a practicable pro-
position. We are finding it difficult to-
spare Instructors and equipment even.
for the ‘.erritorial Army and the
National Cadet Corps and economy
considerations require that the Army
that we have got to-dayv should be
reduced further. Apart from this, the
building up of rescrve of trained man-
power has no significance unless we
can build up at the same time resources
at the back to enablc this reserve
man-power to undertake defence in an
emergency. Our first endeavcur
should. therefore, be to make India
self-sufficient in regard to military
equipment of various kinds rather than-
to start a system of compulsory military
service.

Mr. Speaker: I think furthe:
questions may be put off to some-
other occasion. We go to the next
question.

BurMa O1L CoMpaNY

*4799. Shri A. C. Guha: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) if the Burma Oil Company has
any establishment at Manipur (Cachar-
Assam);

(b) if the B.O.C. authorities have
transferred most of their useful
machinery to Patharia in East Pakis-
tan and have stopped their mining
operations;

(c) if so, what action have Govern-
ment taken in the matter; and

(d) the amount of royalties real‘sed
from the Manipur oil fields during the
financial years 1948-49, 1949-50 and:
1950-517

L]
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The Minister of Natural Resources
and Scientiic Research (Shri Sri
Prakasa): (a) Manipur is a Part C
State under a Chief Commissioner. It
has been ascertained from the Chief
Commissioner, Manipur, that the
Burmah Oil Company has no establish-
ment in Manipur. They have, how-
ever, agents there for distribution of
Setrtgl. kerosene oil and other by-pro-

ucts.

(b) and (c). In 1949, Government
rermitted the Burmah Oil Company
o export some of its machinery to
East Pakistan. The Geological Survey
-of India and the Chief Commissioner.
Manipur, have no information abou!
the stopoage of mining operations in
Assam by the Burmah Oil Company.

(d) Since no oil flelds are bein
worked in Manipur. the question o
realization of royalties does not arise.

You will be pleased to note. Sir.
that the hon Member in part (a) of
‘his guestion. has referred to Manipur
in Cachar-Assam, and on that basis.
the reply was drafted as 1 have read
{t cut to the House. Later. it was dis-
covered that the Burma Oil Comnany
held a prospecting license for oll in
Masipur in Cachar-Assam. If the
hon. Member was referring to Masli-
pur. T may say that that license
terminated in 1947, As far as the
‘Geological Survey of India is aware,
the oil company did not carry out any
work of impnrtance in this area except
for some aeolngical traverses.

Shri A. C. Guha: Sir, it was a
mistake for Masipur.

Have Government taken any action
for the extraction of nil in Patharla
aren which has now fallen in Indian
territory aeccording to the Bagge
Award?

Shri Sri Prakasa: This question of
Patharla is a constant headache
because the dividing line between
Pakistan and  oursrlves i{s not yet
-clear, either in the Radcliffe or in the
Bacge Award. But we are trying:to
malre sure of the linc and are taking
the necessary steps in thal behalf.

Shri Challha: Have the B.O.C.
authorities transferred their machinery
they had in Patharia over to Pakistan,
as under the Bagge Award it fell into
Pakistan? )

Shrl Srl Prakasa: 1 have no informa-
tion on the subiect. The fact is that
that company have licenses for pro-
specting on either side: and so far as
1 am aware. thev are carrying out
their work according to these licenses.

&hri Chattha' Is it a fact that the

source of the petrol is in Assam, i.e.,
-on the Indian side?
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si Shri Sri Prakasa: I hope that is so
1r.

SULPHUR

*4800. Shri A. C. Guha: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) if sulphur is available in ele-
mental form in India; and

(b) if there are secondary sources
of sulphur in India?

The Minister of Natural Resources
and Sclentific Research (Shri: Sri
Prakasa): (a) Small quantities of
bacterial deposits of sulphur have been
found in the Masulipatam Coast,
Madras. We have so far no definite
information of the existence of sulphur
in the elemental form in the country.

(b) There are deposits of iron
pyrites, copper pyrites, gypsum ard
baryte ocrurring in different parts of
India which may be looked upon as
secondary sources of sulphur

Shri A. C. Guha: May I know
whether the copper pyrites tound In
Dhalbhum is being utilised for the:
extraction of sulphur?

Shri Sri Prakasa: I fear I could, not
catch the name of the place mentioned
by the hon. Member. If it is Bhagal-
pur, we have no information.

b Shri A. C. Guha: It is not Bhagalpur
ut......

Mr. Speaker: It is better to go to the
next question. -

CONTRACT FOR JEEPS

*4801. Shri Kamath: Will the Minis-
ter of Defence be pleased to refer to
the answer to my starred aquestion
No. 3504 asked on, 25th April, 1951 and
to state:

(a) the full name, address and des-
cription of the firm, and not merely its
initials;

(b) whether it is a subsidiary firm,
it so, which is the principal;

(c) the capital assets and financial
status of the firm;

(d) its connection, if any, with
Antimistant Ltd. with whom the
earger contract for jeeps had been
made;

(e) whether any advance payment
has been made to the firm: and

(f) whether any jecps have arrived
or are on their way?

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) The
name of the firm is S.C.K. (Agencres
Limited and its address is 3, S
James's Place. London, S.W.I. The
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firm has recently informed our High
Commissioner in UK. that the
Registrar of Companies has approved
of the change of name now on request
to “Sir James Marshal Cornwall and
Partners Ltd.”

(b) We have no knewledge of the
firm being subsidiary to any other.

(¢c) The authorised capital of the
Company is understood to be £25,000.
The High Commissioner satisfied him-
self about the financial status and
dependability of the firm.

(d) We are not aware of any .on-
xrljgtion of this firm with Antimistant

(e) No.

(f) No.

Shri Kamath: Has the Defence
Ministry received a copy of the con-
tract which was signed on the 2nd of
March with this firm and if so, may I
know whether a copy of that contract
will be placed on the Table of the
House?

Major-General Himatsinhji: Sir,
with the permission of the Defence
Minister we may do so.

Mr. Speaker: Does the hon. Minister
agree?

The Minister of Defence (Sardar
Baldev Singh): What is it? i

Mr. Speaker: About placing a copy

of the contract of the 2nd March, 191

on the Table of the House.

Sardar Baldev Singh: 1 don't think
so, Sir. 1t the hon. Member is
interested and wants to see the con-
tract, I am prepared to show it to him.

Shri Kamath: In view of the fact

that that contract provided for delivery
to ecommence on the 2nd of June, may

I know if any jeeps have arrived so
far?

Major-General Himatsinhji: The
contract provides that three months
after signing, the first delivery of €8
jeeps will be made. But Government
decided to send inspectors, and as
there were not enough inspectors in the
High Commissioner’s Office, there has
been some delay in the matter.

Shri Kamath: How much delay is
likely to occur?

Major-General Himatsinhji: Our
inspectors have gone there to take the
work in hand.

Shri Kamath: Does the cnntract
contain a penalty clause _and also
provide for inspection before shipmeoent,
ani......

Mr. Speaker: Order. order. He can
see a copy of the Contract and he cin
refer to it and get the Information
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Major-General Himatsinhji: Sir, that
matter will be considered, I mean the
question of placing a copy of the con--
tract on the Table of the House.

Shri Kamath: Does it contaip a
penalty clause and a clause for
inspection before shipment?

S_Major{ieneral Himatsinhji: Yes,
1T,

Shri Kamath: Is there any variation
in this contract from the standard
contracts of the Indian Stores Depart-
ment?

Major-General  Himatsinbji: No,
Sir.

Shri Kamath: The Finance Minister
stated some time back in answer to
Pandit Kunzru that the Auditor-
General was dealing with this parti-
cular matter. Is ‘his report on m
subject going to be laid on the Tab#®
of the House?

The Minister of Finance (Shri C. D.
Deshmukh): The question of Pandit
Kunzru was about the audit report of
the Auditor-General and I said that
the audit report will be ready in due
course and will be placed before the
House, and some reports have been
placed, according to article 151 of the
Constitution.

Shri Kamath: The Minister has not
given the information as to what the
initials stand for. I wanted the full
name of the firm, Sir. What is ‘he full
name?

Mr. Speaker: We need not go irto
those details now.

The Question-hour {s over.

WRITTEN ANSWERS TO QUESTIONS
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CrLn MorTALITY

[*4785. Shri Khaparde: WI1ll the
Minister ¢’ Health be pleased to state:

(a) whether the Government of
India have received monetary help
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from any International Fund to pre-
went child mortality in India and
what measures are being taken with
the help of that fund; and

(b) if so, the number of children
who took benefit of these measures
during the year 19507?]

The Minister of State for Rehabilita-
tion (Shri A, P. Jain): (a) The Govern-
ment of India have not received any
monetary help from any International
Fund to prevent child mortality in
India. But certain projects and
advisory services such as free milk
feeding schemes, anti-malaria, anti-
tuberculosis and anti-venereal diseases
campaigns, maternity and child wel-
fare services, training centres and
training of doctors and nurses abroad
have been started in this country with
the aid and assistance of W.H.O. and
the UN.I.CEF. These programmes

.MNill no doubt help in reducing
t{\ortality of children in India.

(b) Durinﬁ the end of the year 1950
aboul orie lakh of children in 18
different States of India were in
receipt of a free drink of 8 oz. of re-
constituted skimmed milk every day.
It is not possible to estimate the
number of child beneficiaries under
the other projects.

TRANSFER OF PHOTOSTAT MACHINES

*4795. Shri Sidhva: Will the Minis-
ter of Finamce be pleased to state
whether Government propose tc
transfer the Photostat machines from
the Administrative Intelligence Room
to the Director of Archives as sug-
gested by the Estimates Committee
and if not, why not?

The Minister of Finance (Shri C. D.
Deshmukh): Government have decided
to transfer the photostat machines to
the Director of Archives. Action has
already been initiated wi‘h a view to
effecting the transfer.

CoocH-BEHAR FIRING

#4796. Shri Sidhva: Will the Minister
of Home Affairs be pleased to refer to
his statemefit that a judicial enquiry
would be held regarding Cooch-Behar
firing and state:

(a) whether any tribunal has been
appointed for the purpose; and

(b) if not, what are the reasons for
the delay?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) Mr. Justice S. N.
‘Guha Roy of the Calcutta High Court
has been appointed to hold a judicial

. enquiry into the Cooch-Behar firing.

(b) Does not arise.
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SHEIKHS AND MOMINS OF CHHOTA
NAGPUR

[*4802. Shri Oraon: Will the Minister
of Home Affairs be pleased to state:

(a) whether Government are aware
of the fact that those Muslims of
Chhota Nagpur Division in Bihar who
are known as Sheikhs and Momins and
who are weavers by profession, are
all Adibasis who had embraced Islam
during the Muslim rule;

(b) it so, whether the Government
consider these Sheikhs and Momins of
Chthota Nagpur Division as Adibasis or
not; .

(c) if they are considered Adibasis,
whether these Sheikhs and Momins are
given the same privileges by the Gov-
ernment as are being given to the
other Adibasis;

(d) it not, whether they are con-
templating to give them these privi-
leges or not; and

" (e) it not, why not?]
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The Minister of Home Affairs (Shri
Rajagopalachari): (a) Government
have no information.

(b) to (e). I take it that what the
hon. Member has in mind is whether
these people should be treated as
Scheduled Tribes. They have been for
long treated as just Muslims and not
as Scheduled Tribes. The question as
to whether they should be given any
special concession_on the ground of
being backward is quite:a different
matter and it is ho the State
‘Government will duly consider it.

1 may add that if they desire to
claim to be treated as tripes, they.may
usefully address the Bihar Government
first who have to initiate any possible
change.

- [ J
FiNaNCE COMMISSION

*4803. Maulvi Wajed Ali: Will the
Minister_of Finance be pleased to state:

(a) when the proposed Finance
Commission is going to be appointed
and begin functioning; and

(b) the rules about the work of the
Commission, if they are ready?

The Minister of Finance (Shri C. D.
Deshmukh): (a) As soon as practicable.

(b) The rules of procedure for its
working will be framed by the Com-
mission after it has been constituted.

USE OF CHARTERED PLANES BY
MINISTERS

*4804. Shri Kamath: Will the Minis-
ter of Fimance be pleased to state:

(a) whether there are any rules
governing the use of special or charter-
ed planes by Ministers, if so, what they
are;

(b) if not, what are the conditions
or circumstances in which such use is
permitted;

(c) how many such planes were used
by Ministers during 1948-49, 1848-50
and 1950-51, flgures being given
separately for each Minister in each
year; and

(d) the persons, apart from officers
and staff, that a Minister is permitted
to take with him on travel by such
planes?

The Minister of Finance (S8hri C. D.
Deshmukh): (a) A copy of the current
rules regulating the chartering of
planes by the hon. Ministers has n

laced on the Table of the House.

64.]

(b) Does not arise.

(c) The information is being collect-
ed and will be placed on the Table of
the House.
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. (d) A Minister travelling on dJuty
is allowed to take any persons raquir-

ed to accompany him for the purpose
of his visit.

NATIONAL ANTHEM

*4805. Shri P. Basi Reddi: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that several
representations have been made to
Government urging the playing of the
National Anthem at the end of every

day’s programme of the All India
Radio; and

(b) if so, whether Government pro-
pose to introduce tie National Anthem
into the daily programme of the All
India Radio?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Some requests of this = nature have
reached All India Radio.

(b) It is not proposed to {ntroduce
the National Anthem into the dally
programmes of All India Radio. It {s
intepded to be played only on special
occasions.

LAwW oF CITIZENSHIP

*4806. Shri G. S. Guha: Will the:
Minister of Home Affairs be pleased
to state:

Ja) whether a Bill on the law of
citizenship is proposed to be breught
before Parliament; and :

(b) if so, when?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) Yes.

(b) The draft of the Bill is still
under consideration.
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MINERAL DEPOSITS

|*383. Shri Khaparde: Will the
Minister of Natural Resources ' and
Scientific Research be pleased to state:

(a) the number of places where
survey was made in order to discover
deposits of coal, manganese and kero-
sene oil during the years 1947 to 1950
and in how many cases the presence
of these things under the surface of
the earth was correctly judged;

(b) at how many places digging
operations are being carried on at pre-
sent and what minerals are expected
to be found in those places; and

(¢) how many minerals are expect-
ed to be found by 1952 as a result of
such surveys?]

The Minister of Natural Resources
and Scientific Research (Shrl 8ri
Prakasa): (a) A list of investigations
undertaken by the Geological Survey
of India for coal, manganese and
petroleum during the years 1947-48 to
1950-51 is laid on the Table of the
House. [See Appendix XXVIII,
annexure No. 65.]

In the majority of cases the work
was confined to known deposits but
some manganese ore deposits were
recently discovered in Kalahandi
district of Orissa. Regarding petroleum
deposits, some indications of suitable
structures in -which petroleum might
possibly occur have been found in the
Jwala Mukhi area in the Punjab
but these have yet to be proved by
drilling. .

(b) Some prospecting by means of
pits and trenches has been done in the
case of manganese deposits but much
more detailed work will be necessary
for proving the deposits in order to
decide whether they are workable on
a large scale or not. In the case of
coal, the usual type of exploratory
work done by the Geological Survey is
to map the outcrops and then study
the structure and other properties of
the coal seams. Digging operations in
this case are confined merely to taking
samples for testing the quality of coal.

(¢) It is not possihle to predict how
many deposits are likely to be found
in future.

LLOANS TO INSTITUTIONS

284. Shri Sanjivayya: Will the Minis-
ter of Rducation be pleased to state:

(a) the names of institutions which
received interest-free loans during the
years 1949-50 and 1950-51; and
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(b) what is the total amount of such.
loans given so far?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) and (b). A
statement is laid on the Table of the
House. [See Appendix XXVIII,
annexure No. 66.]

GIRL STUDENTS

385. Shri_Deshbindhu Gupta: Will
the Ministé# of Education be pleased
to state the-number of girl students
in. the Primary, Secondary and High
schools in the State of Delhi on 1st
May, 1947, 1948, 1949, 1950 and 19517

‘The Minister of State for Rehabllita-
tion (Shri A. P. Jain): The informa-
tion asked for ig as follows:

Details Enrolment on 1st May
1947 1848 1949 1960 1951

In Priznury schools
10,611 17,606 16,978 23,003 25,608

In Middle Schools
4,600 4,610 7,198 10,476 11,592

In High and Higher
8Secondary Schools
5,297 6,353 7,214 8,088 8,571

IAS.

386. Shri Deshbandbu Gupta: Wwill
he Minister of Home Affairs be pleas-
ad to state the number of candidates
belonging to the State of Delhi who
appeared in the 1.A.S. Examination
during the years 1948-49, 1948-50 and
1980-51 and how many of them were
successful and have been taken
service?

The Minister of Home Affairs (Shri
Rajagopalachari): A statement is laid
on the Table of the House. [See
Appendix XXVIII, annexure No. 67.] °

CustomMs Dvury ON GOLD

387. Shri Shankaraiya: Will the
Minister of Finance be pleased to
state:

(a) the amount of (import) customs
duty realised on gold during 19848,
1949, 1950 and 1961; and

(b) what is the value of gold realis-

by confiscation out of gold
smuggling?

The Minister of Finance (Shri C. D,
Deshmukh): (a) Figures according to
calendar years are not available but
those according to flnancial years are
given bclow:

1047-48—Rs. 98.83.000,
-1948-49—Rs. 18.33.000.
1949-50—Rs. 39.000.
1950-51—Rs. 81,000.
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These figures include import duty
chargeable on gold bullion and gold
sheets and plates which have under-
gone 1o process of manufacture subse-
quent to rolling, assessable under item
61(3) and gold coin assessable under
_lrtenilﬂ 62(2) of the Indian Customs

ariff.

(b) The value of gold realised by
sale of confiscated gold is:

1948.— Rs. 9,34,435.

1949.—Rs. 10,09,134.
- 1950~ Rs. 32,79,778.
1951. —Rs. 11,45,123.

LAND TENURE SYSTEM IN SAHADARA

389. Pandit Munishwar Datt
Upadhyay: (a) Will the Minister of
Home Affairs be pleased to state what
are the area, revenue and gross rental
of the tract of land known as Sahadara
Ilaqa which was added to Delhi State
from U.P. .in 1915?

(b) What is the law of land tenure
a plicable to Sahadara Ilaga aforesaid
present?

(c) How does it differ from the law
of land tenure in the rest of the State
of Delhi?

(d) Why not have a uniform law of
land tenure in the whole of Delhi
State? . -

The Minister of Home Affairs (Shri
Rajagopalachari): (a) The tntal area
of Shahdara llaga is 30,389 acres and
its annual land revenue is Rs. 19,579.
The gross rental of the tract is not

available. However. the average
annual cash rent is given below:
Kind of land Annual rent
per Bigha

Ohahi (and (watered from wells) Ra. 1/4/-
Canal irrigated land. Rs. 8/-/-
Bailab, ¢.e. land irrigated

by floods, Re. 7/-/-
Barani land (dependant

om rain only). Re. 1/-/-

(b) The Agra Tenancy Act, 1901 and
the U.P. Land Revenue Act, 1901.

(¢) The remaining area of the Delhi
State is governed by the Punjab
Tenancy Act. 1887, the Punjab ILand
Revenue Act. 1887. and the Punjab
'll‘sg\:nts (Security of Tenure) Act,

(d) The suggestion will be taken
up for consideration at the time of the
next settlement which is due
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ScHoOLS IN Drrmx

390. Shri Deshbandhu Gupta: Wil
:he th:tl:ister of Education be pleased
0O 8

(a) the number of primary. lower
and her secondary and high schools
recogn and unrecogn respec-
tively in the State of Delhi on 1st
May 1951

(b) how many of them are run by
local bodies, and how many by Gov-
ernment;

(c) the total amount of grant given
and expenses incurred on Government
run schools during 1850-51;

(d) the total number of students in
the primary schools and Secondary
ang High Schools on 1st May 1951;
an

(e) how many of such schools are
running two shifts?

The Minister of State for Rehabilita-
tion (8hri A. P. Jain): (a) (i) Recognis-
ed institutions.

(1; Primary Schools—550.
(2) Middle Schools—176.
53) ¥ Schools—380.
4) Higher Secondary Schools-—36.

(ii) Unrecognised institutions are
in many cases held in private houses.
Government of India have no informa-
tion regarding their number nor can
this number he ascertained without an
expenditure of time, money and energy
which would not be justified by the
results.

(b) By Government By local Bodiea
Primary 814 178
Middle 27 14
High 14 -
Higher -

Secondary ¢ ?

(c) (1) Grant given to aided schools—-
Rs. 23,97,200.

(ii) Grant given to Local Bodies—
Rs. 8.93,270.

(iii) Grant given to*
Schpols.—Rs. 72,100.

(iv) Other Grants.—Rs. 1,85,827.

(v) Expenditure on Government
maintained Schools.—Rs. 28,25,573.

(d) Number of students as on H$l1sf
March, 1951.

In Primary Schools—86.763.
In Middle Schnols—26,938.

In High and Higher Secondary—
50,452.

The enrolment figures for 1st May
1951 are not readily available but can
be collected and supplied to the
Hon'ble Member, if he so desires.

(e) 88 Schoors.

Specia!

138 PSD
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Sacurday, 9th June,

he House met at Half Past Eight
of the Clock.

{MR. SPEAKER iir the Chcii]
QUESTIONS AND ANSWERS
(See Part I)

~

$-30 A.M.
PAPERS LAID ON THE TABLE

TO THE
(C1vir)

COMMERCIAL  APPENDIX
APPROPRIATION ACCOUNTS
AND AUnIT REPORT.

The Minister of Finance (Shri C.
D. Deshmukh): I beg to lay on the
Table a copy of the Commercial Appen-
dix to the Appropriation Accounts
(Civil) 1948-49 and the Audit Report
1950. [Placed in Library. See IV O.
1 (50)]

STATEMENT IN PURSUANCE OF PROMISE
MADE ON THE 7TH APRIL, 1951

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): 1
beg to lay on the table a statement
containing replies to certain questions
in pursuance of an undertaking given
by the hon. the Minister in course of
nis renly o the devate relating to
the Demands for Grants under the
Ministry of Food and Agriculture.
|See Appendix XXXII.]

ELECTION TO COMMITTEES

EsTIMATES COMMITTEE; STANDING CoM-

MITTEES FOR THE MINISTRIES OF LABOUR

aND FINANCE; AnD INpiaNn CoOUNCIL OF
AGRICULTURAL RESEARCH.

Mr. Speaker: I have to inform the
House that upto the time fixed for
receiving nominations for the Com-
mittee on Estimates, Standing Com-

mittee for the Ministry of Labour,
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Standing Finance Committee and In-
dian Council of Agricultutal Research,
cne nomination in the case of each of
the first three Committees and two
nominations in the case of the last
vere received. As the number of
Candidates is equal to the number of
vacancies in eacn of these Commuttess,
I declare the following Members to be
duly elected:

I. Committee cn Esiimates—

Shri R. Venkataraman.
for the

II. Standing Committee

iMinistry of Labcur—

Shri S. N. Das.
II1. Standing Finance Committee—

Pandit Govind Malaviya. _

1V. Indian Council of Agricultural
Research—

1. Shri G. A. Thimmappa Gowda.
2. Thakur Bhanu Pratap Singh.

DISPLACED PERSONS (TEMPORARY
RELIEF FROM 71IAND]:“.BTEDNESS)
3ILL

Tra Minister of &tate for Relabili-
tation (Shri A. P. Jain): I beg to move
icr leave io introduce a Bill to 1.ake
certain temporary provisioins for the
relief of displeced persons from in-
doktednoss pending further legislstion

legl
T FE in eyt
re.atinz taoveto.

Mr. Speaker: Tae quastion is:

That leave be granted to intro-
duce a Bill to make certain tem-
porary provisions for the relief of
displaced persons from indebted-
ness pending further legislation re-
lating thereto.

The motion was adopted.

Shri A. P. Jain: Sir, I introduce
the Bill.
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MOTIONS RE DELIMITATION OF
CONSTITUENCIES ORDERS,
1951—concld.

. Mr. Speaker: We now take the De-
limitation Orders.

Shri Shiv Charan Lal (Uttar Pra-
desh): Sir, if we go by the number ac-
cording to which the different States
are being put here, there are still a
large number of States and the
States whose turn will come at the
end will not have any time for dis-
cussion and those orders will he piit
to guillotire. Therefore 1 suggest
that the time should be so distributed
that each State may get time accord-
ing to their population and strength.

Mr. Speaker: I think if table of
precedence were to be prepared, then
perhaps most of the time wi]i be
taken up in the preparaticn of the
order itself. We will go as fast as
we can and hon. Members will kear
in mind that there are people coming
after them, for whom time should be
reserved. Now, we will take up
motions in respect of Bihar.

BrHAR ORDER

The Minister of Law (Dr. Ambed-
kar): I am ‘prepared to accept the
following amendments:

Supplementary List 1 Amendment
No. 2 Parts 1 (ii) and (iii) and Part
5 of Shri Kilash Pati Sinha.

Amendment No. 3 in Supplementary
List No. 1 by Shri B. R. Bhagat as
modified.

List No. 2 Amendment No. 3 Part
(iii) by Shri Jajware as modified by
Shri 5. N. Das’s amendment in Supple-
mentary List No. 6.

List No. 5 Amendment No. 1 by
Shri K. Mahata as modified.

Amendment No. 2 by Shri K. Manata
subject to the deletion of the words in
brackets ‘“(including ‘Jhalda Munici-
pality’)” against the entry Jhalda.

Mr. Speaker: What I propose to do
is this. The hon. Law Minister has
stated the amendments he is going to
‘accept. So Members whose amend-
menis are tabled but were not includ-
ed 1n the list mentioned by Dr. Ambed-
gar may tell me which amendments
they desire to move.

Shri P. G. Sen (Bihar): I wish to
move No. 1 in Supplementary List
No 2.

Shri Ramiaj Jajware (Bihar): I
wish to move amendment No. 3......

Constituencies Orders, 1951 10517

Mr. Speaker: His amendment {s
going to be accepted in part. He
may speak on the amendment moved °
by Dr. Ambedkar and he need not
move his amendment.

So the only motions now before us
are the motions which the Law Minis-
ter mentioned and I think they are
agreed and no argument will be
necessary excepting some explanation
Mr. Jajware wants to give. 1 shall
dispose of that first.

Shri K. P. Sinha (Bihar): I wish
to withdraw my amendment No. 2 of
Supplementary List 1.

Dr. Ambedkar: I have no objection
to that though I had accepted his
amendment.

The amendment was, by leave,
withdrawn.

Mr. Speaker: To save the time of
the House, I shall put through the
amendments which are accepted by
the Law DMinister. As regards the
others, since they have been formal-
ly placed before the House I shall
tell the House that the hon. Members
donderned desire to withdraw thelr
motions and seek the permission of
the House to do so.

What about motion No. 3 on sup-
plementary List 1, in the name of Mr.
Bhagat?

Dr. Ambedkar: They are all agreed
ones.

An Hon. Member: Why not put
them all together?

Mr. Speaker: Yes, I can put them
together?

Shri P. G. Sen: Are you gcing to
put my motion to the House? I want
to have my say on it.

Mr. Speaker: In that case. I shall
not first put it to vote. The hon.
Member may speak on it.

Shri P. G. Sen: I take this oppor-
tunity to express my gratitude for
allowing ma to move my motion and
to speak on it. This is a very inno-
cent motion and a non-violeat one.
I am rather surprised why I could
not convince Dr. Ambedkar and his
associates to have this motion accom-
ncdated. I might draw the attention
of the House to the fact that this 1s
the poriicn of Bihar about which they
have heard so much in the House. It
is the arca which is passiag iarcugh
a food crisis. The portions mention-
ed in tb> motion have inter-district
connecticils and therefore the iHouse
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will appreciate my motion. These
portions have their connections with
Darbhanga, Bhagalpur and Purnea.
There is one inter-district constituen-
cy known by the name of Darbhanga-
cum-Bhagalpur, vide Delimitation
Order, page 3. In page 4 there is
ancther constituency a&as Purnea-cum-
Bhagalpur. .

Mr. Speaker: Order, order. Hon.
*‘Members may carry on their consul-
tations elsewhere and not distrub the
House.

Shri P. G. 3en: My point in moving
the motion is that the common ground
is Bhagalpur. It can be amalgamat-
ed either this way or that. The
question of amalgamation and the
formation of the constituency is the
question which I want to raise.

I want to draw the attention of the
House to the fact that Purnea is
famous for its backwardness. On
the West it has the Kosi river and on
the South there is the Ganges. It is
disconnected with the mainland of
Bihar and is in a peculiar position
with enormous difficulties. During
the rains the question of traaship-
ment in the flooded areas is a burning
question. That is the reason why
the Food Ministry is rushing food
with the help of the Transport Minis-
try to these parts now. These cons-
tituencies  Darbhanga-cum-Bhagalpur
and Purena-cum-Bhagalpur are con-
tiguous areas. Darbhanga has only
four police stations included in the
Supaul sub-division. The other parts
of Bhagalpur are included in Purnea
and they are the most affected areas.
The Kosi is a dangerous river and
its offshoots ravage the whole area.
That is why [T am under the painful
necessity of bringing this motion be-
fore the House. I would appeal to
you and the House, Sir, to consider
my motion in the light of my obser-
vations......

Dr. Ambedkar: I have understood
the point and I can reply to it in one
sentence.

Shri P. G. Sen: Yes, Dr. Ambedkar
can answer in a word or in a sentence.

Mr. Speaker: Order, order. The
-hon. Member will address the Chair.

Shri P. G. Sen: Certainly Dr. Am-
belcflkar is a better orator than my-
self.

In bringing this motion before the
House the question that arose in my
mind was: am I doing injustice to
Bhagalpur, or am 1 doing injustice to
Darbhanga, or to Purnea? Not at all.

The river Kosi divides the two dis-
tiicts of Bhagalpur and Purnea, and
sufficient public money has been
spent in undertaking aerial flights
over this area. And I can assure the:
House that if I had had an oppor-
tunity to place these facts
before the President prior to
his signing the Order. he would not
have thrust me away as these people
have done. It is in the interest of
Bhagalpur that I say this. My hon.
friend, Mr. Banarsi Prasad Jhunjhun-
wala will be one with me when I say
that we want to get rid of this Kosi
area, or even the Kosi proper with all
its offshoots and rivulets and the diffi-
culties created by these. You are
going to hold the elections in the
month of November. Just imagine
the state of those flood-devastated
Kosi areas for which this House has
on more thai one occasion been pres-
sing to hurry up with the construc-
tion of the Kosi Project.

Dr. Ambedkar: This is becoming an
irrigation department event.

Shri P. G. Sen: Another point I
wish to submit is that "I wish to
amalgamate the entire area of Bha-
galpur with Dharbanga and make it
a plural constituency with reservation
for a scheduled caste seat. The
scheduled caste voters in Dharbanga
are neariy 2.50.000 and Bhagalpur
portion of Purnea-cum-Bhagalpur
constituency has 71,000 voters
(Scheduled Caste) so if that entire area
of Bhagalpur 1n Purnea-cum-Bhagal-
pur Constituency is amalgamated with
this Darbhanga-cum-Bhagalpur area
a plurai-member constituency can be
formed. It would nct be out of place
to mention hers that there is a topogra-
phical error in amendment No. 1 of
Supolementary List No. 2 where in
column 3 it is shown as ‘“2” whereas
in column 4 it is shown as nil; in
column 4 *‘1” should be inserted.

There is another difficulty which will
have to be faced by the voters, the
candidates and their men with the
constituency remaining as it is in the
Order, that is Purnea-cum-Bhagalpur.
On the one side we have got Kosi,
Sahrsa, Sonbarsa etc. and on the
other side of the Ganges we have
Gopalour etz. It is a matter of regret
that the President’s Order is not
accompanied witih any map; though
on several other occasions, for instan-
ce in connractinn with discuszion of
problems of displaced persons, maps
accompany the order, it is a matter
of regret that in the present case no
map is attached to do full justice to
the areas represented by the Order.
I have not got & mop; had I one I
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would have shown how Purnea is
being ill-treated by the formation of
the constituency Purnea-cum-Bhagal-
pur. I have alreadv pointed out how
the area of the constituency Bhagal-
pur-cum-Purnea is contiguous as also
that of Darbhanga-cum-Ehagalpur.
This will be in the interest of the
constituents of Bhagalpur as also of
Purnea and Darbbanga. As regards
Dar_bhanga, people may put forward
various kinds of arguments. But
Jhanjhargur, Laukaha and Phulparas
are ccntiguous areas and can well be
connected with Bhagalpur without
any difficulty.

Consequent upon this motion I
have taken out from Purnea-cum
Santhal Pargana. Katihar (including
Katihar  municipality). This has
been taken out and amalgamated
with Purnea jnortion of Purnea-cum
Bhagalpur constituency to form a
singular constituency. as Furnea West.
If you throw a cursory glance

Mr. Speaker: Order, order. I may
just invite the attention of the hon.
Member to the fact that he need not
go into all tiiese details of local areas
and local geography. He will re-
member that hon. Members of this
House have been called upon to de-
cide upon these matters and practi-
cally very few of them have any
knowledge of local topography or
geography. He can therefore mention
the main points. If he gces into de-
tails like that, the business will not
come to an end. In fact, the better
posilion would have been, to my
mind, that this House set up a con-
vention -that when any work of such
detailad character is left to an orga-
nised agency, though theoretically the
House has the right to go into every
detail, for all vractical purposes we
should interfere only where there is
something very serious or gross. If
we are to go into every detail, it
means practicaily all the time spent
by the Election Commissioner and the
President’s Crder is wasted. There
has to be soma reasonable limit up
to which we could go. Therefore, the
hon. Membar need not take the time
of the House in discussing details. I
said I would allow him four or five
minutes—he has taken about 15
minutes.

Shri P. G. Sen: I do not want to
speak.

Mr, Speakeir: Very well, I do not
think it is fair to allow any further
time over this—he has had sufficient
- time. Even then I would request the
hon. Member to remember the agree-
ment arrived at, and have, in these

.3,87,929. That

matters, quite a good sense of pro-
portion about everything: how much
to go into the details, how much time
to take in those details, etec.

So I now put this motion to the
House.

Shri P. G. Sen: May I submit to
you, Sir, that this is the only House
where one can demand some justice
done?

Mr. Speaker: Ordzr, order. I may
tell the hon. Member that the Houge
will certainly do justice, but to have
what one wants is not necessarily
justice—though it may be so from
one’s own poiat of view, he has to
leave it to the goad sense of other
pecple also who have no interest in
doizg injustice to anycne.

Dr. Ambedkai: There is only one
oint that I would like to mention in
connection with the mction made by
my friend, and it is this that the cons-
tituency that he proposes will have
a total number of electors of 4,43,524
as against the maximum limit of
objection itself is
fatal to his proposal.

Shri P. G. Sen: But it is a plural-
member constituency.

Dr. Ambedkar: So that is fatal to
nis proposal.

Mr. Speaker: So I am going to put
the motion of Shri P. G. Sen to vote.
(No. i in Supplementary List No. 2—
Bihar Order). The question is:

[For text of the motion see Amend-
ment No. 1 S. L. 2 printed in Appen-
dix XXXIII, annexure 1.}

The rmoticn was negatived.

Mr. Speakcr: Then Mr. K. P. Sinha
is not going to move his amendment.
I suppose the amendments that are
going to be accepied are as follows:—

Suppl. List No. i.—Amdt. No. 3,
moved by Shri B. R. Bhagat.

Suppl. List No. 2—Amdt. No. 3, part
3 only as modified by Amendmentis in
Supplementary List No. 6.

Suppl. List No. 5.—Amdts. No. 1 &2
of Sri Kshudiram Mahata.

10 a.m.

Pr. Amvedkar: Amendment No 3
part 3 in Supplementary List No. 2
is amended by Sri S. N. Das’s
amendment in Supplementary List
No. 6, that is the amendment of Sri
Jajware as modified by the amend-
ment of Sri S. N. Das.
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Mr. Speaker: So, I am now putting
to the House the three amendments.
One of them, namely No. 3 in S.L. No.
1 by Shri Bhagat has been further
modified by the Law Minister. The
question is:

In amendment No. 3 in S.L. No. 1

by Shri Bhagat (printed in Appendix’

XXXIII, annexure 1) for all the
entries in Columns 2, 3 and 4 against
“Alamnagar” and “Naugachhia-cum-
Bihpur” substitute the following:—

1

.

— e . — R

Alarnagar .

Alamnagar Police station of Madhipura sab-division 1

(of Bhagalpur District) and Chaukidari unions 3 and

1+ of Bihpur
Sadar sub-division.

Naugachhia-cum-Bihpur

police  station of Bhagalpur

Naugachhia police station and Bihpur police station 1

(excluding chaukidari Unions 3 and 1) of Bhagal-
pur Sadar sub-division.

The motion was adopted.
Mr. Speaker: The question is:

That the following modifications
be made in the Delimitation of
Parliamentary and Assembly Cons-
stituencies (Bihar) Order, 1951,
laii on the Table on the 16th
May, 1951, namely:—

1. That at page 12, in Table B.
—Assembly Constituencies, for the

entries “Bihpur” and ‘Nauga-
chhia” occurring in column 1,
and all other entries occurring
against them in columns 2, 3 and
4, the following be §ubstituted.
namely:— '

1

[
w
'S

Alamnagar .

Alamnagar Police station of Madhipura sub-division 1 ..
of Bhagalpur district and Chaukidari unions

3 and 4 of Bihpur police station of Bhagalpur

Sadar sub-division.

Naugachhia-cum-Bihpur

Naugachhia police station and Bihpur police station 1 ..
(excluding Chaukidari unions 3 and 4) of Bhagalpur
Sadar sub-division.

The motion was adopted.

Mr. Speaker: Amendment No. 1.in
S.L. 5 by Shri Kshudiram Mahata has
been further modified by the hon. the
Law Minister.

The question is:

In Amendment No. 1 in S.L. 5 by Shri
Mahata for all the entries against
Tundi-cum-N:rsa in columns 2, 3, 4 and

5, substitute the following:—

P

1

2 3 435

Tundi-cum-Nirsa

Tundi, Nirsa, Chirkunda police station and Govind- 2 .. 1

pur police station (excluding villages bearing
thana Necs. 1—71, 77—79, 831—89 and 94) of
Dhanbad sub-division.

The motion was adopted.
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Mr. Speaker: The question is:

That the following modifications
be made in the Delimitation of
Parliamentary and Assembly Con-
stituencies (Bihar) Order, 1951,
laid on the Table on the 16th
May, 1951, namely:—

1. At page 18, in Table B.
— Assembly Constituencies, for the

entries “Tundi” and “Nirsa” in
column 1 and all the entries occur-
ring against them in columns 2, 3
4 and 5, substitute the follow-
ing:—

1

2 3 K4

Tundi-cum-Nirsa

Tundi, Nirsy. Chirkunda Police stations and Govindpur 2
Police Station (excluding villages bearing thana Nos.

r-ll'ul

1—71, 77—79, 81—89 and 94) of Dhanbad

sub-division.

The motion was adopted.

St TATA AT JATI(T A,
faq ofr & & s g 93t N w@r-
fefts  (aboriginal) ELG
F geqa ¥ Fg A g I
w39 qug 3o fgafeage @Y
& 1 9t 1 FTar & s ferfy g 7
fog wF  dga  (seats) T
fsfezsgaa (distribution) gsm 2
S99 gEY ® 330 A wiafafy
geqrsit & S 97 {1 AR W A4
g s aamr 9vH gsa (House)
FgeE w97 fq9= @ [0 IfEq
gAAFTE | AR FgA  FT A A7 §
f dza 1 fslersgaa N1ed (voters)
F AT 9 gAT & A W fefgw
(Digtrict) & % dem «
¥ Qo WMea warnxiaew ¥ foi g
(reserve) xdEr W F &
fF ST FY JEry faw aiT oT| A g,
HT AT JqAT FY S dEd g,
TG ST BT AR X FIS ATS WEd
fad it w1 § 1w fadw @
T FT I & |

# qar § fF 3@ 75 A @R
9T 9g¥ F IHWH F JAT Hew

General Seats)w g7 37 #1 faam

7w @ gam3s T 5o
gar 3 #Y qE ¥ fed
quF A W o WA R E
qIT qg AT FT FZARM FRA
% 377 (basis) 9T i & 3
A1 3@ gFT § FP T AT Fg 3T
ATRAF g AT A '@ ST
fafieex  (Law Minister) smx
™ 9 f9) FG @1 g I F1
qr

(
T

79 3 O3 A9 F amA @R
g1 s ar 3z f& dwfex
(Majority) N ATRATREY
(Minority) @@ #1 I
fFar T § W AR N @S FE-
ZgUET (constituency) Fars T §
W uF iz WY foord T T T §

gar Y 4o 7 oF fauw afcfeafa
g gl dql #1 Ty F§dEs
(concentrated )& 3 afwr (area)
F A FZX § | A qTET
am § A gar & 5 ag a9t v
v i z@ fana § afews s K f
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(=TT S9aR]
T 747 § ga 997 oar | & faw
TAAT &Y Fg AT F18AT § fF 49 Qoor
¥ ¢ AT IS qQqAr § ATl
FT ¥AT ag ¥ qgrfeqt #t @A F
- foq sigst grar w<arar Tar 41 99
99 q & 3l F33 § 7@ qaAr
T ety &g wE 1 waar F oo
afa 7@ smardy wafefsts (abori-
gines) # & 34 +ff a7 uwarfk-
ffra (non-aborigines) ¥ fog
LE I T A P ARG L O I oA
g agi AE-uarfi T #7 qraEy <o
TR § FH ¥ T QF Ale AA-uAl-
fefssir & B3 f@md FET A
of | 3T TRFT fr' A HTF FEAEN-
zgIay aarg W § uF aﬁr AFA-TA1R-
AT #1347 7rfed oF | AEY I q2-
I 9T | T &T@  AM-TATRAIAT &
foa s @1 @t wf £ AR g e
@it & fogd 3@ @ @l
g | R aET g @Y ¥ guAdT §
fF FATT AHAL T AT FT 3T A AW
F7 | 9T aqr g v § fo frfaws
giFfed (Principal Executive)
FASIAIT A AT A & 1 39 fod
H 39 ATl & SHIX | AGE ST ATEAT |
ST ST & e =mEar 3 fF A
g frar A € 1 3 9 AR FAT
arfgd 1| R aE g (Voter
Population) & smart X g 1
S &§F § 98 S9 A faenr arfed | w9
¥ 79 @ ¥ g & fog
AT o §E gaifehta ¥ foq <@
aTFau | TF de fewsr #Y faeet arfed
e qF FT SIS0 T AT
fafra o faaf Tigd o qa w0 &
Fg g

(English translation of the above
speech)

Shri Ramraj Jajware (Bihar): Sir,
the aboriginal tribes of the area
which I represent here, have some
doubt, hence I feel some hesitation
in expressing my views. I think it
proper to express my views on the
basis of the communications which
I have received from the various re-
presentative organisations about the
distribution of seats and the condi-
tion of the tribes there. What I
mean to say is that the distribution of
seats has been made according to the
number of voters and in my district
10 out of 19 seats have been reserved
for the aboriginals where their pcpu-
lation is only five lacs, whereas crly
8 general seats have been reserved
for a population of ten lacs. This is
the real cause cof opposition.

I am aware, previously we tried
fos iheir victory in captluring general
seats, orn the assumption that we
were doing so for their welfare with
the apprcval of a large number of
people. But it becomes necessary to
do a little plain-speaking in this
matter when the seats are allotted on
the basis of the nuinber of voters.
And I am sure if tke M:irister of
Law considers this view he will agree
with it.

I want to place two points, before
you one is ihat an attempt has been
made to convert the majority into a
minority, a wvlural constituency has
been formed and tkere is not a single
reserved seat.

Secondly, the position of our dis-
trict is peculiar. The area, having a con-
cenirated population of the Santhals,

"is rcalled Damin. Santhal Pargana is

a misleading name which makes one
think as if Cit is an area peopled by
the Santhals. It will take much time
in explaining what Damin is. I
would say only this much that during
the pericd from 1772 to 1810 the
Britishers brought the Santhals and
made them settle tiiere only to sup-
press the pecple living on the hills.
Since then the population of the
Santhals has increased in the area
known as Damin. In spite of the
fact that in Jamtara the population
of aborigines is only 40 per cent. no
seat has been reserved for the non-
aborigines. In Jamtara, where the
population of non-aborigines is 60
per cent. at least one seat should
have been reserved for them. In
Gumka where a plural constituency
was declared, one seat should have
been reserved for the non-aborigines.
This would have been the proper
allotmont of seats. Only eight seats
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have been reserved for a population
of ten lac non-aborigines, whereas
ten seats have been reserved for a
population of five lac aborigines. ‘The
Election Officer would have accepted
this even ncw il only there was suffi-
cient and proper time to do so. But
it is said that they are helpless to do
so due to the order of the Principal
Executive. [ have, therefore, no
intention to go into the details of that
matter. I only wish to say that ius-
tice has not been done in this case
and this matier should be considered
again, and further that the seats
should be allotted on the basis of
voter populatinon. At least ten seats
shouid bhe reserved for the non-abori-

area and one seat for the non-abori-
gines of Jaratara area. That is all
I have to say.

Mr. Speaker: The question is:

In motion No. 3 (3) in supplemen-
tary List No. 2 oriated in Appendix
XXXIII, annexure 2—

(i) for the words the entry “Deo-
ghar-cum-Madhupur”  substi-
tute the words the entries
“Cengnar-cim-Madhupur” and
~Sarath”;

(ii) for the entry “Madhupur”
in column 1 and all the
entries occurring against it
in columns 2, 3 and 4, the

gines and eight for the aborigines. following be substituted.
One seat should be allotted for Dumka namely:—

1 2 3 4
Madhupur-cum-Sarath Chaukidari beats 4, 3, 6, 8, and 9 of Madhupur and 2 1

Madhupur Municipality and Sarwan and Sarvath
police stations of Deoghar sub-division.

The motion was adopted.

Mr. Spez2ker: The question is:

That the following modifications
be made in the Delimitation of
Parliamentary and Assembly
Constituencies (Bihar) Order, 1951
laid on the Table on the 16th
May, 1951, namely:—

That at page 13, Table B.—
Assembly Constituencies. for thne

entries  “Deoghar-cum-Madhupur’™
and ““Sarath’ occurring in column
1, and all other entries occurring
against it in columns 2. 3 and 4.
the folowing be substituted.
namely:—

(&
o
-~

Deoghar

Jasidih, Deoghar, (including Decghar municipality) 1

and Mohanpur Police Station cf Deczhar suh-

division.

Madhupur-cum-Sarath
Municipality

Chaukidari beats 4, 5, 6, 8 and 9 of Madhupur
and Sarwan and Sarath Polico

(™9
e

Station of Deoghar Sub-division.

The motion was adopted.

Mi. Speaker: Now, I would like
the House, at the end of the motions
relating to each province, to pass a
sort of a motion to the effect that
consequential amendments in respect
of the order relating to that particu-
lar State may be made ‘under the
authority of the Speaker, so that the
draftsman and the Dlepartment will
examine all these and set them
right. The amendments will be

strictly consequential and not subs-
tantial.

Dr. Ambedkar: For that purpose I
shall be moving a separate amend-
ment conferring upon you the power
to permit the draftsman, in consulta-
tion with you. to make cartain ccnse-
quential amendinents.

Mr. Speaker: So we shall do it by
one comprehensive motion at the ead

of the orders.
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As regards the other motions I take
it that hon. Members who have
moved them will have the leave of
the House to -withdraw them.

The amendments were, by ieave.
withdrawn.

© BoMsay ORDER

Dr. Ambedkar: Sir, 1 am prepared
to accept the follovsing amendments:

Supplementary List No. 1 Amend-
ments No. 1 to 8 of Suri Shankar Rao
Deo and others.

They are
amendments.

List No. 2: Amendment No. 2 cf Shri
Nijalingappa and Shri Munavalli; sub-
ject to the modification tnat in the
entry against South Satara rfor “Item
(1?)(’1’ the words “Item (57)” be substi-
tuted.

Then I propose to accept:

pureiy consaquential

In List No. 3. amendment No. 3.
parts (1) and (2) by Shri Deogirikar
and Shri Xumbhar.

In Lizt No. 6. amendments Nos. 1
and Z. subisct to the modification
thal agains{ wse entry Kolhapur-cum-
Satara the words “The whole” at the
beginning of the entry in colimn 2
are to be omitted.

In List No. 7. amendment No. 2.
part 2. by Shri Hiray and Shri Deo-
amkar

Ti#en in List No. 8 I propose to
withdraw amendments Nos. 1. 2 and
4 because ihev have already been
covered by amendment Non. 2 of Li.t
No. 5.

Then I oropose to acceot:

T3 List No. 8. amendments Nos. 3
and 3 to li.

In amendment No. 11, page 11.
undzr itein (54) for ‘Mahagend’ subs-
titute “Mamewadi”—which is a ver-
bal chanje being a change of name—
and add ““Gajargaon” at the end.

Then I accept:

in List No. 10, amendments 1, 2
anc 5 by Shri Nijalingappa.

Mr. Speaker: In the list that he has
given only 2 and 3 are mentioned.

Dr. Ambedkar: It was a
1 am acceoting 1. 2 and 3.

Shri Kumbhar (Bombay): The
amendment in list No. 6 is in my
nams:. But my rame is dropped.

mistake.

My, Spcaker: The name is there
and ihe motion has already been
imade. Nothing further has to be
dore in respect of it now except the
voting. Let him  not worry about
his name. We will see that it is pro-
verly nut in.

Shri Kumbhar: There is
one excluding Kagal Taluk.

Dr. Ambedkar: Sir. those are chang--
s which could be done by the drafts-

another

man o your authority.
Mz:. Speaker: 'If they are ccnse-
quential amendments, If we accept

tha substance they wiil be made.
Shri Bhatt rose—

Dr. Ambedkar: My friend, I know,
Sir. is particular about the men-
tioning of ‘Santa Cruz’' and so on. I
have tcld him that those amendments
will be made on your authority by
the draftsman under the resolution I
am proposing at the end.

Mr. Speaker: As regards the de--
tails of menticning Santa Cruz or this
road or excluding Kagal or bringing
it in. let all the proposals by the hon.
Members be made to the draftsman
aind fet them discuss with him. He
.will conzider them and. if necessary.
I will vpass orders.

Dr. Ambedkar: That is what I pro-
pose 1o ask.

Mug: T @ F FEAT FTEAT
qr F WY A ¥ AZTS gE0 dg AT
¥ 39 & R

[Shri Bhatt: That is what I want-
2d to ask. whether changss in names
would ke made by your crders.]

wemel WAYEA: W A ArA AL FT
r’f' Q.‘T gq :‘- Ql :-H “

{Mr. Speaker: I have said it thrice
that it can te done only by my orders.]

s Wg: aT AE ART AT

{Shri Bhatt: It was not clear.}

Di. Ambediar: As I said. I am
golag 2 mcve a nwtion. The subs-
tance of the motion will be that you
will be emvowered to instruct the
draftsman to make certain changes
cf a purely fermal character. When
the House passes the motion the
Speaker will have the necessary
power to do the needful.
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Mr. Speaker: This difficulty arises
because some of the Members are not
present from time to time and there-
fore they miss the whole thing. Is
there any other Member wishing to
move any other amendment?

Shri Hiray (Bombay): Yes, Sir.

Mr. Speaker: In addition to what
the Law Minister is accepting?

Shri Hiray: Yes.

Dr. Ambedkar: What has happened
on account of the decision relating to
Dangs is that one more seat has heen
added to Maharashtra and that seat
belongs to the Tribal people. There-
fore a seat has to be provided in the
constituencies that have been delimit-
ed so far as Maharashtra is concern-
ed. This is the proposal which stands
in the name of Mr. Hiray. Either he
may move it or I may move it.

Mr. Speaker: It is better if the hon.
Minister moves it.

Dr. Ambedkar: I beg to move:

In Table B, page 8. Nasik Dis-
trict, in column I, for the words
“Nasik urban” and “Nasik rural
cum  Igatpuri”, substitute ‘ihe
words “Nasik  Igatpuri” and
against the same constituencies.—

(1) In column 2, omit all ihe
words beginning with ‘“Nasik
Municipal” and ending with “Igat-
puri Municipal area” and spbsti-
tute ‘“Nasik and Igatpuri Talukas
i.ng,luding all Municipalities there-
in”,

(2) In columns
the figures given
substitute 3. 1,
tively.

3, 4, 5 onmit
therein and
1 instead respec-

Shri Kanayalal Desai (Bombay):
There is a consequential amendment
relating to Pardi. One scheduled
tribe seat which is at present in Pardi
Taluk should be removed and it
should become a general seat.

Dr. Ambedkar: That besomes conse-
quential. That you can do. Sir.

Mr. Speaker: Let it go on record
that a specific point was raised.

Shri V. B. Vaidya (Bombay): 1
would like to say a word or two re-
garding the States which -have been
merged with districts. Rajpipla has
been merged with Broach. We have
not been given a single seat. All the
seats have been reserved for the
-Scheduled Castes. The people of the

o
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native States which have been merg-
ed with the districts have not been
given proper justice in this delimita-
tion. This should be rectified.

Shri Kanayalal Desai: May I say a
few words in regard to the motion
moved by Shri Shankarrao Deo? 1
do not rise to cppose the amendment
moved by my friend Shri Shankarrao
Deo. but I owe it to myself and to
the House to say a few words to ex-
plain why I accept it.

The question of the inclusion of the
Dangs in the District of Surat or
Nasik for the purpose of delimitation
of constituencies has assumed an
importance out of all proportion,
probably becausz of the idea of lin-
guistic provinces looming in the
background. From the beginning 1
have looked upon the question only
from the point of view of delimita-
ticn, -vhich is a minor matter.

“The Bombay Government in its
tentative proposals to the Delimita-
tion Committee included Danzs in
Surat. The Delimitation Cammittee
was ultimately equaily divided. The
Election Commissicn 2fter careful
consideration accepted the Boembay
Gevernment’s proposals. The Central
Cabinet confirined the same and
embodied it in the President’s Order.
The matter should have rested there.
But the President’s Order being sub-
ject to inodification by Parliament.
my Maharashtrian friends gave notice
of the amendment. Many friends in

Parliament thought that when the
need for unity in the country is
utmost. a debate on this subject
should be avoided. Tke hon. the
Prime Minister suggested that tae
difference should be resoived by a
Committece of three persons who

should go into the question and we
should abide by its decision. Keep-
ing in mind the wider objective of
unity amongst our ranks and betiev-
ing in the principle of arbitration for
settlement of such disputes. I agreed
to the proposal.

The Committee has not given any
reasons for its conclusion differing
irom the President’s Order. This de-
cision will cause great surprise and
disappointment in Gujerat. We have.
hewever. agreed to abide by it and
I accept it. That is the only way in
which we ought to resolve our diffe-
rences if we wish to ronduct ourselves
in a democratic way.

I am thankful that the Committee
has made it clear beyond any doubt
that its decision concerns only the
question of Delimitation and it in no
way affects the question of the fature
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of the Dangs. This is what the Com-
mittee says:— .

“We wish to make it clear that
our decision is concerned =olely
with the formation of Constituen-
cies for the rexi. General Eizction.
It has nothing whatsoever to do
with the larger question as to whe-
ther, in the event of linguistic
provinces being formed in the
Bombay State, the Dangs should
be part of Gujerat or Maharash-
tra. That is a matter foreign to
the decision on the limited ques-
tions referred to us and
will have to bhe independently
cxamined if and when it arises.
Qur decision should not be deemed
to pfejudice that issue in any
way.

In view of this. T hope, the Com-
mittee’s decision will not be inter-
preted by anybody to mean anything
more than what it expressly says.

Mr. Speaker: In regard to this I
may say that it is not going to be
put to vote as a whole. I take it
that the part which is not going to
ke put is to be withdrawn by them.
I am proceeding on that assumption.

The question is:
[For text of the motions see—

(i) List No. 1, Amendments 1 to
8 standing in the name of Shri
Shankarrao Deo and others.

(il) List No. 2, Amendment
No. 2 standing in the name
of Shri Nijalingappa and
Shri Munavalli.

(iii) List Nc. 2, Amendment 3,
parts 1 and 2 standing in the
name of Shri Deogirikar and Shri
Ratnappa Kumbhar.

(iv) List No. 6, Amendments
Nos. 1 and 2, standing in the name
of Shri Ratnappa Kumbhar.

(v) List No. 7, Amendment No.
2, Part (2), standing in the name
of Shri Hiray and Shri Deogirikar.

(vi) List No. 10, Amendments
Nos. 1, 2 and 3 of Shri Nijalin-
gappa. '

(vii) List No. 8, amendments 3
and 5 to 11 (with the change in
Appendix 64, namely, for the word
‘Mahagond’ substitute ‘Mamewadi’
and add the word ‘Gajargaon’,
printed in Appendix XXXIII,
annexure 3.]

The motion was adopted.

Mr. Speaker: The amendment of
Dr. Ambedkar about Dhangs. The
question is:

In Table B, page 8, Nasik Dis-
trict, 'in column I, for the words

“Nasik urban” and “Nasik rural
cumn lgatpuri”, substitute the
words “Nasik 7gatpuri” and against
the same constituencies—

‘1Y In colunn 2, omit all the
words begir aning with “Nasik
Municipal” and ending with
“lgatpuri Municipal area” and
substitute ‘“Nasik and Igatpuri
Talukas including all municipalities
therein”.

(2) In columns 3, 4, 5 omit the
figures given therein and substi-
tute 3. 1, 1 instead respectively.

The motion was adopted. -

Shri Hiray: There is my consequen-
tial ar~endment in List No. 11.

Mr. Speaker: That is with reference
to iaving cne seal from Maharashtra.
That is purely consequentiai and we
will accept it as =uch.

The hon. Law Minister wiches to
have the leave of the House to with-
draw amendments Nos. 1. 2 and ¢ in
List No. 8 and all the other hon. Mem-
bers wish to have the leave of the
House to withdraw the various amend-
ments and motions standing in their
names.

The amendments were by leave
withdrawn.

| MR. DEFUTY-SPEAKER in the Chair]

Dr. Ambedkar: The amendments I
am prepared to accept are these:

Lizt No. ls Amendments Nos. 6
and 2 in tne name of Kishorimohan
Tripathi and others.

List No. 2, amendment No. 1,
parts 1 to 5 of Dr. P. S. Deshmukh
axd others together with two
consejuential amendments to be
moved bv Dr. Deshmukh.

List No. 3, amendment No. 2
in tne name of Shri Kishorimohan
Cricatni and others together
with a conseguential amendment
to be moved by Shri Tripathi.
(Am2ndment No. 2is to be
slightly modified so as to read
“Khamaria R.IC. of Khamaria
Tehsil)” for ‘“Khamaria Tehsil”.

List No 6,

to O.

amendment Nos. 1

Dr. Deshmukh (Madhya Pradesh):
Shall I move my consequential amend-
ments to i and 27
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Mr. Deputy-Speaker: I shall "note
them down.

Dr. Deshmukh: I beg to move:

At page 3, Table A,—Parlia-
mentary constituencies (Madhya
Pradesh Order) against the entry
“Betal”. for the words “Pusla
and Jarud R.[.Cs. of Morsi Taluk
of Amravati district” in column
2, substitute the following:

“Pusla R.I.C. and Jarud R.I.C.
(excluding such cf tne villages

as are specified in List A) of
Morsi Taluk of Amravati district.”

2. In amendment No. 4 of list
No. 2 (Madhya Pradesh Order)—

(a) against the entry “Darwha”

for the existing entry in
colurnn 2 substitute the
foliowing:

“Darwha and Ladkhed R.I.Cs.
and Ner R.I.C. (excluding
villages in List L)";

(b) after the entry ‘Darwha’ in
column 1 and all the entries
occurring against it in columns
2, 3 and 4, insert the
following entry:—

2 3 04 03

Kalaml .

Babulgaon and Kalamb R.T, Cs.

villages of Nor 1

R.I.(. in List L and the \.-llages of \ ;otmal RUILC

in Li.t R,

Mr. Deputy-Speaker: Where is Dar-
wha in amendment No. 4?

There is no Betul in the amend-
ment.

Dr. Desiimukh: [t is in the main
order: Page 3 of the President’s
Order. The first entry on that page is
Betul. That has to be replaced by
this entry.

i 6 Deputy-Saeaker: Anv  Sther
amendment?

Shri Kishorimohan Tripathi: My
amendmenis are. Nos. § and 8 in List
1 and amendment No. 2 in list 3.

Then. I hnave a consequential
amendment. with refsrence to amend-
ment No. ° n list 3, as has been indi-
cai>d by Dr. Ambedkar. I beg to
move: .

With :=ferente to amendment
Y7o, 2 oo Jist 3, (Madhira Fradesh
O=dery at page !, Table A—
Parliamentary Constituencies,
against the entry “Durg” for the
words “Chhuikardan Tehsil” subs-
titut= the words “Knamaria
Tehsil excluding P. C. No. 8 of
Khamariz R.I.C.”.

This is purely conseatential.

With roference to such other
amendments of which I had given
notice and which have mnot been ac-
cepted, I have iust to place on record
my complete disagreement with their
non-acceptance.

All these amendments ¢f which I had
given notice had been unanimously
supportec by all the Members in this
House from Madhya Pradesh and
had been supnorted by a large volume
of public opninion in Madnya Pradesh.
But as they happened to go contrary
to the principle underlying the Pre-
sidential Order, the hon. Dr. Ambed-
kar has found himself unable tao
accept these amendments. According
to my interpretation, Sir, my amend-
ments wvould have been in the best
intcresiz of the Scheduled Castes anad
Scheduted Tribes themselves. It was
in comgisie adreement with the re-
presentatives of the Scheduled Castes
and Zin o fr“es themselves in
this Hcuse from Madhya Pradesh that
I tabled these motions. The principle
that kas been accented in the Presi-
dential Ord2r, nramely that every
single district in a State should be
invariably and rigidly represzated by
onc Scheduled Caste Member at least
has. under peculiar circumstances,
deirimentaliy reacted on sqme of the
districts in Madhva Pradesh. namely.
Surguja, Bastar. Khandwa, and Rai-
garn. 1 hal proposed to shiit these
SLhedlled Castes seats to areas of

: sicentration as it had been
; uudef’ by the Parliamentary
isory Committes. With respect
to my amendments to Parliamentary
corstituencies. I had orovesed that
the d:strict of Durg and Raipur need
aot be vivisected.

Mr. Dc_‘.)uty-Speaker: Is there any

purgose in this, except to create
discontent amoung the people?
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Shri 'Klshorlmol:lan -Tripat?lt: 1 wish far srar a1 39 71 #fqd3= (Cabinet)
to place on record my protest. )
°; oty Speaker: 1t . N T A FT AT oAl A 1w

r. Deputy-Speaker: may create N 7
discontent among the people there. faar 3 1 97 =4 QAT F AP

Shri Kishorimghan Tripatllni: I am qT A7 FA F7 AZT ATAA TFAT § )
tully supported by my people. C e s s . ’

v supp , , 5 a4t F zvwaAr B F3a1 AfGF

Br. Ambedkar: Will my friend be N - A N
satisfied if I say that I have regis- At 7 P77 w7 Afaw @1 fres g
tered hisz protest? | .- N .

. N A azi 7 F™ F7, IT AN G Fq;

Shri Kishorimohan Tripathi: I am - - .
satisfiad #3953 75z (Scheduled Tribes)

Mr. Dupvty-Spezker: Has the hon. [ = HIT ¥ T T
Minister got té say anything? A Trf‘o mjb‘[ﬁ' ZIT } q»'g::]‘ (333

TITT T 7 TR :

Br. Ambedkar: No, Sir. :‘ﬂ? A rh’.q A "55‘; REU 37{ 1

Shei  Kishorimehan  Tiipathi: He TTEN OF iz ¥ v f N7 oA #w
has registered my protest. Fqve Az FY T2 24T -T‘?i'?.:' f'i’ﬂ'a’

Mr. Depuiy-“peaker: That is duly : LR . o
ca record. '*ﬂ. ;ﬁ’:l’ a"ll 3 39% 9fA ur I FET

Zkall I put these to voie? JFT= IMAr 3 4 A REUNSIL FA

Sivi Jangde (Madhya Pradesh): 1

: L 3IH T A AT 3 oF @Y
have some amendments, Sir.

TG F AT 13T A3 §, AT A IAS

Al

Mr. Deputy-Speaker: He may move

them. 537 Frfazeiy (double mem-
Shri Jangde: I have moved my ber constituencies) 1 fAqTT AT
amendments Nos. 1 to 4 in list No. 1. . . \1 ,_n ) ‘ o ¥
T x A T < =
Mr. Dcputy-Speaker: And then? ? -ﬁ:" i \fm»“(a‘ eé) ¢ 7 ‘E%-
o x T -
Shri Jangde: And amendments 1, 3. T o F ATAT g A a7 e
4 5,5 and 3 in list No. 2. And in List I AT AITET 13T F AT $7 o3
...... N o an
*hMﬁl Deputy-Speaker: But I find T AT I 1 IART I A
that the hon. Member has amend- TT3IT FT 73 Z I/ FIqsT L
ments in List 3 also. Why not say Rkl 1} 15&1 e IS greeA
that all the amendments standing in FT I TETT H, FMH FT T8I, 9
the name of Mr. Jangde in ail the L. -
Lists have been moved? maEr JR e fast | FAAA
Shri Jangde: All right, Sir. And I (concentration) # | AgT ITHY Qo
also protest against the...... A o3 .~ . fi
Mr. Denuty-Speaker: Dces he want AT AT HARTG | 3T (5738 TWIRTS

‘o speak also? . JFIT FICEITET (single mem-
Shei Jragde: Yes, Sir ber constituencies)at | ¥7 # %3z
Mr. Deputy-Speaker: But  his pro- > o T EF 5 TS A =

test has bzen recorded. T, a3 37“ ™R ‘T’ YT AFIT -
Sari Jangde: But, Sir. I want to ZEHAT A/E FTAT FRTT FT A

express 1y cpiiion also. e Y T{I’ &7 @5 o AT ma
: - P S, “ o ;_ .:\ 4
ot WG : AEAT ITEAN WA, AT QAT T FEAT § 1 oz

fefafima st (Delimitation TOAT 77 FTh & % a3 gL o S
Committee) ¥ &z wgiqw & w1 saftfea v SEd g ww &
T 9T T qgF I A947 &7 T 9T, ﬁT@?@E’Fﬁ # wiafafea ¥

st it IR o faTe e R e 3 afF a7 e § ar W

(q ¥ aER fefftm T Tt wfsTTE ,E A 0 9 g
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[sf wing]
AT qAAY § | TG AT A AT
i & fF 97 o wgi gfoomt 9t
Irardt aga Afas &, agr ¥ Aferavse
R AT qIO@NT § g quAr g
(protest) ar sgAT fadw ST
FFT E | A gH & fod @9 ERd
g T WAGIFF AT @ q
gFdr & ? W orTg av AT SAH g
X W FQ §, TN g IgT ST
AR & I F g AT FIASAT A_A
g, a8 ¥ qF AMETE § 7 A9 A
§ fr wer WA @ ITHR AR
& o oWl w1 e A FCQ §
gAR T AqET WA AL q AT AW
& ag SV AW § | A wET A9 A
ST & afafafy €, T A d 1% fadw
T FT T &, T A g4 W Al
qET S FT fAQY F Wl g AN
ST a9l & S S /A § 4K a9
TR &7 § IH saw ArAL FifE-
ZuRdt FAT BT AATT F G |

(English translations of the above
. speech)

Shri Jangde: Sir, the deiim@tation
that was decided by the Deh_mltatlon
Committee in ccnsultation with the
State Government and the people has
been changed by the PresiCent on the
advice of the Cabinet. This has given
a great blow particularly to the
Mahakoshal constituency In Madhya
Pradesh. Those areas where Harijans
were in the greatest number and
which should have been allotted more
seats on this account have been ex-
cluded from there and instead they
have been allotted one seat in those
places wher
Tribes is 90 per cent. or more than
50 per cent. at some places and a
general seat of these areas has been
taken away with the result that the
other classes seem _to have been
unjustly treated. ‘It is a strange
situation for the people ~working
there. Firstly, the constituencies
there are of a very large size and
then these doublé member constitu-
encies, which have now been formed,
are as big as a district. One cannot
understand how is only poor Hari-

e the number of Scheduled

jan and Scheduled Castes candidates
be able to contest and win the elec-
tions. The reason, they point out, is
that there is a concentration of
S_cheduled_ Tribes in these areas, par-
ticularly in the districts of Bustar.
Sargoja and Raigarh. They consti-
tyte 90 per cent. of the population.
Therefore there was a single member
constituency. Now it is reported
that the Cabinet has decided to form
2 double member constituency there.
This would lead to an increase in
the expenses and the area too. Our
Cabient always says that it wants to
give represertation to all districts, and
to ke backward classes so that they
might come in to the Assembly and
present their difficulties. They think
it 5 b2 just. But is it just that Hari-
jans can protest and form an oppo-
sition or fight for their rights only in
the Cabinet or legisiatures of the
places where their population is very
large?” Can their rights be safe-
guarded in this way? You safe-
guard their rights at one place while
at others, where they are in a majority,
you want to crush them. Is it just
and fair?

You are not giving due considera-
tion to those places in Madhya Pra-
desh where they are populated. We
are constantly receiving telegrams
from Madhya Pradesh. These people
are much dissatisfied. There are
representatives of the peopls of
Madnya Pradesh here and none of
them is opposing this at all. But
even then our Government is against
it and doing injustice by forming
double-member constituencies in
areas which are vast and undeve-
looed.

Mr. Deputy-Speaker: I will now put
all the amendments to the vote of the
House and......

Shri Jangde: Sir, I want to with-
draw my amendments.

Mr. Deputy-Speaker: I will later ask
leave of the House for the withdrawal.
1 will now put amendments No. 1 to
5 in list No. 6. Have they any conse-
quentia! amendments?

Dr. Ambedkar: There are nq amend-
ments to these amendments Nos. 1

~ta .

Mr. Depaty-Speaker: The question
18:

[For text of the mctions see Dr.
Ambedkars amendments . Nos. 1t
in List No. 6 printed 1? Appendix
XXXIII, annexure No. 3.

The motion was agopted.
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Mr. Deputy-Speaker: To this extent
the President’s Order stands modified.

“Pusla R.IC. and Jarud RIC.
(excluding such of the villages as

are specified in List A) of Morsi
Taluk of Amravati district”.

The motion was adopted.

In amendment No. 1 part 5 of
list No. 2 (printed in Appendix
XXXI1I, annexure No. 3)—

(a) against the entry “Darwha”

Dr. Deshmukh: I have to move
my amendments.

Mr. Deputy-Speaker: Yes. That is
with veference to amendment No. 1
in List No. 2.

Dr. Ambedkar: There are amend-
ments to his amendments Nos. 1 to 3 of

List 2. for the existing entry in
) ) column 2  substitute the
- Wr. Depuiy-Speaker: The question tol'owing-

e “Darwha and Ladkher R.ICs.

and Ner R.I.C. (excluding
villages in List L)";

(p) after the entry “‘Darwha” in
column 1 and all the entries
aceurring against it
columns 2, 3 and 4 the follow-
ing entry be inserted:—

At page 3, Table A.—Parlia-
mentary Constituencigs, (Madhya
Pradesh Order) against the entry
“Betul”. for the words “Pusla
and Jarud R.I.Cs. of Morsi Taluk
of Amravati district” in column
2. substitute the following:

1 2 3 4 3
Kalamb. . . . Babulgaon and Klaml R.I. Cs. the village.: of Ner 1 .. ..

R.I.C. Li:t Land the villages of Yeotmal R.L.C.
in List B.

entries under the heading *“Yeotmal
. District” in column 1, and all the
__Mr. Deputy-Speaker: The question entries against them in columns 2, 3
Is: and 4 the following be substituted,

The motion was adopted.

5. Trat at page 13, in Table B.— namely:—
Assembly Constituencies, for all the Y
1 2 3
Pusad . . . . Puwaa ta,—l-uk excludirg villages in List *“ J” . . 2
Darwha . Darwha and Ladkhed R.I.C:. and Ner R.I.C. (ex- 1 ..
«luding villages in List L),
Kalamb . Babulgaon end Kalegnb R.I.Cs. the villeges of Ner 1 ..
R.I.C. in List L and the villages of Yzotmal R.I.C.
in List R.
Yeotmal Yeotmal R.I.C. excluding villages in List “ R and 1 ..

ircluding villages in Lists ** K" and ** M.

Wadlicna R.I1.C. of Kelapur taluq ; Wadgaon R.I.C. 1 ..
excluding villages in List * M” and Runza R.I.C.
excluding villages in List ** N of Kelapur Ta-
luq.

Wadiiona

Pandharkavada . Pandharkavada and Ghatanji towns ; Pandbarkavada 1 ..
°  R.LC. excluding villages in List “ P’ hut inclua-
irg villages in List ** N’ and Ghoti R.I.C. of Kela-

pur taluq.

Maregaon Maregaon and Sakra R.IL.C.. of 1Vani taluq and 1 ..
villages in - List “P".
. Wani ard Velambai R.I.Cs. of Wani talug o 1 ..
Digras . . . Digras RI.C. of Darwha taluq ; Arri R.L.C. exciu- 1 ..
. ding villegos in List “K” and including villages

Ty
.

in List *“J

The motion was adopted
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_ Mr. Deputy-Speaker: The question
is: '

[For text of the motions see Amend-
ment Nos. 1 to 3 in List No. 2 printed
in Appendix XXZXIII, annexure No. 2.]

The motion was adopted.
Mr. Deput.v-Speaker: The question is:

[For text of the moctions see Amend-
ments Nos. 6 and 8 in List 1 printed
in Appendix XXXIII, annexure No. 3.]

The motion was adopted.

Mr. Deputy-Speaker: To the extent
of these amendments the President’s
Qrder stands modified. The question
1S:

At page 1, Table A.—Parlia-
mentary Constituencies (Madiya
Pradesh Order) against the entry
‘Durg’ for the words ‘“Chhuikadan
Tehsil” substitute the words
“¥hamaria Tehsil excluding P.C.
No. 8 of Khamaria R.C.L.”

The motion was adopted.

Mr. Deputy-Speaker: The question

At page 1, in Table A.—Parlia-
mentary Constituencies, against
the entry “Balaghat” for the word
“Khamaria” in column 2, the
words “Chhinkhadan Tehsil and
PC. No. 8 of Khamaria R.I.C.
Khamaria Tehsil” be substituted.

The motion was adoptied.

Mr. Deputy-Speaker: To this extent
the President’s Order stands modified.
Leave may be granted to all the Mem-
bers to withdraw their amendments.
All the other amendments moved by
other hon. Members were, by leave
wrihdrawn.

Mr. Demuty-Speaker: The Madihya
Pradeszh QO:rder is cver.

Jv. Ambedkar: There zre at':er
itiends who are nuoessing me  that
theic matt2r may e takea up ﬁr;
that s West Beu.al zind Hyderabad.

Mr. Deuaiy-Speaker: I am  taking
up Madras.

MIADRAS ORDER
Dr. Ambedkar: With regarc 15 the

iras Order. I am precarzd to
s¢ozot the felicwing amendmenisi—

List No. 4. Amendment No.
part 3. second _alternative. and
Dart 4. of Siiri Kaia Venkatarao.

Amendment INo. 2, parts 1 and
2. of shri Kesava Rao.

List No. 6. Amendment No. 1.
Parts 1 and 2, of Shri Sanjivaya.
:ubject Yo *he recast of -part 2 as
follows:

at for ali tis entrias a"amot
se” in columns 2. ‘7 4 and
t‘*e "ollowlnﬂr be sz.bs*ltubed

Ercde . .

J.Pd Ixnga,lur Fu‘ka At aeh of tn\ vilinges of
Gobichet,uipalaya-n
tolok of Coimbatore d strict as
item No. (18) of the Appendix ; "\,. a\ \
Kattalai, Kulithalai aad Pml]d' :

Tirka of Cobche u Pt agen

Kulithalai taluk of Tiruch r..\\.nl d strist,

Amendment No. 2, part 1, in List
No. 6.

List No. 7. Amendment No. 3
parts 1 and 2, of Shri Kala Venkata
Rao.

List No. 11. Amendment No. 2,
parts 1 to 3, by Shri Kodanda-
rama Reddy and_others.
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List Na. 12. Amendments Nos.
1 to 13, subject to amendment
No. 6 being modified by hon.

1

Tiruppur

The Kollogal, G:hicaetsipalayamn and Tiruppar tal- 1
uks and Sevur and Avanashi firkas of Avanashi

’

o b e e A e A e b e - o e e e

—— e

Minister of Law as follows:—

That for all the entries againstv
“Tiruppur” in columng 2, 3. 4 and
5 the following be substituted:—

P i -

2 3 4+ 3

e s w @ are e e e ey e — e G—

taluk (excluding the Kugalur firka and =uch of
tne villages of Gobichettipalayam firka of the
Gobichettipalayaro taluk as ate specified in item
No. (18) of the Appendix and the Varapatti firkn
of Tiruppur taluk) of the Coimbatore District.

1 beg to move:

(i) At page 4 in Table A.—Parlia-
:nentary Constituencies, against the
entry “Dharmapuri” for the words
~and Edappadi firka of Tiruchengoda
taluk of Salem District” substitute
the words “and Edappadi firka and
such of the Villages of Sankagiri firka
of Tiruchengode taluk of Salem Dis-
trict as are speciﬁed in item 18A of
the Appendix”.

(ii) At page 4, in Table A.—Parlia-
mentary Constituencies. against the
2ntry “Tiruchengoda” for the words
“‘(excluding Edappadi firka of Tiru-
chengoda taluk)” substitute the words
~(excluding Edappadi firka and such
of the villages of Sankagiri firka of
Tiruchengode taluk as are specified in
item 18A of the Appendix)”:

(iii) At page 11 in Table B.—Assem-
bly Constituencies, against the entry
“Tiruchengode”, for the entry in
~olumin 2, substitute the following:

“Tiruchengode taluk (excluding
Edappadi_ firka and such of the
villages of Sankagiri firka and ot the
Tiruchengode firka as are specified
in items (18A) and (16) respectively
of the Appendix)”.

(iv) At page 11 in Table B.—Assem-
bly Constituencies, against the entry.
“Edappadi”, for the entry in column
2, substitute the following:

“Edappadi- firka and such of the
villages of -Sankagiri firka of Tiru-
chengode taluk as are specified in
item (18A) of the Appendix and
the Mettur and Nangavalli firkas
of Amalur taluk™.

257 PSD

11 A.M.

Sir. I want to move all the amend-
ments.in List No. 10. They are only
a rorrigenda.

Shri A. Joseph (Madras): I move
my amendment No. 1 on List No. 7.

I also want to move amendment
No. 2 on the same list.

Mr. Deputy-Speaker: They are taken
as moved.

Shri A. Joseph: I want to read
some portions from the Report of
the Madras Delimitation Committee.

“We also had the benefit of hear-
ing the debate in the State Legis-
lature on the Goverument's pro-
posals.

(1) Both before us and in the
cdebate in the State Legislative
Assembly it was urged that to
provide adequate repregentation
for all shades of poiitical and
other opinion. there must be a
good number of plural-member
constituencies created in each
district, and for each Leflslature.
in addition to the plural-member
constituencies carved out to pro-
vide for the reservation of seats
for the Scheduled Castes and
Scheduled Tribes. We discussed
this proposal at length and came
to the conclusion that, as even
the reservation for Harijans and
Scheduled Tribes is expected to
disappear at the end of 10 years,
so that there may be no compart-
mental reservation, it was inadvi-
sable to bring in by the back-door,
electorates which d really
function on a communal or other
narrow basis. The only reason urg-
od for such reservation is to make
provision for minorities, particu-
tarly, religious minorities.”
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[Shri A. Joseph]

Not only the minority communities,
but prominent Hindu Legislators of
Madras said in the State Legislature
that  plural-member constituencies
without reservation should be provid-
ed for the minorities. It was not the
intention of those people to bring the
religious minorities by the back-
door but they want to bring weaker
section of the community. There is
a provision in the Constitution with
regard to affording facilities for the
minorities and weaker section of the
Community for their uplift. Not only
Christians and Muslims but even
Hinc;us urged the Government to
provide plural-member constituencies
with distributive voting so that they
may come in the legislatures of States
and the Parliament. There was a
provision in the Constitution to bring
members to the Upper Chamber of
States and to the Council of State
through the State Assemblies. Is it
not a backdoor election? Yes. If
that is a backdoor election, it is clear
that the report (Delimitation Repqrt of
Madras) itself ignores the Constitution.
In the interest of the minorities and ot
the Constitution I appeal to the House
to realise the conditions of the mino-
rities and show sympathy towards
them. In Madras there are 25 lakhs
of Christians. I am not speaking
from a religious or communal point of
view. As the hon. Law Minister and
Labour Minister know most of the
Christians come from the down-
trodden masses of the people. They
are in a helpless position. I appeal
to the House to postpone the Madras
order to the first week of the next
session, so that they may provide
plural-member constituencigs. I know
that many Harijan Members are laugh-
ing at me. They will realise the
cvonsequences if it befell to their lot.
We Christians have fought for the free-
dom of the country. We took part in
the 1942 struggle when all our leaders
were put in jail. I have guided my
people in their participation in the
_non-co-operation movement. Because
of that service I have been brought into
this House. But it is not for my
education, nor for my social posxlgion
nor any other qualifications of mine.
In the interest of the organisation to
‘which I belong and in the interest of
the Government I appeal to the House
to provide plural member constituen-

cies with distributive voting without

reservation. If the Law Minister is
not in a position to agree then I
oppose his motion and I would ask
you to record my disagreement with
the proposal for single member
constituencies without giving any faci-
litles for the minorities.

Dr. Ambedkar: I cannot accept the
amendments.

Mr. Deputy-Speaker: Were similar
plural member constituencies created
in the U.P.?

Dr. Ambedkar: No, Sir. Nowhere has’
an exception been made.

Prof. Ranga (Madras): I wish to re-
cord my dissent to the amendments
that my hon. friend the Law Minister
has just now moved to the order plac-
ed before us by the President, so far
as they concern the Andhra districts.
I do not wish to say anything more
on this occasion, because it is useless
50 far as the purpose of getting these
altered is concerped. I do wish to say
that at the earliest opportunity the
Election Commission. the President
and Parliament should try their
best to look into the matter and see
whether some change could not be
effected.

I wish particularly to refer to two
constituencies, one in Nellore and the
other in Anantapur. In the constitu-
encies that are now sought to be creat-
ed it would be found, I am assured.
that the Harijans are not as numerous
as they are in the other constituencies
which were provided for in the Presi-
dent’s order. While I was co-operat-
ing with you, Sir, on the Delimitation
Committee I understood that there
were certain definite instructions
given by the President, that the Hari-
jan constituencies should be limited
to those areas where their number is
the largest.

I am rather afraid that this prin-
ciple has been departed from in order
to satisfy certain interests or ceirtain
considerations which are not germane
to the interests of the Harijans for
whom these double constituencies are
being created.

Shri A. Joseph: There is my afmend-
ment, Sir.

Mr. Deputy-Speaker: I have noted
it down as having been moved. I
have already given him an opportunity
to speak—I am not giving another
opportunity. I shall put both his
amendments to vote.

Shri Kala Venkatarao (Madras): I
am surprised that my hon. friend, Sri
Ranga has thought it fit to say those
few words on the amendments accept-
ed by the Law Minister. Perhaps my
friend has forgotten that both the
Ch%ﬁ rt?nfiigs tgy 'llxieh Mr. Ra:gbe
origina wi . »
himself was a . in the Madras
Delimitation Committee of which he
was a member. I wonder how he has
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brought in new arguments to oppose
a thing which he has himselt support-
ed earlier. The changes made in the
President’s order were based upon a
new- rule which the Election Commis-
sioner brought into vogue, namely
that there should be a concentration
of Harijans in any particular consti-
tuency so as to merit the location of
a Harijan seat in that area.

Prof. Ranga: Yes.

Shri Kala Venkatarao: Now Mr.
Ranga is subscribing to the new rule:
I am very glad. We ourselves have
subscribed to it in the case of about
fifty constituencies in the State of
Madras.

The amendments now accepted by
the hon. Minister have individual
merits. Mr. Ranga has named two
Constituencies. In the case of Anant-
pur, Mr. Ranga perhaps does not re-
member that in the last elections in
1946 Mr. ‘Rayappa belonging to the
Scheduled Caste was elected from a
general seat from the Gutti constitu-
ency. That shows the influence of the
Scheduled Castes in that constituency
and removing that seat and placing
it elsewhere shows that some injus-
tice is being done to the Scheduled
Castes there. Therefore the altera-
tion was suggested. Even according
to the alteration the difference of
concentrated Harijan population
involved is only ‘2 per cent. and Mr.

nga cannot seriously object to it
under these circumstances.

Regarding Nellore District, the hon.
Law Minister was impressed because
it was found that the two Harijan
seats found in the Order, namely in
Nellore and Gudur taluks, are adjacent
to each other and ap area running
nearly 120 miles north of Nellore has
been left without any Harijan seat.
The present alteration was the one
originally recommended by the Mad-
ras Delimitation Committee, including
Mr. Ranga, and the hon. Law Minister
has now accepted what he recommend-
ed earlier. Therefore, there is no subs-

- been recast.

tance in what he has stated about the
amendments accepted by the hon. Law
Minister. )

Mr. Deputy-Speaker: I will now
first put the amendments accepted by
he hon. Law Minister and then take
up the others.

The question is:

[For text of the motion see the
second alternative in part 3 of end-
ment No. 1 in List No. 4 as printed in
Appendix XXXIII, annexure 3.]

The motion was adopted.

Mr. Deputy-Speaker: To this e:_:tent
the President’s Order stands modified.
The question is:

[For text of the motion see
parts 1 and 2 in amendment No. 2 of
List No. 4 as printed in Appendix
XXXIII, annexure 3.]

The motion was adopted.

Mr. Deputy-Speaker: To this extent
the President’s Order stands m ed.
Then I will put ?mex:ldmegt Nofeelasi?
List No. 6, parts 1 an 2, as .
I wili put part 1 first vghlcl; has not
The question 18:

For text of the motion see
pax['t 1 in amendment No. 1 of List
No. 6 as printed in Appendix XXXIII,

annexure 3.]
The motion was adopted.

Mr. Deputy-Speaker: To this extent
the President’s Order stands modified.
Now I will put part 2 of amendment
No. 1 of List No. 6 as recast. The

question is:

In part 2 of amendment No. 1 of
List I‘?o. 6 (as printed in .Append&
XXXIII, annexure 3) substitute
following:

1

3 4 3

2

wk 21 ..
Erode . . Erode taluk, Bhavan taluk, Dharapuram tey
[excluding‘ sych of the Vi K

Firka as are
pendix] and
of Gobichetti

taluk of Cojmbatore district
item No, (18) of the Appendi*;
Kattalai, Kulithalai and

Kulithalai taluk of Tiruchi

ified in item No. \19) of the Ap-

‘Firka and such of the villages

palayam Firka of Gobichettipalayers

and Karur taluk,

Panjapatti Firka of
spalls district.

The motion was addptgd.
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Mr. Deputy-Speaker: To this extent
the President’s Order, stands modified.
The question is:

(For text of the motion see
amendment No. 2 of List No. 6, stand-
ing in the name of Shri R.

Subramaniam and others as priated in
Appendix XXXIII. annexure 3.]

+ The motion was adopted.

Mr. Deputy-Speaker: The Presi-
dent’s Order stands modified to the
extent of this amendment.

The question is:

|[For text of the motion ser
amendment No. 3 (parts 1 acd 2) or
List No. 7 standing in the name oY
Shri Kala Venkatarao and others as

prlinted in Appendix XXXIII, annexure
3.

The motion was adopted.

Mr. Deputy-Speaker: The Presi-
dent’s Order stands modified tu toe
extent of this amendment.
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The question is3:
[For text of the motion see

List No. 10. moved by Dr. Amoedkar

as printed in Appendix XXXIII. anne-
xure 3.]

The motion was adopted.
Mr.

Deputy-Speaker: Tne  Presi-
dent’s Order stands modified to the
xtent of this amendment.

The question is:
[For text of the moticn See
parts 1 to 3 of amendment No. 2

of List No. 11 as printed in-Appendix

XXXIII, annexure 3.]

The motion was adopted.

Mr. Deputy-Speaker: The President’s
Order stands modified to the extent of
this amendment. The guestion is:

[For amendment No. 8 in List No.
12 as printed in Appendix , XXXIII,
annexure 3] substitute the following:

That for ai. the =2ntries against
“Tiruppur” in columns 1, 2. 3, &
and 3. the foilowing be substituted:

— e B e e ———

Ticappur The Coilegal,

Gobichetsipalayam
taluks and Sevur and Avanashi firkas of Avana-

and Tiruppur 1

shi taluk [excluding the Kugalur ficka and -uch of
the villages of (Gobichettipalavam firka of the
Gobichettipalayam taluk as are specified in iter
No. (18) of the Avpendix and the Varapatti firka
of Tiruppur taluk] of the Coimbatore District.

The motion was adopted.
Mr. Depuly-Speaker: The question is:

[For text of the motions see amena-
ments Nos. 1 to 5 and 7 to 13 of List

No. 12 as printed in Appendix XXXIII.
annexure 3.]

The motions were adopted.

Mr. Deputy-Speaker: The Presi-
dent’s Order stands modified to the
extent of these amendments. The
question is:

(i) At page 4 in Table A.—Parlia-
mentary Constituencies, against the
entry “Dharmapuri” for the words
“and Edappadi firka- of Tiruchengode
taluk of Salem District” substitute
the words “and Edappadi firka and
such of the villages of Sapkagiri firka

of Tiruchengode taluk qf Salem Dis-
trict as are specified in item 18A of
the Appendiz®

(ii) At page 4 in Table A.—Parlia-
mentary Constituencies, against the
entry “Tiruchengode taluk” for the
words “(excluding Edappadi firka of
Tiruchengode taluk)” substitute the
words “(exciuding Edappadi firka and
such of the villages of Sankagiri firka
of Tiruchengode taluk as are ed
in item 18A of the Appendix).

(iil) At page 11 in Table B.—
Assembly Constituencies, against the
entry “Tiruchengode”, for the entry in
column 2, substitute the following:

“Tiruchengode taluk [excluding
Edappadi firka and such of
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villages’ of Sankagiri firka and of
the _Tiruchengode firka as are
specifled in items (18A) and (16)
respectively ot the Appendix]”.

(iv) At page 1l in Table B.—
Assembly Constituencies. against the
entry “Edappadi”, for the entry in
column 2, substitute the following:

“Edappadi firka and such of the
villages of Sankagiri firka of Tiru-
chengode taluk as are specified in
item (18A) of the Appedix and
the Mettur and Nangavalli firkas
of Omalur taluk”.

The motions were adopted.

Mr. Deputy-Speaker: The President’s
Order stands modified to the extent
of these amendments. The other hon.
Members desire to withdraw their
motions.

The amendments were. by leave,
withdrawn.

Mr. Deputy-Speaker: Now the Presi-
dent’s Order stands modified to the
extent of the amendments carried, so
far as the Madras Order is concerned.

WEesT BeXGAL. ORDERS

Dr. Ambedkar: With regard to the
West Bengal Order. I am prepared to
accept the following amendments:

Consolidated List No. 2—Parts 1 to
6 of Shri Samanta and Shri B. K. Das.

Supp'ementary List No. 1: Amend-
ment No 1—Parts 1 and 2 and Amend-
ment No. 2—Parts 1 to 8 of Shri
Himatsingka and Mr. Haq. as modl-
fied by Supplementary Llsg No. 3.
Amendments 1 to 4 of Shri’Jhunjhun-
wala and Shri Sinha.)

I withdraw amendments Nos. 4 and
12 to 15 from the Supplementary List
No. 3. The rest of them I move.

Shri Chattopadhyay (West Bengal):
I would like to move the amendment
appearing in Supplementary List No.
2. It covers 108 items. of which I do
not want to press Item No. 30.

Mr. Deputy-Speaker: The _.question

1s:

[For .text of the motion see
amendment No. 2. (all the’ parts, i.e.
1—6) in Consolidated List as printed
in Appendix XXXIII. annexure 1.]

The motion was adopted.

0f “of this

Mr. Deputy-Speaker: Now I will
take up amendment No. 1 (parts 1
and 2) and amendment’ No, 2 (parts’
1—8) in supplementary List Np. 1.

An Hon. Member: There is a modi-
sication to it.

Mr. Deputy-Speaker: Then I will
put the modification first, that is
amendments 1 to 4+ in supplementary
List No. 3. They relate io modifica-
tions to supplementary List No. 1.

Shri Himatsingka (West Bengal): In
zmendment No. 4 in supplementary
1List No. 5 moved by Shri Jhunjhun-
wala. in sub-clause (iii), in the third
line the word ‘Street’ should be.
~hanged into ‘Road’.

Mr. Deputy-Speaker: In ‘that case
it should reaa “in this Road” instead
Street”. This will be
rnanged.

The qucstion is:

1. That in motion No. 2(3) in sup-
viementary List No. 1 printed in
Appendix XXXIII, Annexure 1. stand-
ing in the names of Shri Prabhu
Dayal Himatsingka and - Al-Haj M.A.
ague.—

(i) for the , words ‘against the
entry ‘Jorasanko’ " in column 1
for all the words occurring in
column 2. the words “against
the entry ‘Jorasanko' in
column 1 for all the words
occurring in columns 1-and 2"
be substituted;

2. That in motion No. 2(4) in sup-
miementary List No. 1 (West Bengal
Jrder) at page 2. standing in  the
:ames of Shri Prabhu Dayal Himat-
singka and Al-Haj M.A. Haque,—

(i) for the words “in column 2”7,
the words “in columns 1 and
2”7 be substituted:

(ii) for the word ‘Muktaram
Babu Rozd” in line 7 of the
above motion, the words
“Muktaram Babu Street” be
substituted.

3. That in motion No. 2(6) in sup-
piementary List No. 1 (West Bengal
Order) at page 3. standing in the
rames of Shri Prabhu Dayal Himat-
singka and Al'‘Haj M.A. Haque, bet-
ween the words “cornwallis Street”
and the words *“‘upto junction with”,
the words “from junction with the
AMachuabazar Street” be inserted.

4. That in motion No. 2(7) in sup-
olementary List No. 1 (West Bengal
Order) at nage’ 3. standing in the
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‘(Mr. Deputy-Speaker]
‘names of Shri Prabhu Dayal Himat-
singka and Al-Haj M.A. Haque,—

(i) in line 14, for the word “Easy”
tl:ie word “East” be substitut-
ed;

(ii) between the word “Road up-

. to” and the words “Ulta-

! ‘danga” the words “junction
with” be inserted:

(iii) between the words ‘Road
Upper” and the words “from
junction with”, the words
“(the voters of this Road are
not to be included in the
area)” be inserted; and

(iv) the words ‘“(the voters ot
this Street are not to be in-
cluded in the area)” be

omitted.

The motions were adopted.
Mr. Deputy-Speaker: The question is:

That the following modifications be
made in the Delimitation of Parlia-
mentary and Assembly Constituencies
(West Bengal) Order. 1951 laid on the
Table on the 16th May, 1951, namely:—

1. That at page 3, in Table A—
Parliamentary Constituencies, against
the entry “Calcutta North-East”, in
column 1 for the words “Collootola
Barabazar” in column 2 the word
“Burtola” be substituted.

2. That at page 3. in Table A—
Parliamentary €onstituencies. against
the entry “Calcutta North-West”, in
column 1 for the word “Burtola” in
column 2 the words ‘“Collootola. Bara-
bazar” be substituted.’

The motion was adopted.
Mr. Deputy-Speaker: The question is:

That the following modifications be
made in the Delimitation of Parlia-
mentary and Assembly Constituencies
(West Bengal) Order, 1951 laid on the
Table on the 16th May, 1951, namely:—

1. That at page 15. in Table B.—
Assembly Constituencies, against the
entry “Burtola”, in column 1 for all the
entry occurring in column 2, the follow-
ing be substituted, namely:—

“Ward No. 3 (Burtola) of the
Calcutta Municipality. excluding
the area bounded on the North by
Ultadanga Road from junction
with Circular Road Upper up to
junction with Circular Canal, on
the West by Circular Road Upper
from junction with Ultadanga
Road up to junction with Viveka-
nanda Road, on the South by

Vivekananda Road from junction
with Circular Road, Upper upto
junction with Circular Canal, and
on the East by Circular Canal
from junction with Vivekanada
Road up to junction with Ulta-
danga Road.”

2. That at page 15, in Table B.—
Assembly Constituencies, for the entry
“Sobhabazar” in column 1 and the
entry occurring against it in column 2,
the following be substituted, namely:—

L 2

“Ward No. 9 (Muchipara) of
the Calcutta Municipality,
excluding area bounded on
the North by Keshab Sen
Street from Junction with
College Street up to junction
with Amhrest Street, on
the West by College Street
from junction with Keshab
Sen Street up to junction
with Mirzapur Street, on the
South by Mirzapur Street
from junction with Col
Street up to junction with
Amherst Street and on the
east by Amherst Street from
junction with Mirzapur Street
upto junction with Keshab
Sen Street and the aree
bounded on t':e North by
Gas Street from junction
with Circular Road Upper
up to junction with Cireulsr
Canal, on the West by
Circular Road Upper from
junction with Gas Street
upto junction with B:lia-
ghata Road, on the South
by Beliaghata Road from
junction with Circular Road
gi};cper up to junction with

Muchipara .

ular Canal and on the
East by Circular Canal from
junction with Beliaghata
Road upto junction with
Gas Stre:t. he voters of
Circular Road Upper are
not to be included in th
excluded area).”

3. That at pages 15 and 18, in Table
B.—Assembly Constituencies, against
the entry “Jorasanko”, in column 1 for
all the words occurring in columns 1
and 2, the following be substituted,
namely:—

“Ward No. 3 (Jorabagan) of the
Calcutta Municipality, excluding
the area bounded on the North by
Kali a Tagore Street from
the junction with Maharshi

Debendra Road up to the junction
with Chitpur Road Upper on the -
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West by Maharshi Debendra Road
from junction with Kali Krishna
Tagore Street upto junctioo with
Cotton Street, on the South by
Cotton Street from the junction
with Maharshi Debendra Road
upto junction with Chitpur Road
Upper and on the East by Chitpur
Road Upper from junction with
Cotton Street upto junction with
Kali Krishna Tagore Street. (The
voters of Kali Krishna Tagore
Street are not included in the
excluded area).”

4. That at page 16. in Table B.—
Assembly Constituencies, against the
entry “Jorabagan”, in column 1 for all
the words occurring in columns 1 and
iz, the following be substituted, name-
v.—

‘Ward No. 6 (Jorasanko) of the
Calcutta Municipality excluding
the area bounded on the North by
Muktaram Babu Street from

the entry “Colootala”, In column :‘l'.
for all the words occurring in colums
2, the following be substituted, name-

ly:—

“Ward No. 8 (Colootala) of the
Calcutta Municipality and the area
from Ward No. 6 (Jorasanko)
bounded on the North by Mukta-
ram Babu Street (voters of this
Street are not to be included in
the area) from junction with
Chitpur Road Upper upto junction
with Cornwallis Street, on the
West by Chitpur Road Upper from
junction with Muktaram -Babu
Street upto junction with Machua-
bazar Street, on the South by
Machuabazar Street from junction
with Chitpur Road Upper up to
junction with Cornwallis Street
and on the East by Cornwallis
Street from junction with Machua-
bazar Street upto junction with
Muktaram Babu Street.”

junction with Chitpur Road Upper - . -

upto junction with Cornwallis A.‘.‘ nl“glat ?:to paﬁgte exlxg" em aT:i?\lset Bti:e

Street, on the West by Chitpur ssemdy nstituencies. ag

Road Upper from junction with entry “Sealdah”, in column 1 for all the
pp J word, occurring in column 2, the

Muktaram Babu Street up to
junction with Machuabazar Street.
on the South by Machuabazar
Street from junction with Chitpur
Road Upper upto junction with
Cornwallis Street and on the East
by Cornwallis Street from junction
with Machuabazar Street up to
junction with Muktaram Babu
Street. (The voters of Muktaram
Babu Street are not to be included
in the excluded area).”

5. That at page 17, in Table B.—
Assembly Constituencies, against the
entry “Barabazar”. in column 1 for all
the words occurring in column 2, the
following be substituted. namely:—

“Ward No. 7 (Barabazar) of the
Calcutta Municipality and the area
from Ward No. 5 (Jorabagan) of
1the Calcutta Municipality bounded
on the North by Kali Krishna
Tagore Street (voters of this Street
are not to be included in the area)
from the junction with Maharshi
Debendra Road up to the junction
with Chitpur Road Upper, on the
West by Maharshi Debendra Road
from jounction with Kali Krishna
Tagore Street up to junction with
Cotton Street, on the South b
Cotton Street from junction wi
Maharshi Debendra Road upto
junction with Chitpur Road I‘I})per.
on the East by Chitpur Road Upper
from junction with Cotton Street
up to junction with Kali Krishna
Tagore Street” )

6. That at pages 17 and 18, in Table
B.—Assembly Constituencies, against

following be substituted, namely:—

“Ar2a from Ward No. 3 (Burtola)
of the Calcutta Municipality,
bounded on the North by Ulta-
danga Road from junction with
Circular Road Upper up to junction
with Circular Canal, on the West
by Circulat Road 3Upper from
junction with Ultadanga Road up
to junction with Vivekananda
Road, on the south by Viveka-
nanda Road from junction with
Circular Road Upper up to junction
with Circular Canal and on the
East by Circular Canal from
junction with Vivekananda Road
upto junction with Ultadanga Road
and area from Ward 4 (Sukea’s
Street) of the Calcutta Municipality
bounded on the North by Viveka-
nanda Road from junction with
Circular Road Upper up to junction
with Circular Canal, on the West
by Circular Road Upper from
junction with Vivekananda Road
up to junction with Gas Street, on
the South by Gas Street from
junction with Circular Road
Upper upto junction with Circular
Canal and on the East by Circular
Canal from junction with Gas
Street upto junction with Viveka-
nanda Road and area from Ward
No. 9 (Muchipara) of Calcutta
Municipality bounded on the North
by Gas Street from junction with
Circular Road Upper upto junction
with Circular Canal, on the West
by Circular Road Upper (the
voters of this Road are not to be
included in-the area) from junction
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with Gas Street upto junction with
Beliaghata Road on the South by
Beliaghata Road from junction
with Circular Road Upper upto
junction with Circular Canal and
on the East by Circular Canal
from junction with Beliaghata
goad upto junction with Gas
treet.”

8. That at page 18. in Table B.—
Assembly Constituencies. against the
entry “Vidyasagar”, in column 1 for all
the words occurring in column 2, the
following be substituted. namely:—

“Ward No. 4 (Sukea’s Street) of
the Calcutta Municipality. exclud-
ing the area bounded on the North
by Vivekananda Road from
junction with Circular Road Upper
upto junction with Circular Canal,
on the West by Circular Road
Upper from junction with Viveka-
nanda Road upto junction with
Gas Street, on the South by Gas
Street from junction wtih Circular
Road Upper upto junction with
Circular Road Upper upto junction
with Circular Canal, and on the
East by Circular Canal from
junction with Gas Street upto
junction with Vivekananda Road
and the area from Ward 9 (Muchi-
para) of the Calcutta Municipality
bounded on the North by Keshab
Sen Street from junction with
College Street upto junction with
Amberst Street. on the West by
College Street from junction with
Keshab Sen Street upto junction
with Mirzapur Street on the South
by Mirzapur Street from junction
with College Street upto junction
with Amherst Street and on the
East by Amherst Street from
junction with Mirzapur Stgeet upto
junction with Keshab Sen Street.”

The motion was adopted.

Mr. Deputy-Speaker: The question is:

At pages 15 and®16 in Table B.—
Assembly Constituencies. in column 1
for the word “Jorasanko” substitute the
word “‘Jorabagan".

The motion was adopted.

Mr. Deputy-Speaker: The question is:
At page 16. in Table B.—Assembly

Constituencies, in column 1. for the

word ‘“Jorabagan” substitute the word
“Jorasanko.”

The motion was adopted.

Mr. Deputy-Speaker: I will now put
amendments Nos. 1 to 29 and 31 to 108
moved by Shri Chattopadhyay.

Shri Chattopadhyay: I would like to
speak on it. I do not know whether

the principle of this amendment has
been accepted or not. If the
orinciple is accepted then I have
absolutely no objection.

Mr. Deputy-Speaker: What is the re-
action of the hon. Law Minister?

Dr. Ambedkar: As I said, it is too
late now to enter upon any such dis-
cussion about the nomenclature of the
constituency. The constituency re-
mains a constituency no matter by
what name it is called.

Shri Chattopadhyay: Sir, I would like
to say something on this matter. All
these amendments standing in my
name relate to the names of the con-
stituencies. I would beg of you to
refer to the President’s Order regard-
ing the State_of Bombay. Those Mem-
bers of Bombay State here will please
bear with me for some time. In each
and every constituency in the Bombay
Order where two different units have
been grouped together to form a con-
stituency the names of both the units
appear as the name of the constituency.
Even where more than three or four
such units have been grouped together,
the names of all the four units have
been used for naming of the constitu-
ency. I have gone through the
Bombay Order page after page and I
have underlined them. And I have
seen that in no case has any variation
been made in naming the constituen-
cies different from what it should be.

Look at the case of the State of
Uitar Pradesh. The Members of
Uttar Pradesh will kindly bear me out
when I say that both for Parliamentary
constituencies and for Assembly con-
stituencies. where more than two or
three districts have been grouped to-
gether to form a constituency, the con-
stituency has been named after all the
three districts. Where 2 or 3 sub-
dfvisions have been grouped together
the constituency has been named after
all the sub-divisions. Thig has been
done uniformly in the case of Uttar
Pradesh......

Mr. Deputy-Speaker: And in Madras,
Hyderabad and other places.

Shri Chattopadhyay: Let me come to
the State of Bihar and the Members
from Bihar would kindly see that every
such constituency covering two districts
nas been so named as to indicate the
territorial jurisdiction of the constitu-
encies. Let me come to the State of
Madhya Pradesh and all Members of
that State would see what I say |is
Cotormity. n the mattes " of - naming
uniformity in the matter
the constituencies. I have gone
through the Delimitation Orders one
by one and [ have underlined “each



10562 Motions re. Delimitation of 9 JUNE 1931 Constituencies Orders, 1951 10383

and every such instance where two or
more units have been grouped together
to form a constituency and I had in-
variably found without any exception
that in the case of every State other
than West Bengal the constituency has
been so named as to indicate correctly
the territorial jurisdiction of the con-
stituency. I have also gone through
the Order relating to the State of
Madras and there you have not given
the name of the districts but you have
mentioned some prominent place or
some Elakha or something like that.
In the State of West Bengal, I am

absolutely astounded to see that in -

only 5 instances where the different
units have been grouped together,
the name of all the units occur in the
nomenclature.

Mr. Deputy-Speaker: The Election
Commissioner comes from Bengal.

Shri Chattopadhyay: I should say
that it is a case of omission. I do not
say that anything has been done
deliberately. I am sorry to tell you
that the Delimitation Advisory Com-
mittee which was formed at the in-
stance of the Chair, consisted of 7
members but only three members have
signed the report. It is a minority
report. The other four members have
not signed at all. I am referring to
the Delimitation Committee’s report
which I have got here in my hand. I
say that there are 7 members in the
Committee and only 3 members have
signed the report. I do not know
anything about the other four
members......

Mr. Deputy-Spesker: They have
signed on vebalt of the others.

Shri Chattepadhyay: I do not want
to impute any mwiive or to say any-
thing with regard to this matter. My
point is this......

Mr. Deputy-Speaker: I can only say
that in Madras. I signed on behalf of
the whole Committee. being the
Chairman. Likewise, three members
might have signed on behalf of the
rest.

Shri Chattopadhyay: In the case of
Madras. you have signed having been
authorized by the Committee. In the
case of Bengal no such authority has
been given by anybody and the Chair-
man has not been authorized by the
Committee. I have gone through the
Madras report also. I beg to say

that in the case of the Delimitation -

Order for the different States of
India a certain principle has .been
followed and where more than 2 dis-
tricts have been grouped together both

for Parliamentary and Assembly Cons- '
tituencies the names of the districts
occur, I would leave this to hon.
Members for their judgment.

Jdn the matter of West Bengal
certain wrong things have been done.
Where three districts have been joined
together to form a constituency, the
constituency has been named affter a
village: it has not been named after
a district; it has not been named after
a sub-division; it has been named after
a particular town. possibly to suit the
interest of some individual. Other-
wise. T would not have been very
insistent on this matter. Sir. I will
20 through the constituencies one
by one and place before you what T
find in the case of Bengal.

On page 1. 1 find Midnapore and
Jhargram. These are different sub-
divisions. They have been grouped
together and correctly enough, that
constituency has been named as Mid-
napore-Jhargram.

Secondly. I would like to say that
Kalna and Katwa Sub-divisions for the
Parliamentary Constituency have been
grouped together. In the list the
name nccurs as Kalna and Katwa.

Thirdly. I would like to come to
Kurseong apd Siliguri. These are two
sub-divisions of Darjeeling District.
They are for the Assembly constitu-
ency and it is correctly named as
Kurseong-Siliguri.

Fourthly, I would like to give
another instance occurring in page 5
of the Delimitationn Order where
Burwan and Khargram. two different
thanas have been grouped together
and they have been appropriately
named.

Let me give you the fifth instance.

Mr. Deputy-Speaker: It is all right
for the hon. Member to go on citing
instances and the precedents in UP.,
Bihar and cther places. Does not the
non. Member think that it is too late
now? After all whichever candidate
stands they will know the constitu-
ency.

Shri Chattopadhyay: As we all
know candidates choose certain kinds
of symbols and these symbols are
very important factors in the matter
of election. It is the symbol which
influences an election to a very large
extent. In the matter of names alse,-
it is-almost as important as a sym-
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[Shri Chagtopadhyay]

bol. Where three districts have been
grouped together, it you do not put in
the name of the three districts, one or
two will ind prominence because the
name of that district alone will appear
in every printed paper as the name
of the censtituency and the other
districts will sink into insignificance.
In the same manner I should say in
every pamphlet and in every bulletin
of every candidate the name of a
particular place will be printed and
the names of the other two places will
not be shown. This will give a decid-
ed advantage to particular members
in particular constituencies. I should
think that the Members of the U.P,
Bihar, Rajgsthan, Madhya Pradesh
and all other States have correctly
named the constituencies so that no
candidate will have any advantage
at any place due to the name of his
village or his town being included in
the constituency to the exclusion of
others. (Interruption). I am extre-
mely doubtful about this matter. I
can tell you that I wanted that this
matter should be dealt with properly.
I wrote a letter to the Prime Minis-
ter; I wrote to Dr. Ambedkar; I wrote
to Shri Jagjivan Ram, to Shri Satya
‘Narayan Sinha and all other people
and I am very much pained to tell
this House that in spite of the concur-
rence of hon. Members from all the
States, like Bombay, U.P.,’ Bihar etc.
I do not know what stands in
the way of accepting my suggestion.
Is it false prestige that stands
in the way of re-naming the
constituencies? Nothing extra-
ordinary has to be done now. I know
if the territorial jurisdiction is touch-
ed now, that will create difficulties.
I realize that. All I say is that when
you are naming the constituencies,
you can do this correctly in five minut-
es. You, Sir, can do it i you under-
take the responsibility. It it is left to
‘the Election Commissioner, he will be
able to do it. If it is left to the office.
they will be able to do it. I have
placed amendments before the House.
‘I think the principle should be accepted
of naming the constituencies correcly.
so that no candidate may have any
‘undue advantage.

Then, Sir. I must say about one
instance only in the Town of Calcutta.
The constituency has been named as
“Vidyasagar”. I do not like the name
-of Mahatma Gandhi or Chittaranjan
or Subhas Chandra Bose or Vidyasagar
'should be .dragged in  this matter.
My fear is that any member of that
-f?ntmli‘lyt will secure some advantage out
-of that.

An Hon. Member: That is the name
of that ward.

Shri Chattopadhyay: No. That is
now a constituency in the Town of
Calcutta. I shall read that out to
you: .

“Ward No. 4 (Sukeas’ Street)
cf Calcutta Municipality.”

Dr.. M. M. Das (West Bengal): That
constituency derives its name after
Vidyasagar.

Shri Chattopadhyay: That is exact-
ly why I am raising the objection.
Exactly for that reason, I say that
a member of the family of Vidyasagar
should not be allowed to take any
advantage. A professor of the Vidya-
sagar college living there should not
take any advantage. Any person
connected with the name of Vidyasagar
should not have any advantage. I
am not speaking on behalf of any
particular constituency. I have abso-
lutely no particular axe to grind. I
am not doing it out of any particular
motive for myself. I am saying this
on grounds of general principle. Ward
No. 4 in Calcutta is a constituency by
itself. Why should it be named after
Vidyasagar?

Mr. Deputy-Speaker: Does not a
ward consist of many streets® The
ward goes by the name of one of the
important streets. as the Brahmin
street ward in my place.

Shri Chattopadhyay: Vidyasagar is
an illustrious man: it is not a street
or ward.

Pandit Maitra (West Bengal): There
is a Vidyasagar Street.

Shri Chattopadhyay: We are very
much concerned that in the elections
nobody should secure any advantage
by utilising Vidyasagar's name; the
name of Mahatma Gandhi or any
other name.

Mr. Deputy-Speaker: What is the
name of the Ward?

Shri Chattopadhyay: It is Ward No.

4 Sukeas’ Street. It has been named
Vidyasagar. It has never been Vidya-
sagar, and it will never be Vidyasagar
at any time in the future. This may
be due to omission. So many of the
Members of the Delimitation Advisory
Committee have not put in their sig-
nature: either the report was not
submitted to them or the{ee:o not
ltmg‘v‘v hlgw the uax_ntigfi has e done.
ould say. in - mMa -
thing has been done by oversight. {t
is not too late now. It should be set
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right even now so that no injustice
may be done. [ say that in the case
of the West Bengal constituencies the
same procedure, and the same princi-
ple as has been followed in the other
States and in other constituencies be

followad.

Pandit Maitra: My hon. friend who
has just  finished spoke with
considerable vigour and enthusiasm
worthy of a much better cause. 1
would like to tell you atonce, and the
House will be informed when 1 say
we agree with the proposal contained
in the President’s Order in respect of
West Bengal constituencies: all the
four parties or to be more accurate,
three parties. namely. the Delimita-
tion Committee, Government of West
Bengal, the Election Commissioner and
also the Members of Parliament ex-
cept my hon. friend who has just
spoken, are unanimous.

Shri Chattopadhyay: Sorry: I pro-
test. There are so many others.
Even the four Members who have not
signed were not unanimous.

Pandit Maitra: I am talking of Mem-
bers of Parliament from West Bengal.
My friend’s sole iontention is with re-
gard to nomenclature. He has roamed
about all the States of India to find
out what names have been adopoted in
the different States. If my hon.
friend thinks that he is so well posted
with regard to nomenclature and
things like that. that they have been
done in an immaculate way in other
places except Bengal, my hon. friend
is at perfect liberty to contest the
elections from any other constituency.

With regard to the province of West
Bengal...... .

Shri Chattopadhyay: I know that
the constituency from which my hon.
friend comes has been named after a
village though it comprises three

districts......

Pandit Maitra: I am not giving
way. With regard to West Bengal.
from the beginning. there were consi-
derable discussions and we decided
to avoid cumbrous names and things
like that. When the names of tge
constituencies were fixed. it had the
full approval of the Government of
West Bengal, and the full approval of
the Members of the Delimitation Com-
mittee. Three Members might have
signed. I have not signed. but I am
in full agreement with the report. I
attended the meetings of the Com-
mittee at the earlier stage, but at the
later stages. I could not attend owing

to ill health. That does not mean
that the report has been approved
only by three Members. A few modi-
fications have been pro| .and ac-
cepted by the House. me are mere
corrections and clerical mistakes or
mistakes on the face of the record. -
Some are minor modifications. They
had to be done with the full concur-
rence of the West Bengal Government,
the Election Commissioner, Delimita-
tion Committee Members and those
who moved them. Whatever might
have happened with regard to other
provinces, every province must have
its own peculiar circumstances and
peculiar characteristics and things
like that. My hon. friend got
frightened over the name of Vidya-
sagar. There is a big avenue called
the Chittaranjan avenue; there ig the
Rashbehari avenue: there is the Sen
Gupta Road; there is the Mahatma
Gandhi Road and there is the Lajpati
Rai Road. These things are there.
Instead of two or three names they
have used a simple name. The
Vidyasagar street is there. It sur-
prises me that an argument that a
grandson or brother-in-law of Vidya-
sagar would get all the votes because
the constituency is named after Vidya-
sagar. should in all seriousness, be
advanced in this House. I may tell
you. from the point of view of sim-
plicity. with a view to avoid all con-
fusion in the mind of intending can-
didates or others. all these names
were made: it is not a case of making
a few departures. The West Bengal
Government had no objection; the
Delimitation Committee had no objec-
tion: the Election Commissioner had
ny objection and we had no objection.
Thereiore. I submit that whatever
may be my hon. friend's grievances,
thev are more fancied than real. [
have considerable sympathy towards
my hon. friend’s peculiar ideas: but I
am afraid I cannot press them for the
acceptance of this House. I would
therefore submit to you that the
amendments as have been proposed by
the Law Minister and accepted by the
House may be accepted. After all,
you will find that with. regard to de-
limitation of constituencies in West
Bengal. there has been the least possi-
ble amount of disagreement. confusion
or trouble.

Shri Chattopadhyay: I am keen
about my amendments, Sir.

Mr. Deputy-Speaker: Does the hon.
Member wish that I should put the
amendments one by one or in a lot?

Shri Chatlopadhyay: One by one, as
it would give an upportunity to test
the opinion of the House and of Mem-
bers from the different States.
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Mr. Deputy-Speaker: The House will,
then, have to sit for 10 days.

. Dr. Ambedkar: If I may say a word,
in view of the fact that there is such
a keen difference of opinion, I am pre-
pared to suggest that it may be left
to the Speaker to treat this matter as
a sort of a nomenclature matter. with-
out touching the substance. This mat-
ler may be kept open. Those Mem-
bers who care may approach the
Speaker and convince him that this
1s a matter of nomenclature and for-
mally they may be put in without in
any way disturbing the areas that are
included in the particular constituen-
cies.

Pandit Maitra: I am afraid we can-
not agree to this because if one single
Member is keen on having a change
in the nomenclature, another Member
may suggest another thing and......

Shri Chattopadhyay: Why are you
arraid?

Dr. M. M. Das: That would be in-
convenient.

Shri J. R. Kapoor (Uttar Pradesh):
The point raised by Mr. Chattopadhyay
is appealing to most of us. "We do
not want that at this late stage there
should ke any substantial change.
The changes that he suggests could
easily be made in_  the manner sug-
gested by the Law Minister and an
overwhelming majority of the House
will. T should say, support that.

Shri S. M. Ghose (West Bengal):
How could this Order be finalised by
the Speaker? My hon. friend has sug-
gested some nomenclature. Other
Meimbers may suggest some other
names. There will be no end to that.

Mr. Deputy-Speaker: The hon.
Speaker has to be here. He has to
invite other Members together and
ascertain from them what their wishes
are. What about the Order? Are we
to say that the Order has to be modi-
fied to that extent or not? Nomen-
clature is a part of the Order; it is
not something like the marginal notes.
I think there will be some difficulty in
the matter. I leave it to the House.

Shri Chattopadhyay: With a heavy
heart. Sir. I am forced to withdraw
them.

The amendments were, by leave,"
withdrawn.

Mr. Deputy-Speaker: Now I shall
put the amendments of Dr. Ambedkar
in. Supplementary List No. 3. The
question is:

[For text of the motions see amend-
ments Nos. 1 to 3, 5 to 11 and 18 to

19 in Supplementary List No. 3 as
'prmteld] in Appendix XXXIII, anne-
xure 1,

The motion was adopted.

Mr. Deputy-Speaker: The other hon.
Members desire to withdraw their
amendments.

All the other amendments were, by
leave. withdrawn.

12 Noon

Mr. Deputy-Speaker: The President'’s
Order regarding West Bengal stands
madified to the extent of the amend-
ments moved and accepted in the
!Touse,

HypERABAD ORDER

Dr. Ambedkar: I am prepared to
accept the iollowing amendments:

Consolidated List, Amendment No.
1. tarts 1 and 5. by Shri Ramachzr
and cthers.

Amendment No. 2, parts 1 to 6.
parts 10 to 12 and parts 15 and 16 by
Shri Ramachar and others.

Amendment No. 3, parts 1 and 2 by
Shri Ramachar and others.

_ Mr. Deputy-Speaker: The question

13

[For text pf the motion see Conso-
lidated List, Amendment No. 1, parts
1 and 5. Amendment No. 2 parts 1, 2,
2.4.5.6.10. 11, 12 and 15 and 16.
and Amendment No. 3 parts 1 and 2
printed in Appendix XXXIII. anne-
xure 1.]

The motion was adopted.

Mr. Deputy-Speaker: The President's
Order regarding Hyderabad stands
modified to the extent of the
amendments moved and accepted in
the House. The other Members desire
to withdraw their amendments.

All the other amendments were, by
leave, withdrawn.

MAapHYA BHARAT ORDER

Dr. Ambedkar: I accept amendments
Nos. 1. 2. 3, 6, 7, 9 and 11 in List No.
3 by Shri Radhelal Vyas. Also in
List No. 1, Appendix L

Mr. Deputy-Speaker: The question
is:

[For text of the motions see Amend-
ments Nos. 1. 2, 3,6.7 9 and 11 in

List No. 3 printed in Appendix
XXXIII. annexure 2.],

The motions were adopted.



10870  Motions re. Delimitation of 9 JUNE 1951 Constituencies Orders, 1951 mm B

Mr. Deputy-Speaker: The question
is:

[For text of the motion see List 1.
Appendix I (as modified by the pre-
vious amendments in List No. 3, print-
ed in Appendix XXXIII, annexures 1
and 2.]

The motion was adopted.

MyYSORE ORDER

Dr. Ambedkar: I accept amendments
Nos. 1 and 2 in List No. 1 by Shri
Rudrappa.

Mr. Deputy-Speaker: The question
is:

|For text of the motion see Amend-
ments Nos. 1 and 2 in List No.
printed in Appendix XXXI]II. anne-
xure 3.]

The motion was adopted.

Mr. Deputy-Speaker: All the other
amendments are desired top be with-
drawn.

The amendments were, by leave.
withdrawn.

Mr. Deputy-Speaker: The President’s
Order regarding Mysore stands modi-
sied to the extent of these amendments
now accepted.

Then the Punjab Order?

Dr. Ambedkar: No, Sir. The Punjab
Order will have to be kept back for
some time now. We may take up
the, P.E.P.S.U. Order.

P.E.P.S.U. ORDER

Dr. Ambedkar: I accept amend-
ment 1, parts 2 and 3 of Sardar
Sochet Singh in the Consolidated
List and also amendment No. 1
of Sardar Ranjit Singh as amended by
amendments Nos. (i) and (ii) of Sup-
plementary List No. 3 by Sardar Man.

Mr. Deputy-Speaker: Let us take
them in order and finish first the Con-
solidated list.

Dr. Ambedkar: All right. I accept
parts 2 and 3 of amendment No. 1 of
Sardar Sochet Singh and others.

s 'Mr. Deputy-Speaker: The question

[For text of the motion see Consoii-
dated List, Amendment No. 1. parts 2

and 3 printed in Appendix XXXIII,
annexure 1.]

The motion was adopted.

Dr. Ambedkar: I accept, in ‘Supple-
mentary List 2, amendment No. 1 of
Sardar Ranjit Singh, as amended by
amendment No. 1, parts (i) and (ii) in
Supplementary List 3 by Sardar Man.

So the amendment in Supplementar
List 3 may be put first. v

] Mr. Deputy-Speaker: The question

15

That in the motion in Supplementary

List No. 2 printed in Appendix
XXXIII, annexure 1— ppel

_ (i) against the entry Malerkotla™,
in columx3 2, for the existing entry
the following be substituted, namely: —

" Malerkotla police station exclud-
ing patwari circle Saroud”; and

_ (ii) against the entry ~*Ahmedgarh”,
in column 2, for the existing entry the
following be substituted. namely: —

“Abmedgarh and Amargarh police

stations including patiwari
circle Saroud.”

The motion was adopted.

. Mr. Deputy-Speaker: The question
is:

That the following modifications be
miade in the Delimitation of Parlia-
mentary and Assembly Constituencies
(Pqtiala and East Punjab States
Union) Order, 1951, laid on the Table
on 16th May, 1931, namely:—

1. That at page 2. Table B.—
Assembly  Constituencies, for the
entries ‘‘Malerkotla” and “Ahmed-
garh” occurring in column 1, and all
other entries occurring against them
in columns 2 and 3, the following be
substituted, namely:—

1

2 3
Malerkotla Malerkotla palice station excluding Patwari circle 1
Saroud.
Ahmedgarh $ arh and Amargarh police stations including 1
Patwari circle Saroud.

The motion was adopted.

.
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Mr. Deputy-Speaker; The Presi-
dent’s Order regarding P.EP.S.U.
stands modified to the extent of the
amendments now adopted.

RAJASTHAN ORDER

Dr. Ambedkar: I accept amendment
No. 1, Parts 1 to 5 in the name of
Shri R. C. Upadhyaya in Consolidated
List as modified by amendment No. 1
of Shri Ghule in S.L. No. 4.

_ Mr. Deputy-Speaker: The question
is:

[For text of the motion <ee amend-
mient No. 1 by Shri Ghule in S.L. No.
4.

The motion was adopted.

_ Mr. Deputy-Speaker: The question
is:
That the following modifications be

made in the Delimitation of Parlia-
mentary and Assembly Constituencies

(Rajasthan) Order, 1951 laid on the
Table on the , 16th May, 1951,

namely : —

1. That at page 1, in Table A.—
Parliamentary Constituencies, against
the entry “Bikaner-Churu”, in column
2, for all the words beginning w_xth
the words “Phalodi Tehsil” occurring
in line 3, till the end, the following be
substituted, namely : —

“Nagaur tehsil (excluding Nagaur
Mundwa and Khatu Kalan
police station and the.Ladnu
and Bardua police stations of
the Beedwana Tehsil of the
Nagaur Distriet.”

2. That at page 2, in ‘Table A—
Parliamentary Constituencies, for the
entry “Jodhpur-Barmer” occurring in
column 1, and all ptherl entnezs
occurring against them in columns <.
3 and 4, the following be substituted.

namely:—

L 2 34
Jodhpur The Jodhpur district and the Jaisalmer dietrict 1
3. That at page 2, in Table A.— occurring against it in columns 2.
Parliamentary Constituencies, for the 3 and 4, the following be substituted.
entry ‘“Jalore-Barmer” occurring in namely:—
column 1 and all other entries
2 3 4

Barmer-Jalore

The Barmer district and the Jalore district (exclud-
.ing the Bhinmal, Jaswantpura and Modran Police

stations of the Jaswantpura Tehsil).

——— e e

4. That at page 2, in Table A—
Parliamentary Constituencies, for the
entry “Pali-Sirohi” occurring in column

1, and all other entries occurring
against it in columns 2, 3 and 4, the
following be substituted, namely:—

2 3 4

»

8irchi-Pali

The Sirohi distriet, the Bhinmal, Jaswantpura and 1
Modran Police stations of Jaswan tehsil of

the Jalore distnet and Pali, Bali and Desuri tehsils
‘and the Sojat tehsil (excluding Bagri Kharachi
and BSojat police stations).

- e e wo - -
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8. That at page 2, in Table A—
Parliamentary Constituencies, for the
entry “Nagaur” occurring in column 1

and all other entries occur against
it in columns 2, 3 and 4 the following
be substituted, namely:—

[
[ 2]
»

v o

Nagaur-Pali

The Pali district (excluding Pali, Bali, Deeuri ana 1

Sojat tehsils, but including Bagr:1 Kharach; and
Sojat police stations of the Bojat Tehsil) and the
Nagaur district (excluding Ladnun and Bardwa
police stations of the Didwana Tehsil, the Peelwa
police station and the villages of the Parbatear and

Gachhipura

police stations vpecified respectively

in items Noe. (E) ard (F) of the Appendix and the
Nagaur tehsil, but including the Nagaur, Mundawa
and Khatu Kalan police stations of the Nagaur

tehsil.

B e e —

The motion was adopted.

Dr. Ambedkar: I accept the amend-
ments in the name of Shri R.
Upadhyaya and others, Parts 1 to 19 on
pages 2 to 5 of CL.

Mr. Deputy-Speaker: The question
is:

[For text of the motion see amend-
ment 3, parts 1 to 19, C.L. printed in
Appendix XXXIII, annexure 1]

The motion was adopted.

Dr. Ambedkar: Amendment No. 1 of
S.L. No. 2 and also No. 2 of S.L. No. 2,
as modified by amendment No. 2 in
Supplementary List No. 4, standing in
my name may be accepted.

Mr. Deputy-Speaker: The question
is: .

That the following modifications be
made in the Delimitation of Parlia-
mentary and Assembly Constituencies
(Rajasthan) Order, 1951 laid on the
Table on the 16th May, 1951,
namely:—

1. That for the Appendix at pages
4—6 in Table A.—Parliamentary
Constituencies, the following be substi-
tuted, namely:—

APPENDIX

Villages of the Amber Tehsil.
($))

Seropesa, Kherwadi,

Kotsa.
Villages of the Khandar Tehsil.
: @

Akoda, Barie, Baleir, Bagora,
Bichpuri, Misran, Bangarda Kalan,
Bangarda Khurd, Bichpurl Gujran,
Bajoli, Bholanpura, Baironda Kalan,

Dolatpura

-~ —

Chironji Khera, Kosra, Chareta, Chak
Singor Khurd, Dang Bhaopur, Khidar-
pur, Bhaopur, Dang Bajoli, Gokalpur,
Isarda, Jakhoda, Khidapura Jatan,
Kaneti, Kodana, Karoli Tarachand,
Piplet, Kutalpur. Karoli Ghata, Karera
Khurd, Karera Kalan, Kishangarh,
Kabirpura, Kachnari, Birpur, Naroz,
Manrot, Madhpur, Rahlawad, Singhor
Kalan, Singhor Khurd, Singankuch,
Sewti, Akhegarh, Badi-ka-Chhahra.

Villages of the Todabhim Tehsil
3)

Antarheda, Karanpur, Patoli, Bhaj-
hera, Dantli, Anatpura, Medhipur,
Gheroli, Sankarwada Padla, Khalsa,
Pandla Jagir, Kundawali, Bhuda,
Bharangpura, Sarsena Chak 1, Sarsena
Chak 2, Bhensina, ur, Dorka,
Muthepur, Nagal Nand
Churpura, Madhopura, Bhensa Pattt
Kalan, Bhensa Patti Khurd, Matasula,
Padli Khurd, Khidkhidi, Maderu
Bishanpura, Jodhpur, Todabhim,
Menhadwada, Asro, Bhimpur Kaneti.
Makbara, Trisul, Nandipur, Chak
Mahendwada, Jhunki, Jaisni, Machedi,
Dadanpur, Sahrakhar, Manoj, Sujan-
pura, Aedalpur, Ladpur, Makhtot,
Kohra Kalan, Padampura Beroz, Nand.
Gorda, Shankarpur, Kudhawal-Bala-
was, Mohanpur, Badleta Buzurg.
Badleta Khurd, Faujipura, N
Sultanpur Khedi, Gopalpura, 8
Mirzapur, Chak Gazipur, Turakapur,
Mereda, Khanpur, Kariri Gazpur.
Garhi Badh, Fatehpur, Doravli, Jon!
Sherpur.

Villages of the Lachmangarh Tehsil
PY (¢)

Imlali, Baroda Meo, Khorpuri,
Bedha, Sital, Mahlakpur, Raunpur,
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LMr. Deputy-Speaker?

(}hal:2 Menapur, Buntoli, Gothari-
prohit, Dwarakpur, Thumrela.
Gotheri, Guru. Berla, Gujar Khohara,
Badhgujar Khohara. Rannija Pha,
Sahadka. Ambalpur. Kherlimahaiak.
Butiana, Harderhera. Kherli Viran.
Kheria, Chhangalki, Baorika, Chai-
manpura, Berka, Dusrahera, Dhandha.
Mokaheri, Bandka, Nibhera, Resti,
Gandura, Ratawali. Kherlichandrawal.
Melkheri. Dinar. Ahamdabas. Raghu-
nathbas.

Villages of the Kishangarh Sub- |
Tehsil of Tijara Tehsil.

(5)
Raoka. Chorbasai. Khora Pipli,
Kolgaon, Sheikhpur, Khundinjagir,

Dohra, Mahrmpur. Khoha, Ghasoli.
Khanpurmewan. Dongra, Niana. Bam-
vora, Baghor, Pahar Shamlati, Ranoli.
Bharuk, Ismanpur (including Roondh
Ismailpur). Tahatra Kherla, Tahatra.
Dadarhera, Nagla Dungar, Patan
Mewan, Nibhera, Siwana, Shiamaka,
Jilota, Nagalijinnardar. Nagoli Khalil,
Rata Khurd, Basai Balan. Rata Kalan.
Basai-Jagta, Nangal Mojiya. Raipur-
mewan.

Villages of the Neem-ka-Thana Tehsil.
(6)

Guhala, Chala, Govindpura. Bhagot.
Bhagega, Sirohi. Bhudoli with Khori
Agri, Ganeshar with Agri and Bhoj-
pura, Barsinghpura, Gaonwari Nimod.
Mahwa with Jiwanki Dhani and Kalu-
kidhani, Godawas, Neemkathana.
Ranasar, Mandholi, Chak Charanwas
alias Puranawas, Charanwas, Chak
Mandholi, Napawali, Maonda Khurd.
Makdi, Maonda Kalan, Kanwara.
Natha-ki-Nagal, Lakha-ki-Nagal. Kan-
war-ki-Nagal. Jhalra. Dayal-ki-Nagal,
Gaonwli, Biharipura. Dabla, Himmat-
pura, Semli, Behar. Jelo, Bagdawa.

Imloha, Tigri. Salodra, Shampura.
Dhani Ramsingh, Dunga-ki-Nagal.
Kishorepura, Khori, Nagal-Jat-Ki.

Kharkadapanchu, Nagal Meena, Dal-
patpura, Mothuka, Kangthli, Fatel;-
pura, Khurdia, Rampura, Bega-ki-
Nagal, Jhamawas, Karja, Ballupura.
Ramsinghpura (with Chak), . Haripura
Dhani Ahironki, Bhopia, Jatuwas.
Hasampur. Chhaja-ki-Nagal. Rajpura:
Mohanpura alias Kharkda. Patan,
Kala Kota, Dokan, Kanakpura. Dhan-
dhela, Kacharda, Norana, Narda.
Bhagesar, Khadagbeejpur, Mokalwas.
Nanagwas, Raipur, Kola-ki-Nagal.
Bhaduka alias ‘Himmatpura, Bhopat-
pura, Bakshipura, Rela, Chak Fagan-
was, Faganwas, Ghasipura, Raion-ka-
Bas, Partappura alias Kali Khera.

Gadreta. Ladi-ka-Bas. Khundala. Jait-
pura, Todo with Kalakota, Dariba,
Jhareda. Moklawas. Bas. Deepas,
Kishanpura. Ramlawas. Luharwas,
Dudawas. Dhadika alias Jawaharptra,
Sewa alias Ramawas Faganwas,
Dungar.

Villages of the Police Station Bhojasar

)

Nosar, Matora, Jakhan. Bapini,
Poonasar, Karwan, Sanwan. Maipan,
Nimbaro Talao. Bhadan. Baidu. Isru,
Suwaf. Kairla. Chadi Bhojasar. Au,
Nokhra Charnan. Nokhra Bhatiyan,
Jaislan. Manaijora, Rirmalsar. Chan-
pasar, Ajasar.

Villages of Police Station Sankra.
¢:])

Channi. Choak. Khaitolai. Khura,
Luna Khurd. Mahesa-ki-Dhani,
Modardi. Nanariyai, Odanya, Sana-
wera. Sankara.

Villages of Police Station Pokaran
9)
Jaimal. Girdi. That, Kailawa.

Villages of Police Station Bardwa.
(10)

Ridmalas. Raidhana. Urdrasar,
Kusalpura, Godrakabas. Ringan, Tiloti,
Pipakuri. Dobron-ka-Bas. Rewara-ka-
Bas. Mithari. Hussanipura. Farwasi,
Lachhri. Dhiawa. Manna-ki-Dhani,
Ayasji-ki-Dhani, Indarpura  (Shree -
Nathdwara). Khirwaj. Pandorai, Kan-
}c,ax Dayalpura, Lunoda, Lalasari,
Mawa.

Vilia:es of Police Station Sojat.

039

Chitaraya. Chandawal, Guria,
Khokra, Pachanda Kalan, Pachanda
Khurd. Sandiaya. Dadiya. Dhundhala,
Melawas. Mushahya.

Villages of Parbatsar Police Statiem.
(12)

Sanchore. Maigaon, Arath, Piplad,
Rohandi. Bhawansiya, Malawas,
Gusaiyan. Hardani, Nimbri, Bil,
Kinsariya, Khidarpura, Narwa, Parbat-
sar, Shampura, Ranija, Mored, Adani.
Khokrar, Charnwas, Drokaliya

-Daioli Khurd, Gangawa, Bidiyad #ola

'y
Dungri. Khalar. Mamroli, Mandan.
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Villages of Gachhipura Police Station.
(13) .

Antroli Sanga, Marasi, Bithawaliya,
Kurada, Lalna Kalan, Lalna Khurd,
Harnawapati, Kuchipula, Barnalil,
Ratnas, Gusa Khairi, Khairi Silan,
Madhyan, Palri Rajan, Altwa, Palri-
Mahaichan, Bhutawa, Gachhipura,
Intawa Dkhan, Gangahiya, Manaiwa,
Sirsala, Nardoli Mertyan, Dhanoli,
Ladpli, Sirsun, Bagoli, Baru, Soliariya,
Gular, Mtawa-Khichiyari, Bhadwa.

Villages of the Govindgarh Sub-
Tehsil of Amber Tehsil.
(14)

Bagdi, Sargot, Dhodsar, Singhto
Kalan, Singot Khurd, Khaizooli, Nan-
wal Kozu Kanwarpura, Chak Naungal
Kozu, Tiganuya, Amarpura, Naungal
Bbairda. Bishanpura alias Charanwas,
Niwana. Devthala, Charanwas clias
Badh Dev Thala, Dohalai, Rai Singh-
ka-Bas, Nangal Kalan, Gudha Chhota,
Moondghensya. Udganwar, Nangal
Govind Kishanpura, = Habu-ka-Bas,
Ashti Kalan, Ashti Khurd, Bagda-ka-
Bas, Madho-ka-Bas, Bhuteda, Husteda,
Baori, Mandha Bheda, Anooppura,
Shri Kishanpura, Bagha-ka-Bas, Aale-
sar Charanwas, Sitarampura, Govind-
garh, Sawoo Kalan, Sawoo Khurd,
Itawa, Anandpura, Udaipura, Lorwara,
Balekhan, Uganawas, Milakpur,
Sundersar, Khannipur, Bad Abhey-
karanpura, Kumbawas, Shrikishanpur,
Vimalpur, Daulatpura, Dhana-ka-Bas,
Kaladera, Narsinghpura, Gwardi,
Radhakishanpura, Prayagpura, Babu-
pura, Noppu-a Khatika Bas, Saharan-
pura, Beesakhurd, Kanadpura, Jai-
singhpura clias. Bai-ka-Bas, Dola-ka-
Bas, Gori-ka-Bas, Ginoi, Sabalpura,
Dhani Nizarna, Rai Thal, Vijaipura,
Punna, Nangal Bugala, Bichpadi, Moon-
dota, Ladiki Nangal, Bishanpura,
Radhapura, Barsanpura, Barsinghpura,
Chak Pratappura, Partabpura Kalan,
Partabpura Khurd, Todawas, Durga-
ka-Bas, Moondiya, Shri Kalyanpura,
Khaprya, Patti Sitarampura, Gudha
Sargan, Mohanpura, Raghunathpura,
Barna, Radhakishanpura, Sirsi, Khanni-
pura, Shreepura, Jalsingh Lalpura,
Sudershanpura, Dadar Baori, Narad-
pura, Chak Jaitpura, Maheshwas
Kanal, Maheshwas Khurd, Jhiloi,
Rozda, Harchandpura, Chak Rozda,
Acchojai, Chhatarpura, Sitarampura,
Dalpura, Sardarpura, Shindolai,
Kishanpura, Harduttapura.

Villages of the Kotri Tehsil
(15)

Kanpuria, Kishangarh, Sangrampura,
Kothaj, Deotalai, Ganeshpura, Singhi
ji ka Kheda, Devria, Goghas, Chhaprel,
Kanti, Amarpura, Beerdholi, Sankra,

257 PSD

Paplaj, Nandrai, Badlias, Kharpurs,
Hajiwas, Bilvas, Kankroli, Hastada,
Gahuli, Chavand Khera, Ashavari,
Bedunda, Deo’ Khera, Mena ka Khera,
Modia Khera, Bagadi, Khejdi, Sodias,
Sagatpuria, Taleda, Chohali, Badkis,
Akhepur, Itawa, Parmeshv :
Jagpura, Javal, Sabalpura, Bh

gefada ki Jupidia, Gandheri, Panderi,

elva,

Villages of the Unthala Tehsil
(16)

Rajpura, Kheta Kheda, Sarwania,
Mal Khejdi, Arnia, Lunda Malnawas,
Dhakdon ka kheda, Lilrji ka kheda,
Gulabpura, Amarpura, Solankhiyon ka
kheda, Bhaupura, Haria Kheda, Nahar-

“pura, Chainpuria, Jhalon ka kheda,

Sangrampura, Paria, Udaipuria, Prathi
Singh ka kheda, Gathpura, Nankia
kheda, Mota kheda, Phatapura, Seed,

.Savpura, Ranavaton ka kheda, Magri

ka Phala, Jasvantpura, Sarangpura,
Pithalpura, Umraon ka vala, Gop ki
Bhagal, Kanode, Gangpura, Kundia,
Savpura, Chamlavdi, Samel, Surkhan,
Pipalvas, Ummedpur, Gadi, Jarantra,
Sarangpura, Dabiyon ka kheda. Pipli
kheda, Alu ka Kheda, Devri, Dhijmdi,
Akola, Motida, Narda, Angora, Var-
noda, Goga ka Kheda, Bhim ka Kheda.
Gadriaras, Sunderpura, Kadacha,
Jathpura, Gopalpura, Kiakheda,
Surathpura, Mardkalan, Barni, Suyad,
Mayda, Panud, Boria, Badgoan, Saleda,
Telan Khedi, Kalva, Doulatpura, Jam-
pura, Parsotampura, Gokalji-ka-Kheda,
Fouzbadli, Bhinder, Kundai, Bhamela,
Kerawal. Amba-ka-ghcda, Semliva,
Savana. Khanna-Talai, Falador, Bania
Talai, Ghundla, Opa ka Kheda, Bhika-
wal, Sagatpura, Shrishodia-ka-kheda,
Parval, Semlia, Neechala, Bedwi.
Khedi, Chol. Bejrda. Borkheda. Dakio-
Kheda, Mahudi Kheda, Dabkia. Bor-
talai, Khedia, Ghadi, Medi khedi,
Hathia-Talai. Amthal, Singhvi ka
kheda, Bharia, Mal kheidi, Bornia %a
sat, Jodh Singhji ki Bhaghel. Amba-
ka-guda. Sonioron-ka-kheda, Maniji-ka-
kheda, Ajabpura.

Villages of the Kherwara Tehsil
an

Sagwara with hamlets, Padlia,
Lapeda, Kelawada. Bilakh with ham-
lets, Vani Bor, Saroli, Sulai, Kojawada
with hamlets, Bhudhar with hamlets,
Chinkala, Rikhab Dev Ward Ncs. 1
and 2. Kagdar Ward Nos. 1 and 2 with
hamlets, Ajlai. Ratanpur, Lareti,
Dakar, Garaj. Nagasmapna, Samarat,
Gadawan Upli, Gadawan Nee<-hli,
Kakan, Lamba Umra. Nala, Pasalwa,
Kutala, Daban, Mahudia. Akhiwsada.
Akot, Hinka, Mokarwada. Panchaoadla,
Hatwen, Jhadol, Bhandara, Samrun,
Jalpacca, Nala, Bhagibao. Rudrs.
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.. [Mr. Deputy-Speaker]

Kanta Ghanta, Thaprawali,, Suveri,
Ramabadri, Bhuvar, Mal, Sami Tad,
Hantia, Paderi, Makad ja, Khunta Neri,
Ghata, Thobawada, Kalawat, Godawat,
Somawat, Kikar, Thana, Kalatiyakada,
Kanuwada, Bilkhai, Pareda, Khuna-
dari, Jawas.

. Villages of the Baran Tehsil
(18)

Baml,, Gordhanpura, Dolatpura,
Aklaria, Barani, Bamanhera, Karana-
heda, Kotra, Kotri, Mandoli Jagir,
Mandola, Pataira, Chak Jalaida, Akira
Jagir, Nahaseda, Laxmipura, Susawan,
Basorikhera, Raptawan, Fatehpur,
Niyana, Gopalpura, Mathri, Mathna,
Khedli, Kesha, Manpur Jagir, Tatawa
Jagir Bhatsue, Lisadia, Shombhaspur,
Raniheda, Khedli, Bhaidoliya, Banda,
Koyalla, Miyada, Bambuliya, Kheri,
Chainpura, Ranoto, Luharia.

Ulti Jagir, Kotrisunda, Rithod, Shah-
garh, Tajgarh, Majrvata, Kalyanpura,
Ghata, Sambalpur, Chandpura, Chirari,
Bhatt Khedi, Jaloida, Gugalhedi, Hanu-
tia, Khedahedi, Hikar, Naredi (Jagir).

2. That for the Appendix at pages
13—21 in Table B.—Assembly Consti-

tuencies, the following be substituted,
.namely:—

APPENDIX
Villages of the Sawai Madhopur Tehsil

(¢))

Torda, Bandha, Bhagwatgarh, Nahri-
‘kalan, Nahrikhurd, Adal-wara-kalan,
Adal-wara-khurd, Khetpura, Jovn
.Kavad, Sunari, Sinoli, Banota, Aokda,
Girdharpura, Binjari, Basda, Thikra,
Borda, Choth-ka-Barwada, Baleria,
Ram Singhpura, Garudwas, Jhajhera,
Kumaria, Ganeshganj, Gopipura,
.Ratanpura, Rajwana, Chainpura, Vijai-
- pura, Bhedoli, Shersinghpura, -Bhedola,
Mahopura, Dhandoli (Andholi), Siwad,
_Pipla, Gopalpura, Tapar, Jharoda,
Abhaipura, Anicher, Sarsop, Devali,
‘Raipur, Sholpur, Isarda, Dholi, Dida-
“yach, Paondera, Gunsila, Nayagaon,
Basla, Banderia, Baghina, Sirohi, Jag-
moda, Jhupra, Itawa, Adondi, Jharna,
"Kherli Ghata.

Villages of the Khandar Tehsil

)

Aknda. Barie, Baleir, Bagora, Bich-
puri-Misran. Bangardakalan, Bangarda
*Khurd, Bichpuri Gujran, Bajoli,
"Bholanpura, Bairaondakalan, Chironji

Khera, Kosra-Chareta, Chak :Singoe
Khurd, Dang-Bhaopur, ur,
Bhaopur,  Dang-Bajoli, Gokalp
Isarda, Jakhoda, Khidarpur Jai -
Kaneti, Kodana, Karoli-Tarachand,
Piplet, Kutalpur, Karoli, Ghata, Karera
Khurd, Karera Kalan, Kishangarh,
Kabirpura, Kachnari, Birpur, Moroz,
Mamrot, Madhpuri, Rahlawad, Singhor-
kalan, Singhor Khurd, Singankuch,
Sewti-Akhegarh, Badi ka Chhahra,

Villages of the Bamanwas Tehsil

)

Amarwa, Goth, Sikroli, Dungarwara,
Dagra, Tudila, Toda, Banor, Gujar,
“Koleta, Jagrampura, Barh Jahera,
Jahaura, Barh Badila, Thikaria, Sher-

pur, Donal, Badila, Danta Suti, Badh

Dantasuti, Ramla, Jhadoli, Barh
Jhadoli, Sarai, Kadipur, Gayaspur,
Gandal, Kundli, Kishanpur,

Kukra,
Bandhawal, Safipura, Birpur alias
Radhekki, Manpur alias Nagtalai,

Bhanpur alias Bhotai, Ramsinghpura,
Saranpura, Badh Koyala, Ganholi,
Badh Gahnoli Chak 1, Badh Gahnoli
Chak 2, Koyala, Dalpur, Jafarpur,
Bamanwas Patti Kalan, Bamanwas
Patti Vichli, Bamanwas Patti Khurd,
Sehajpur, Kiratpura, Shiampura,
Abheypura, Mina Koleta, Naneta
Khera, Badh Raghopura, Raghopura,
Bhitoli, Badh Duji, Duji, Bhawara,
Chandlai, Sukar, Rewali, Kuwa Gaon,
Bichpuri, Raghunathpura, Badh Raghu-
nathpura, Singtoli, Shri Rampura,
Ghudia, Khatana, Nawad Kishanpura,
Ramnagar Dosi, , Rampura, Lewali,
Gothra, Kakrala, Naharsinghpura,
Kohili Prempura, Sitapura, Khedli,
Nagarheda, Badh Kuncha, Dabar,

Tejpur, Kacharheda, Gola Gaondi,
Sitor.

Villages of the Toda Bhim Tehsil
1)

Antarheda, Karanpur, Patoli, Bhaj-
hera, Dantli, Anatpura, Mehdipur,
Gheroli, Sankarwada, Padla Khalsa,
Padla Jagir. Kundawali, Bhuda,
Bharangpura, Sarsena Chak 1, Sarsena
Chak 2, Bhensina, Shankarpur, Dorka,
Muthepur, Nagal Nandal, Jharsia,
Churpura, Madhopura, Bhensa Patti
Kalan, Bhensa Patti Khurd, Matasula,
Padli Khurd, Khidkhidi, Maderu
Bishanpura, Jodhpur, Todabhim, Men-
hadwada. Asro, Bhimpur Kaneti, Mak-
bara, Trisul, Nandipur. Chak Mahead-
wada, Jhunki. Jaisni. Machedi, Dadan-
pur, Sahrakhar, Manoi. Sujanpura,
Aedalpur, Larpur, Makhtot, Khohra
Kalan, Padampura Beroz. Nand. Gorda,
Shahkarpur, Kudhawal - Balawas,
Mohanpur, Badleta Buzurg, Badleis
Khurd, Faugipura, Nagal Sultanpura,
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Khedi, Gopalpura, Azizpur, Mirzapur,
Chak Gazipur, Turakpur, Merada,
Khanpur, Kariri Gazipur, Garhi Badh,
Fatehpur, Doravli, Jonl Sherpur.

Villages of the Behror Tehsil
%)

Kohrana, Banhar, Untoli, Khori,
Mohammadpur Nagaliya, Khapariya,
Hamidpur, @ Mundiyakhera, Tasing,
Turiyana, Gadhoj, Dhindhor, Nalota,
Kherki, Kankar Chhaja, Gunti, Sher-
pur, Gokalpur, Shyampur, Simla, Jain-
purwas, Jagoowas, Talwar, Sarbiland-
pur, Mominpur, Mohsanpur (including
Chak Mohsanpur), Pahari, Mohammad-
purgujar, Islampur, Gujarwas, Shah-
jadpur Nagalia, Jalalpur, Dhis, Ajmeri-
pur, Karora, Jharora, Jaisinghpura,
Narera Kalan, Ramsinghpura, Maon,
Maharajwas, Lakhiwas, Bijorawas,
Golawas, Sangli, Nasirpur.

Villages of the Kishangarh Sub-Tehsil
(6)

Kheri, Thatka, Jhanpur, Khanpur
Ahiran, Chachiyawas, Sanoda, Ghi-
kaka, Dingali, Nimlaka, Bhojraka,
Karwar, Ikrotiyaa, Daika, Pur, Kairwa,
Jalaka, Moonpur Thakran, Kheral,
Dhirdhoka, Kani, Jonal, Khohra,
Maghakamajra, Ahirbasna, Theter
Basna, Lahrod, Nangalsaliya, Gur-
gachka, Kadaiyan, Patan Ahiran Gun-
sar, Palpur, Paharwas, Khera, Jhamu-
was (including Roondh Jhamuwas),
Fatiyabad, Jharjhila, Gugalheri, Basai
Birthal, Manchhroli. Bagheri Kalan,
Bagheri Khurd, Beraheri, Salkhar,
Raipur (Thakaran), Kumpur, Moonpur
Mewan, Shorwa, Daulatnagar, Mirza-
pur, Jharka, Harsauli, Jhiryana, Shah-
pur, Shahjadpur, Sadhuka, Alamdika,
Sewkhera, Nagaliya, Sahuwas, Islam-
nagar, Jataka, Mahond, Pundraka,
Tankhaheri, Basripalnagar Tarwala,
Santhalka, Tohari, Nagali Mewan,
Jatiyana, Mirka, Isaipur, Basai Kalan,
Noornagar, Lhisana, Lhisani, Kirwari,
Ramnagar, Girwas, Bhojpur, Hanspur
Khurd, Pataliya, Nagali Jatan, Hans-
pur Kalan, Kharola, Nasirabad, Kpalr-
thal. Kultajpur. Chhatarpur, Jhiran-
diya, Chak Santiyawas.

Villages of the Kishangarh Sub-Tehsil

G

. .Raoka. Chorbasai, Khora Pipli, Kol-
gaon, Sheikhpur, Khudinjagir, Dohra,
Mahraumpur, Khoha. Ghasoli, Khan-
pur-mewan, Dongra, Niana. Bambora,
Baghor, Pahar -Shamlati. Ranoli,

aruk, Ismailpur (including Roondh

mailpur), Tahatra Kherla, Tahatra,
Dadarhera, Nagla Dungar, Patan-
Mewan. Nibhera, Siwana, Shiamaka,

Jilota, Nagalijinnardar, Nagali Khalil,
Rata Knurd, Basai Balan, Rata Kalan,

Basai-Jagta, Nangal Moji o
Dasal-J I'4 ojiya, Raipur:

Vjllages of the Lachmangarh Tehsil
(8)

Imlali, Baroda Meo, Khorpuri, Bedha,
Sital, Mahlakpur, Raunrgur, Ghat,
Nenapur, Buntoli,  Gotharipurohit,
Dwarakpur, Thumrela, Gotheri Guru,
Berla, Gujar Khohara, Badhgujar
Khohara, Raunija Phar, S
Jamalpur, Kherlimahalak, Butiana,
Haderhera, Kherli Viran, Kherla,
Chhangalki, Baorika, Chimanpura,
Berka, Dusrahera, Dhandha, Mokalheri,
Bandka, Nibhera, Resti, Gandura,
Ratawali, Kherlichandrawal, Melkheri,
Dinar, Ahamadabas, Raghunathbas.

Villages of the Rajgarh Tehsil
(9)

Kankwari, Kaniyawas, Mitrawat.
Haripura, Garh, Dabkan, Tilwari, Sita-
wat, Tilwar, Kalwar, Khoh, Toda
Jaisinghpura, Ghatra, Berli, Doond-
puri, Thana, Palpur, Kakroli Rampura
Gordhanpura, Mallana, Kothri Ramr.
pura, Naroli, Tehla, Khariyawas, Rup
bas, Rajroli, Ghewar, Nandoo, Murli-
pura, Chawakabas. Losal, Talab, Ram-
singhpura, Deoti., Kherli, Lanki, Beer-
pur, Bighota, Nathalwara, Narainpur,
Joneta, Sakat, Thamawali, Sobhapur,
Gwara Ghesli, Todi, Rajpur, Manda-
wari, Band Ramsagar, Narwas, Mur-
rata, Kuncha, Dholan, Kundroli, Shri-
chandpura, Dangarwara, Umri Dehri,
Dhamrer, Nayagaon, (Har Kishenpura),
Vijeynagar, Ratanpura, Neemla, Moti-
wara, Khirat ka bas, Todi ka bas,
Dhirora, Namdarpura, Lakhawas,
Rondh Narainiji, Paota, Barwa Dongri,
Baldevgarh, Nagal karna, Shiv Nagri,
Sialuta, Nangal Dasa, Gur-ka-Khera,
Pempura, Kutuki, Pemawala, Kaniya-
was, Keertla, Damodarkabas, Sitapur,
Patti Beena, Birkari, Golakabas, Rat-
nakabas, Bhangarh, Rondh Bhangarh,
Goth, Surer, Nangal Dharmu, Ballu-
pura, Nangal Atalda, Nayabas Havell,
Sri Nagar, Rajcr, Nangal Chandel,
Kundla, Prempura.

Villages of the Deeg Tehsil
(10)

Nahra, Chauth, Dhamari, Sohera,
Seoco, Gohana, Kishanpur, Achalpur,
Rambagh, Behtana, Nagla Birawli,
Birawali, Kheria Purohit, Ku%wlﬁ.
Gadhi Lodha, Aoo, Nagla A
Cahanawli, Badangarh, Nagla Chaina,
Madera, N%Madhwana, Narainpur,
Gharwarli, dh Gharwari, Nagla
Gangi, Kasot, ‘Kaunrer, Jatoli Kadira,
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Khera Brahmin, Kathera Chauth,
Umara, Chak, Umara, Samai, Punchhri,
Shamdhak.' Baroli ~Chauth, Behaj,
Nagla Moti, Nagla Khuman, Malipur
Chomenda, Iklehra, Deeg town, Abadi
Deeg, Malpur, Bhilamka, Parmadra,
Rund_h Parmadra, Badri, Pasta,
Naraina, Chauth, Nagla Harsukha,
Rundh Naraina.

Villages of the Bayana Tehsil
(11) )

Biskhori, Imalia, Mahloni, Mertalab,
Kotha, Kilawa Aitmadpur, Ghazipur,
Khareri, Bagren, Khamkhera, Kair,
Mangren-Khurd, Katariapura, Nithar,
Ka}sara, Jaspura-Moroli, Bhaja Moroli,
Chikhru, Intkhera, Adda, Raroda,
Pipra, Kuntkhera, Madanpur, Nagla
Honta, Meharwar, Aroda, Katkar, Pilu-
pura, Dhandhren, Jhamri, Barkhera,
Kherli, Sekhpur, Hingota, Mundia,
Bamori, Nagala Nawaria, Nagala Baha-
duria, Nagala Sewa Kurwaria, Phanso,
Chak Pola, Chak Bichi, Chak Viram-
pura, Pidawli, Kohara, Araji-Zalim,
Gurdha Nadi, Bachena, Dabhana,
Khatnavli, Aincholi, Navab, Chak
Navali, Nagla Purohit, Nagla Cheeta-
riya, Dehgaon, Nagala Tirkha, Nagala
Rupram, Nagala Kishan Ballabh,
Nagala Sheo Lal, Nayagaon Kalan,
Jarkho, Bhagori, Kanawar, Nagala
Chiman, Nagala Harlal, Har Nagar,
Araji N. Kishore, Bidyari, Murki, Deba
Sarai, Sarai Syed Ali, Bayana Town,
Bagh Kanawar, Damdama, Lahchore
Khurd, Nayagaon Khurd, Kachera,
Brahmbad, Kooti Kheda, Purvai Kheda,
Seedpur, Nagla Jhamara, Nagla Nir-
bhan, Salabad, Nadigaon, Bajoli, Agha-
wali. Talampur, Jaswant Nagar, Nagla-
Khusfaham, Nagla Med Singh, Ajnoli,
Nagal Khushali Ram, Nagla-Kharg
Singh, Birampura, Pipari, Milakpur,
Biretha, Sewala, Reechroli, Lecchora
Kalan, Bansroli, Chokhanda, Sadpura,
Nagla-Kurwaria.

Villages of the Dholpur Tehsil
(12)

Baretha, Bothpura, Bugcholi, Dayeri,
Siyapura, Duragpura, Sijroli, Bada-
gaon, Phoolpur, Tanda, Barabat,
Dubati, Mugarwara, Biparpur, Sakat-
pur, Nakpur, Bhojpur, Doobra, Mustaf-
abad, Tordaniyal, Sarkankheda, Odi,
Kajipura, Allahpura, Dariyapur, Pach-
gaon, Aundela, Tal-Aundela, Masud-
pur, Narpura, Bhagirathpura, Bhag-
pura, Bhilagma, Chandpur, Mirjapur,
Sahapur, Kheda, Sarani, Nagla-Bhagat,

Rajora, Dhimri, Sandra, Bisnoda, Gar-'

wapura, Nagla. Moroli, Rajai Kalan,
Rajai Khurd, Qasba Nagar, Basai
Dang, Baripura, Birpur, Patewari,
8ehron, Kotra, Kookpur, Khanpura,

Nibhi, Ban Bihar, Chechi; ' h
Hinota Gujar, Bhanpug‘,u o g
%ayaya,s Surajpura, Bilpur, A

asai Samanta, Randoli, Darrupura
Mahwri, Bhondia. ’ purs,

Villages of the Police Station
Jhunjhunu

(13)

Budana Bagar, Desusar, Gopalpura,
Hamiri Kalan, Hamiri Khurd, Hanut-
pura, Islampur, Inderpura, Kasimpura,
Lalpur, Makhar, Merod, Soti, Sonasar,
Chinchroli.

Villages of Gudha Police Station
(14)

Bas Bishna, Bas Mana, Deep Pura,
Gura, Gadla Kalan, Gadla Khurd,
Kishorepura, Kakrala, Ked with Gopal-
garh, Mainpur alias Miyanpura, Niwari,
Nangal Gujaran, Natas, Khatkar, Nagli
Deepsingh, Bhatiwar, Sheonathpura,
Harwana, Chanwara.

Villages of tie Sikar Tehsil
(15)

Sikar (town), Debipura, Beri, Khori
Brahman, Kolida, Bhadwasi, Chand-
pura, Dadia, Dadli-Hardayalpura,
Daulatpur, Dabpanora, Gungara-
Kushalpura, Jerthi, Jhigar (Chhoti),
Kudli, Katrathal, Raghunathgarh, Pip-
rali, Sheosinghpura, Singhasan, Tar-
pura, Dhani Tarpura, Bajor with Jhun-
jhara, Chainpura with Chak Chain-
pura, Dhani Dassaki, Gokalpura, Mal-
khera, Smrathpura, Radhakishanpura
with Dhani Purohitji, Gothra Bhukran,
Birol, Butoli, Gudha Khurd, Gudha
Bara, Hathiyaj Rajpura, Jurathara,
Sikrai, Shamgarh, Sob, Palaszra, Dhani
Dulalki, Dhani Salimsingh, Todi.

Villages of the Neem-Ka-Thana Tehsil

(16)
Buchara with Kola-ka-Bas, Chudla,
Jugalpura, Debipura, Sanwalpura,

Mundli, Ghata with Ganwar, Chiplata
with Bhagwanpur Sikrai and Ladya,
Rooppura, Khiroti Mandruppura,
Hathideh, Hardaskabas, Ajmeri
Kishorepura, Tatera, Raipura. Pithal-
pura, Byore, Sanwalpura, Nor, Hari-
pura, Burhanpura, Jhadli, Sherpura,
Surani, Athora with Mandsa,
Shipur, Jugrajpura, Mangarh,
Ajitgarh, Anantpura, Deorala, Aspu:a,
Garh Taknet, Tilokpura, Gidakabas,
Sihori, Kalyanpura, Shimarla, Gopal-
pura, Nalot, Lorwada, Madhokabas,
Sukhsinghpura, Bhadwadi, Bithalpura,
Jugalpura, Thikaria, Dhair Kanwat,
Kanwat, Harjanpura, Khurd,
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Chhapar, Pithalpuri, Basdi Kalan,
Kalia Bas, Shilpur, Thoi, Karadka,
Udalwas, Lisadia, Khurempura, Mun-
dru, Nagal Nathusar, Kolwa, Jalalsar,
Arnia, Mahroli with Gudha and Bas
Patwari, Bharni, Jalpali with Fadan-
pura, Srimadhopur, Vijaypura, Bhopat-
ka-Bas, Bassai, Dhalawas, Sheopura,
Jairampura, Kalyanpura, Pujarikabas,

o.pura, Nagal Bhim, Mau, Bagaria-
was, Prithvipura, Kotri, Jaswantpura,
Kacharda, Dhani Zorawarsingh, Ukhda
with Hamirpura Kalan, Chak
Kacharda.

Villages of the Ne2em-ka-Thana Tehsil
an

Guhala, Chala, Govindpura, Bhagot,
Bhagega, Sirohi, Bhudoli with Khori
Agri, Ganeshar with Agri and Bhoj-
pura, Barsinghpura, Gaonwari, Nimod,
Mahwa with Jiwanki Dhani and
Kalukidhani, Godawas, Neem-ka-
Thana, Ranasar, Mandholi, Chak
Charanwas alias Puranawas, Charan-
was, Chak Mandholi, Napawali,
Maonda Khurd Makdi, Maonda Kalan,
Kanwara, Natha-ki-Nagal, Lakha-ki-
Nagal, Kanwar-ki-Nagal, Jhalra, Dayal-
ki-Nagal, Gaonwli, Biharipura, Dabla,
Himmatpura, Semli, Behar, Jelo, Bag-
dawa, Imloha, Tigri, Salodra, Sham-
pura, Dhani, Ramsingh, Dunga-ki-
Nagal, Kishorepura, Khori, Nagal-jat-
ki, Kharkadapanchu, Nagal, Meena,
Dalpatpura, Mothuka, Kangthli. Fateh-
pura, Khurdia, Rampura, Bega-Ki-
Nagal, Jhamawas, Karja, Ballupura,
Ramsinghpura (with Chak), Haripura,
Dhani Ahironki, Bhopia, Jatuwas,
Hasampur, Chhaja-ki-Nagal, Rajpura,
Mohanpura alias Kharkda, Patan, Kala
Kota, Dokan, Kanakpura, Dhandhela,
Kacharda, Norana, Narda, Bhagesar,
Khadagbeejpur, Mokalwas, Nanagwas,
.Raipur, Kola-ki-Nagal Bhaduka alias
Himmatpura, Bhopatpura, Bakshipura,
Rela, Chak Faganwas, Faganwas,
Ghasipura, Raion-Ka-Bas, Partappura
alias Kali Khera, Gadreta. Ladi-Ka-
Bas, Deepas, Kishanpura, Ramlawas,
Luharwas, Dudawas, Dhadika alias
Jawaharpura, Sewa alias Ramawas,
Faganwas, Dungar, Kundla, Jaitpura,
Toda with Kalakota, Dariba, Jhareda,
Mokalwas, Bas. Deepas, Kishanpura,
Ramlawas, Luharwas. Dudaw.as,
Dhadika alias Jawaharpura, Dewa alias
Ramawas, Faganwas, Dungar

Yillages of the Tonk Tehsil

(18)
. Akodia, Balagarh Chandwar,
Datunda, Kalayanpura. Rang-bilas,
Ram Nagar, Laxmipura, Satwara,
Tokrawas.

"warthala, Malhera,

10087
Villages of the Toda Raisingh Tehsl
(19)

Arnia, Utharna-Bas-Chain Singh
Amli (Devlia). Kundera (Jaguilrg ?)ul::i
(Qasba), Kurasia, Kakoria, Kanti
Chanderpura, Khera, Kala -Nada,
Ganoli, Gola hera, Banedia Khurd,
Chandpura-Nadika Dhava, Chandl,
Chopra, Chopri, Chhan-Mai-Bas-Suriya,
Chhatari, Jagtya, Jaithala, Banthali,
Thikaria, Thatha, Sirohi, Dabar Kalan,
Dabar  Khurd, Dhibroo, Dhiklya,
Thanwla, Devlya Ramsingh, Dalwasa,
Devrawas, Nasrida, Panwar, Baneria
C@larnan. Batoonda, Bagri, Dudawas,
Bisalpura. Barwas, Dhandholi, Bas
Lachmana, Bas Chatra, Bhatera, Bhan-
Morda (Jagir),
Moza Kasir, Moondia, Mugland, Moza
Titariya, Moza Barla, Moza Bibolao,
Madhosinghpura, Manpura, Jarkhia
(alias Radha Ballabhpura) Rohota,
Rajmahal, Ramthala, Raghunathpura,
Rampura, Ralawta-bas-Beja, Ratan-
pura, Satwara, Sardara, Sadiawas,
Sandla, Setiwas, Salgawas, Sankara-
wara, Sujanpura, Sanwatgarh, Sarsari,
Hanumanpura. Shri Mansinghpura,

Gaonri (Thikana), Polyara, Mor
Bhatiya.
Bijwar, Amtapura, Gopipura,

Narasinghpura, Bhimrwas, Bas Jodha
Nayangawan Gothra, Ralapura, Naya
Gawa Dhigria, Kheriya, Jalari, Nand-
pura-Charanwas, Kherera, Mordiala,
Islampura, Lachamipura, Bas Bhagi-
rath, Bharua, Kakolwara Mahadevpura.

Villages of the Jaipur Tehsil
(20)

Jamdoli. Ballopura, Jaisinghpurkhor,
Samel, Malpura Dungar, Luniawas,
Bindayakya, Dhula Bhaogarh, Mompur
Sadwa, Kerlangarh, Roopa-ki-Nagal,
Beed Mapura, Padli Meena, Kohoh
Nagoriyan, Kohoh Laihiryan.

@n
Khatipura Charanandi, Jhotwada,
Nangal Jalsa Bora, Pempura, Maha-

pura, alias Kooker, Khera Saliawas,
Sahajpura.

Villages of the Phulera Tehsil

(22)
Toda, Tod, Mirzapur, Khandel,
Norangpura, Suwava, Sambhar,

Barothi, Barwata, Ranji, Khushina,
Dodwada, Sartala, Chapri, Govindpura,
Jaoli, Sitarampura, N , K !
Hawaspura, Hachukada, Panwa,
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Mandka, Mandhai, Mored
pura,  Slawata, Seengia,smﬁg:?;;}
halkhoopura, Maurdj Kalan, Maurdi
Khurd, Morda, Adarwa, Marwa
Panwa Kalan, Surri, Khwazpura.'
Mamana, Neemli, Sirohi
Khurd, Kotda, Jhakolar, Panwaliya
Beegolao, Dantra, Bokdawas, Jadaota
Sall, Gharhar, Gailota, Sirohi Kalay
Ladgra, Sakhwon, Dantri, Parasoli,'
Gopipura, Shree Ramnagar, Bhojpura,
Dudu, Baget, Khudiyala, Mangalwada,
Tan Chapparwada, Cheepiya, Chapra-
sar, Harsoli, Ghaiga, Kairiya Bujarg,
Mah_atgaon, Relana, Gagardoo, Dhan-
dho}l, Inta Khoi, Gothra, Nagri, Kach-
nariya, Kariya Khurd, Sanodiya,
Laoodiya, Ursewa. Suridiya, Chappar-

wada, Sava, Naurangpur, Khedi
Charanan. ’

(23)

Jobner, Dakniawas, Asalpur, Badh
Ma}huradas Ka Bas, Gudha barsal,
Dhmdpa, Harnoda, Boraj, Sardarpur,
Keshri Singhpura, Jharna, Kotzewar,
Gopalpura, Dothrawas, Bichoon,
Kapadiwaas Khurd, Kapadiwas Kalan,
Nannota, Mehlan, Kalyansar, Girdhart-
pura, Sheosinghpura, Basdi, Gadota,
Gadoti, Sitarampura, Mokampura, Ram
Lachmanpura, Paloo Kalan, Paloo
Khurd, Akhepura, Gangoti Kalan,
Sadarampura, Jaswantpura, Khatwada,
Gangoti Khurd, Nagwada, Manpura,
Maheshpura, Chandanmolka, Chak,
Gidhani, Gudha Saipura, Kakrala.

Villages of the Dausa Tehsil
(24)

Bhandarez, Gothra, Roormal-ka-bas,
Dewanwara, Birasna, Sarai, Maharaj-
pura, Nangal Chappa, Alooda, Itarda,
Saliwas, Moond-Gheensya, Kharandi,
Bedawas, Khawa, Paparda, Banedi,
Basna, Hapawas, Khera, Sahajpura,
Singpura, Chak Sahajpura, Balyawas,
Kaleda, Charanwas, Badakhoh,
Thumdi, Ramsinghpura, Kali Khad,
Kali Khoh, Jun, Sar.

Villages of Sub-Tehsil Govindgarh of
the Amber Tehsil

(25)

Bagdi, Sargot, Dhodsar, Singhto
Kalan, Singot Khurd, Khaizooli, Nan-
wal Kozu Kanwarpura, Chak Naungal
Kozu, Tiganuya, Amarpura, Naungal
Bhairda, Bisha;xplura ézll‘ias Charnavllgs.

iwana, Devthala, aranwas alias
gadh Dev Thala, Dohalai, Rai Singh
¥a Bas, Nangal Kalan, Gudha Chhota,
Moondghensya, Udganwar, Nangal
Sovind Kishanpura, Habu-ka-Bas,

Ashd Kalan, Ashti Khurd, Bagda Ka
Bas, Madho ka Bas, Bhuteda, Husteda,
Baori, Mandha Bheda, Anooppura,
Shri Krishnpura, Bagha ka Bas,
Aalesar Charanwas, Sitarampura,
Govindgarh, Sawoo Kalan, Sawoo
Khurd, Itawa, Anandpura, Udaipura,
Lorwara, Balekhan, Uganawas, Milak-
pur, Sundersar, Khannipur, Bad,
Abheykaranpura, Kumbawas, Shri-
kishanpur, Vimalpur, Daulatpura,
Thana ka Bas, Kaladera, Narsingh-
pura, Gwardi, Radhakishanpura,
Prayagpura, Babupura, Noppura Khai-
tika Bas, Saharanpura, Bessakhurd,
Kanadpura, Jaisinghpura, alias Bai Ka
Bas, Dola Ka Bas, Gonika Bas, Ginoi,
Sabalpura, Dhani nizarna, Rai Thal,
Vijaipura, Punna, Nangal Bugala,
Bichpadi, Moondota, Ladiki Nangal,
Bishanpura, Radhapura, Barsanpura,
Barsinghpura, Chak Pratabpura,
Partabpura Kalan, Partabpura Khurd,
Todawas, Durga ka Bas, Moondiya,
Shri Kalyanpura, Khaprya, Patti Sita-
rampura, Gudha Sargan, Mohanpura,
Raghunathpura, Barna, Radhakishan-
pura, Sirsi, Khannipura, Shreepura,
Jalsingh Lalpura, Sudershanpm:a.
Dadar Baori, Naradpura, Chak Jait-
pura, Maheshwas Kalan, Maheshwas
Khurd, Jhiloi, Rozda, Harchandpura,
Chak Rozda, Acchojai, Chhatarpura,
Sitarampura., Dalpura, Sardarpura,
Shindolai, Kishanpura, Harduttapura.

Villages of the Takhatgarh Police

(26)
Seropesa, Kherwadi, Dolatpura Kotsa.

illages of the Takhatgarh Police
v ° Station

@n

Balana, Dolatpura. Basant, Dujana,
Gogran. Guriya. Hingola, Jaswgnt-
nagar, Khangari, Khinwara, Kosailao,
Nawa Khuira. Rajpura. Sandairao,
Takhatgarh, Khaijariya, Bangri.

Villages of the Police Station Sojat
(28)

Chitarya, Chanda wal, Guria,
Khokra,yPachanda Kalan, Pachanda
Khurd, Sandiaya, Dadiya, Dhundhala,
Melawas, Mushahya.

Villages of the Police Station Jalore
(29)

Bokaran, Mithari, Saidariya Kuyn-
aisal, Samuja, Bhagli Prohitan, Pand-
gara, ' Maira Uparla, Dafoki, Sapeni,
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Daisu. Dibawas Godhan, Bkadhanwadi,
Bichwari, Kantiwara, Un, Rajanwarim,
Sakrana, Bagotra.

Villages of the Police Station Sanchore
(30)

Ankhol, Bali, Bamal, Bandaio, Basan-
Deora, Bhadurda, Bhutail, Chora,
Dadhura, Deoda, Dugawa, Gundau,
Intada, Jailatra, Jhab, Jhairal, Jodhoa-
was, Khara, Kura, Lachhiwar, Laya-
dara, Mirpura, Muli, Palri Deoran,
Rampura, Panchala, Sankar, Saranau,
Surawa, Taitrol Deoran, Tantra. Titop,
Nimbau, Maru-Khaira, Paman. Binjrol.

Villages of the Jodhpur Tehsil

@31

Ganwan, Bagan, Chainpura, Bhad-
wasiya, Mahamandir (Proper), Man-
dore, Sunthala, Basni.

Villages of the Police Station °
thaniya

(32)

Godawasiya, Dawatra, Burkiya, Nan-
diya Prabhawati, Saivaki Khurd.

Villages of the Police Station Bhojasar

@33)

Nosar, Matora, Jakhan, Bapini,
Poonasar, Karwan, Santwan, Maipan,
Nimbaro Talao, Bhadan, Baidu, Isru,
Suwaf, Kairla, Chadi, Bhojasar, Au,
Nokhra Charnan, Nokhra, Nokhra
Bhatiyan, Jaislan, Manaiora, Rirmal-
sar, Chanpasar, Ajasar.

Villages of the Police Station Sankra
(39

Channi, Choak, Khaitolai. Khura,
Luna Khurd, Mahesa-ki-Dhani,
Modardi, Nanaaiya, Odamya, Sanaara,
Sankara.

Villages of the Police Station Pokaran
(35)
Jaimal, Kirdi, That, Kailawa.
Villages of the Degana Police Station
(36)

Jaitpura, Dagra, Dagri, Khairwa,
Dugor Dasan, Dugor-Achlan, Khuri
Khurd, Pandwali, Khuri Kalan, Mogas,
Bhadli, Churiyawas, Jodhawas Khurd,
Klindawas, -Alawas, Nimbola Khurd,
Undiyas, Ranas, Deola Madha, Deola
Manda. Khatolai, Jalsu Khurd, Jalsu
Nanag, Antroli Kalan, Antroli Khurd,
Sarsanda, Banwarla, Chiknas, Dugor

Chhikna, Gaimaliyawas, Sansan. Nim-
bola Kalan, Nimbola Prohitan, Dungra-
was, Sukhwasni, Sanju, Khinwatana,.
Chuwa, Daholi Mithi, Daholi Khari,.
Achiala ka Khait, Jalsu Kalan, Bhad--
wasi.

Villages of the Parbatsar Police Station.

37
Sanchore, Maigaon, Arath, Piplad,
Rohandi, Bhanwansiya, Malawas

Gusaiyan, Hardani, Nimbri, Bilu, Kin-
sariya, Khidarpura, Narwa, Parbatsar,
Shampura, Rusija, Mored, Bidujad,.
Adani, Khokar, Charnawas, Dhokaliya,
Gingoli, Daisli Khurd, Gangawa, Bidi-
yad, Kola Dungri. Khalar, Mamroli,
Mandan.

‘Villages of the Gachhipura Police
Station

(39)

Antroli Sanga, Mairasi, Bithawaliya,
Kurapya, Lalna Kalan, Lalna Khurd,
Harnawapati, Kuchipula, il,.
Ratnas, Gura Khairi, Khairi Silan,.
Madhyan, Parli Rasan, Altwa, Parli
Mahacchan, Bhutawa, Gachhi pura.
Intawa Lakhan, Gingaliya, Manaiwa,
Sirsala, Nandoli, Mertyan, Dhandoli,
Lodoli, Sirsun, Bagoli, Baru, Doliariya,
Gular, Inlawa Khichiyan, Bhaduroa.

Villages of the Police Station Bardwa
(39)

Ridmalas, Raidhana, Undrasar,
Kusaloura, Godrakabas, Ringan, Tiloti,
Pipakuri. Dobron-ka-Bas, Rewara-ka-
Bas, Mitha.ai, Husainupra, Farwasi,
Lachhri, Dhiawa, Manna-ki-Dhani,
Ayasji-ki-Dhani, Indarpura (Shree
Nathwara), Khinwaj, Pandorai, Kanrai,
Dayalpura, Lenda, Lalasari, Mawa.

Villages of Garhi Tehsil

(40)

Bhagatpura, Panchavada, Bhesau,
Piplara, Bildi, Padradi, Itawa Saran-

pur, Bhamu-ka-parda, Davela, Kotda,
Singuda-ka-parda, Gusani-ka-parda,
Todi Moti, Kesarpura, Todi Chhoti,
Lokiya, Oda, Nadariya. Kadwal, Odwa,
Kalali-khurda, Badi Kher, Lalpura,
Govindpura, Thali Talai, Odwara,
Dungar, Navagarha, Arthuna, Porda,
Navgaon, Vakhatpura, Dhani, Dolat-
pura, Vadia. Adai, Koi-vav, Hadmatia,
Fala-Bara. Malana, Patia, Bhardajal,
Vakhatpura, Raiyana. Bhatal, Nahali,
Tamatiya Rathor, Jolana, Tamrua,
Vardia, Kuna, Amja, Nakarchi Varda,
Ruhal, Kuwadia, Panasi Chhoti,
Punasi Badi, Guwedia, Ador, Gom
ka-Gada, Gamdi-Narayanji, K
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Anjana, Garnawat, Kunwaria, Vasi
Moti, Kushalkot, Udela, Senala.

Gangrar Tehsil
(41)

_.I'-I aga ka Kheda, Gulabpura, Bindolia,
ivimbahera, Dhoda, Kishanpura, Rana-
waten-ka-Kheda, Kurantia, Sudri,
Amarpura, Mokamsingh-ka-Kheda,
Bakhatpura, Gangrar, Indora, Khar-
khanqa, Singola, Amara-ka-Kheda,
Laxmipura, Laxmansingh-ka-Kheda,
Deth, Genia, Bhatkheda, Gurajania,
Kacharia, Banina, Bhatwada Kalan,
Bhatwada Khurd, Kanti, Nathi ka
Kheda, Borda, Taleri, Bhawanipura
Jatan, Medikheda, Chanderia, Choga-
vgadi, Bhilia Kheda, Nagri, Bilia, Suwa-
nia, Shivpura, Awalkeda, Gosundi,
Sangrampura, Gowlia, Murlia, Lalas,
Soniyana, Negdia Kalan, Nagpura,
Saron, Puthoil, Eklingpura, Karediya,
Sankra ka Kheda, Sokdiya, Bolo ka
Savanta, Aran, Ajolia ka Kheda, Jodh-
singh ka Kheda, Sadapura, Dadia,
Dhunwalia, Laxanpura, Raipuria,
Solankiyon-ki-Khedi, Mungacr-ka-
Kheda, Semliya, Khuntiya, Sonigaron
ka Kheda, Balderkha, Datta ka Kheda,
Ladupura, Salera including Hamlet
Ganeshpura, Jojron-ka-Kheda, Lambia.

Villages of the Kotri Tehsil
(42)

Kanpuria, Kishangarh, Sangram-
pura, Kothaj, Deotalai, Ganeshpura,
Singhi ji ka Kheda, Devria, Goghas,
Chhaprel, Kanti, Amarpura, Beerdholi,
Sankra, Paplaj, Nandrai, Badlias,
Kherpura, Hajiwas, Bilvas, Kankroli,
Hastada, Gahuli, Chavand Khera,
Ashavari, Bedunda, Deo Khera, Mena
ka Khera, Modia Khera, Bagadi,
Khedji, Sodias, Sagatpuria, Taleda,
Chohali Badkia, Akhepur, Itawa, Par-
meshvar pura, Jagpura, Javal, Sabal-
pura, Berukhera, Berada ki Jupidia,
Gandheri, Panderi, Belva.

Villages of the Kherwara Tehsil
(43)

Sagwara with hamlets, Padlia,
Le2peda, Kelawada, Bilakh with ham-
lets, Vani Bor, Saroli, Sulai, Kojawada
"with hamlets, Bhudar with hamlets,
Chirkla, Rikhab Dev Ward Nos. 1
and 2, Kagdar Ward Nos. 1 and 2 with
hamlets, Ajlai, Ratanpur, Lareti,
Dakar, Garaj, Nagasmapna, Samarat,
Gadawan. Upli, Gadawan Neechli,
Kakan, Lamba Umra, Nala, Popalwa,
Kutala, Daban, Mahudia, Akhiwada,
Akot, Hinka, Mokarwada, Panchapadla,
Hatwen, Jhadol, Bhandara, Samrun,

Jalpacca, Nala, Bhagibao, Rudra,
Kanta Ghati, Thaprawali, Suverl,
Ramabavri, Bhuvav, Mal, Sami Tad,
Hantia, Paderi, Makad jap, Khunta
Neri, Ghanta, Thobawada, Kalawat,
Dodawat, Somawat, Kikar, Thana,
Kalliakada, Kanuwada, Bilkhal,
Pareda, Khunadari, Jawas.

Villages of the Girwa Tehsil

4

Hathi Dah, Ratanpura, Phila,
Jammu, Bambora, Soma Kheda, Patu
Kheda, Khovad, Awara, Leg, Bori,
Kaladia, Ant, Sulawas, Kot, Gudl,
Budel, Lalpura, Bemla, Bajni Dodi,
Kurawad, Achhata, RaAwatpura, Kara-
dia, Nadiwala, Buthal, Balar, Dhori
Kheda, Sagtadi, Kara Kala, Suron ka
Gudh, Bhulia, Nad, Charinar.

Villages of the Unthala Tehsil
(45)

Rajpura, Kheta Kheda, Sarwania,
Mal Khejdi, Arnia, Lunda, Malnawas,
Dhakdon ka kheda, Lilaji ka kheda,
Gulabpura, Amar purz, Solankhiyon
ka kheda, Bhau pura, Haria Kheda,
Naharpura, Chanpuria, Jhal ka kheda,
Sangrampura, Paria, Udaipuria, Prathi
Singh ka kheda, Gathpura, Nankia
kheda, Mota kheda, Phatapura, Seed,
Sarpura, Ranavaton ka kheda, Magri
ka Phala, Jasvantpura, Saranpura,
Pithalpura, Umraon ka vala, Gop ki
Bhagal, Kanode, Gangpura, Kundia,
Savpura. Chamlavdi, Samel, Surkhan,
Pipalvas, Ummedpur, Gadi, Jarantra,
Sarangpura, Dabiyon ka kheda, Pipli
kheda, Alu ka Kheda, Devri, Dhimdi,
Akola, Motida, Narda, Angora, Var-
noda, Goga ka Kheda, Bhim ka Kheda,
Gadriaras, Sunder pura, Kadacha,

Jathpura, Gopalpura, Kaikheda,
Surathpura, Mardkalan, Barni, Syad,
Mayda, Panud. Boria, Badgoan,

Saleda, Telan-Khedi, Kalva, Doulat-
pura, Jampura, Parsotampura, Gokalji-
ka-Kheda, Fouzbadli, Bhinder, Kundai,
Bhamela, Kerawal, Amba-ka-ghoda,
Semliya, Savana, Khanna-Talai, Fala-
dor, Bani-Talai, Ghundla, Opa ka
Kheda, Bhikawal, Sagatpura, Shisho-
dia-ka-kheda, Palwal, Semlia, Neechala,
Bedwi, Khedi, Chol, Bejn!a. Bor-
kheda, Dakio-Kheda, Mahudi !(heda.
Dabkia, Bor-talai, Khedia, Ghati Medi
khedi, Hathia-Talai, Amthal, Singhvi
ka kheda, Bharia, Mal khejdi, Boria ka
sat, Jodh Singhii ki Bhaghel, Amba-
ka-gluda. Soni-Garon-ka-kheda, Manji-
ka-kheda, Ajabpura.
villages of the Baran Tehsil
(46) -
Bamli, Gordhanpura, Dolatpura,
s Karana-

Aklaria, Barani, Bamanhera,
heda, Kotra, Kotrl, Mandoli Jagir,
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‘Mandola, Pataria, Chak Jalaida,
Akaira Jagir, Nahareda (Jagir),
Laxmipura, Susawan, Basorikhera,

Raptawan, Fatehpur, Niyana, Gopal-
pura Mathri, Mathna, Khedli Kesha,
Manpur Jagir, Tatawa Jagir, Bhatsue,
Lisadia, Shambhaspur, Ranieda, Khedli
Bhaidoliya, Banda, Koyalla, Miyada,
Bambuliya, Kheri, Chainpura, Raroti,
Lyharia.

(47)

Ulti jagir, Kotrisunda, Rithod, Shah-
_garh, Tajgarh, Majravta, Kalyanpura,
Ghata, Sambalpur, Chandpura, Chirari,
Bhatt Khedi, Jaloida, Gugalhedi,
Hanutia, Khedahedi, Hikar, Naredi
(Jagin).

Villages of the Talera Tehsil

(48)

Gamach, Kann, Tirath, Bhawani-
pura, Sinta, Marana, Deheet, Sedari,
Chandan Hedi, Sunwansa. Khulanda,
‘Ladpura, Bhumkhera, Bad::nda, Bajad,
Gaglavada, Bakaspura, Delunda, Vina-
yaka, Sanwar, Bhopatpura, Notara,
Titarbasa, Chhapavada, Jalodi, Nenda,
.Jamidpura, Khedia, Lamba-Pipal,
Raghunathpura, Talera, Jaloda, Aktasa,
Sidari, Mandadi.

Villages of the Asnawar Sub-Tehsil

(49)

Asnawar, Talwadia, Khedla, Man-
pury, Gaonri, Arnia, Badidia, Dhanoda,
Nesar, Jatambari, Ananda (Anda),
Bhimli, Gadgach, Drabli, Kanskhedli,
Lawasal, Badia Gordhanpura, Roop-
pura Badlia, Piplia-Gujran, Todi Son-
pura, Gaupura, Ganeshpura, Sal-ki-
Dungri, Guda, Baredi, Mankund, Nala,
Rangpatan, Gadiamet, Khajuri Kalan,
Kanwarpura, Mohamedpura and Naya-
gaon, Ghhotiyakhedi, Dungargoan,
Tokdi and Baldevpur, Semli Gokul,
Malatonta, Naya Gaon, Khar Khesa.

Villages of the Bikaner Tehsil

(50)

. Gh‘adhwala, Kesardesar, Bohran,
.Bar.smghsar, Saroopdesar, Lalamdsar,
Basi, Kalyansar Bada, Ambasar
‘Chohannan, Bachhasar, Geegasar, Sur-
dhana-Chohanan, Surdhana Bas Pari-
haran, Sujasar, Kilchu Bas Deoran,
Kilchu Bas Selotan, Bhojusar, Kesar-
desar Gangaguran, Deshnoke, Saroop-
desar, Palana, Jorhbeer, Nenoka Bas,
Bhojanshala, Kesardasarjatan, Kalyan-
sar-Aguna, Kalyansar Utrada.

Villages of the Dungargarh Tehsll
(1)

Momasar, Surjansar, Adsar, Dheer-
desar Chotiyan, Lalasar, Sattasar,
Likhmadesar, Rewada, Koontasar,
Keetasar Beedawatan, Keetasar, Bhati-
yan, Bigga, Satlera, Jalabsar, Beeram-~
sar, Lakhansar, Udasar Charnan,
Udrasar Bas (West and East), Bholiya,
Thukariasar, Toliasar, Jaitasar, Lakha-
sar, Jodhnasar, Janjeu, Seruna, Samand-
sar, Poonarasar, Manakrasar, Beejasar,
Delwan, Bas Lodera, Gusainsar, Raj-
pura, Dheerdesar, Prohitan, Ladax:iya.
Baibisar, Gajpura, Gopalsar, Derajsar;
Narsisar, Chak Heerawtan, Basi
Heerawtan, Chak Basi Marnotan, Basi

Marnotan.
Villages of the Nohar Tehsil
(52)

Gogameri, Ramgarh, Parika, Bar-
wali, Deeplana, Nohar. Janaiya,
Padampura, Rajpuriya, Gudiya, Ram-
sara, Phephana. Dhani-Ariyan, 5asana.
Charanwasi, Malvani, Ratanpura,
Pichkrai, Dhani Bhanipura.

Villages of the Ganganagar Tehsil
(33)

Kikarwali, 13 LNP, 14 LNP, 15
L.N.P. I, 15 LN.Y. TIA, 15 L.NP. IIB,
16 LNP, 17 LNP., 18 LNP, 19
LNP, 20 I.NP. 21 LNP. 22 LNP.,
23 L.NP. 24 LNP., 25 LNP, 26
L.N.P, 27 LN.P, 28 LNP. ], 28 LNP.
11, Potikhiyan, 19° M.L., 20 ML. L,
20 M.L. II, 21 ML, 22 ML, 23 ML,
24 ML. 25 ML., 10 ML, 9 ML,
ML., 6 ML., 18 ML, 1 HH,

8 ML, 7

2 HH. I, 2 HH. I, 3 HH, 4 HH,
s HH., 6 HH., 7 HH., 8 HH,, 9 HH,
10 HH, 11 HH, 12 HH, 13 HH,
1 BB, 17 GG, 18 GG, 19 GG,
20 GG, 1LL, 3LL, 4 LL, 5 LL,
6 LL,7LL., 8LL, 9 LL. 10 LL,
11 LL, 12 LL, 21 GG, 22 GG,
23 G.G., 31 GG, 32 GG, 2¢ GG,
25 G.G. 26 G.G. 27 GG, 28 GG,

29 G.G., 30 G.G., Chunawadh, 30 G.G,,
Udaipur Khushhal. 3¢ G.G., 36 G.G. 1,
36 G.G.1II, 16 g 15 g.

The motions were adopted.

Dr. Ambadkar: I accept amendment
No. 1 in Supplementary List 3 by
Shri M. L. Verma and others. -

; Mr. Deputy-Speaker: The question
S:

(For text of the motion see Amend-
ment No. 1 in SL. No. .3 printed im

Appendix XXXIII, annexure 2.}
The motion was adopted.
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Dr. Ambedkar: | accept &néndme ts amended to t :
Il;los,sl to 3 of Supplement ary List N 0?-5 rpend he extent of these amend-

y Shri R, C. Upadhyaya,
i .Mr. Deputy-Speaker:

SAPRASHTRA ORDER
The question b

1. Th . Dr. Ambedkar: I accept amendments:
printgd ?xt) én mﬁtwns Nos. 1 angd 3 Nos. 1 and 2 of List No. 1 by Mr. C. C,
Ordec: onsolidated List (Rajasthan Shah and Shri Hathi

rder) standing in my name, for the ’

words “item B”, “items E and F” and

otem  G” wherever they occur the Shri C. C. Shah (Saurashtra): As

words and figures “pp item (31)” rega bonga 0 r
bph rds amendment No. 2 in List 1 it
stem (37) and (38)” and “or item sa;‘rs that the plural constituency of
(36)” respectively be substituteq. ‘Limbdi-Lakhtar-Dasada’ be split up
) into 'gwo ggneral coEst;tuzenciIes. k’l'lflat
2. That in motion No. 3(10) ppi has beéen done in List 2. T ask for
in Consolidated List (Rajas(thg)npgr%?g leave that amendment No. 2 in List 1
standing in my name, against the be substituted by the amendment in.
entry “Jodhpur Tehsil North”, in List 2. -

column 2, the words “villages of” in
line 7 and the words “specified in item

No. A of the Appendix” be omitted. Mr. Deputy-Speaker: The question:
is:

. 3. That in motion No. 3(11) printe

in Consolidated Iist (Rajasgzha)n pOrder(; That the following modifications be:
standing in mvy name. against the made in the Delimitation of Parlia--
eniry “Phalodi”, in column 2, the mentary and Assembly Constituencies.
words “villages of”’ and the words (Saurashtra) Order, 1951 laid on the-
“specified in item No. A of the Appen- Table on 16th May, 1951, namely:—

dix” be omitted.

1. That at page 2, Table B.—

The motion was adonted. Assembly Constituencies, for the:

. “r o 299 & ”
The other amendments_were, by leave g::ltt:l:::ing Ii"nmg,(}:,mnal;fl andw:gh:t?:;'
of the House, withdrawn. entries occurring against them li:: )
Mr. Deputly-Speaker: The President’s columns 2, 3 and 4: the following
Order relating to Rajasthan stands substituted, namely:—
1 2 5 :
Limbdi Wadhwan . . The village groups of Kantharia, Bhoika, Choki, 2 1

Bhadakva, Vejalka, Chhatr'ala, Chuda, Chokdi
and Vastedi ot]' Limbdi Taluka and Wadl_lwan
Taluka excluding Khodu and Nagra village

groups.
ther entries occur-
2. That at page 2, Table B.—As- column 1, and all o )
sembly Constituencies for the entry ring against it in colq?utl:d 2,3 :;1: :l'y tio
“Limbdi-Lakhtar-Dasada” occurring in following be substituted. -
1 2 3 4

i i-Lakh i f Shiani, Ankevalia, Limbdi, 1

Limbdi-Lakhtar T iiago grou . Balol, Ralol, Jambu, Mulbavla

nd Raragadh of Limbdi Taluka and village
:roups ofa%akhtar. Lilapur, Bapodara and Nana
Ankevalia of Lakhtar Taluka.

» ’ . 3 o l ..
asada-L « Dasada Taluka and village groups of Devalia, Talsa .
DasadaLakhtar :?. :'ithalg:dh. Chharad and Malika of Lakhtar
Taluka.

The motion was adopted.
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Mr. Deputy-Speaker: To the extent
of these amendments the Saurashtra
Order of the President stands modified.

There is no other amendment.

Dr. Ambedkar: As regards the
Travancore and Cochin Order there is
no .amendment. A corrigenda has
been issued.

Shri R. Velayudhan (Travancore-
Cochin): There were some discrep-
ancies in printing.

Shri Lakshmanaﬁ (Travancore-Co-
chin): They have all been covered
by thz corrigenda.

PART C STATES ORDER: DELHI

Dr. Ambedkar: I accept amendment
No. 2 in Consolidated List (in the
name of Shri Kesava Rao and others).

. Mr. Deputy-Speaker: The question
is:

[For text of the motion see amend-
ment No. 2 standing in the name of
Shri Kesava Rao and Dr. Gangadhar
Siva in the Consolidated List relating
to the Part C States Order printed in
Appendix XXXIII, annexure 1.]

Fhe motion was adopted.

Mr. Deputy-Speaker: There are no
other amendments, I suppose. The
President’s Order relating to Part C
States stands modified to the extent
of the amendment just now carried.
Other amendments by Dr. Ambedkar
and others, if any, are to be withdrawn
by the leave of the House.

The other amendments were, by leave,
withdrawn.

Dr. Ambedkar: Only two other pro-
vinces remain, namely U.P. and
Punjab. Several amendments have
come just now and I have not had
time to apply mind to them. If the
parties concerned are prepared to go
by the original arrangement then I am
prepared to proceed further. But I
find that some changes have been
introduced and I must have a clear
understanding of what is sought to be
done. I personally think that half an
hour in the afternoon would be more
than enough. for both the Provinces.

Shri Shiv Charan Lal: There might
be difficulty then with reg
uorum, because Members of other
tates may be absent from the House.

ard to the -

Mr. Depnty-Speaker: Only two more-
orders relating to U.P. and the Punjab
are outstanding. If there is unanimity-
in the House we can meet as late as
possible, for I do not want to give the
impression that I have muzzled them.
it anybody wants to speak.

Shri Amolakh Chand: Can we not:
adjourn for half an hour and then
continue for the simple reason that at.
4-30 p.M. Members may not come?

Mr. Deputy-Speaker: The Minister:
must have sufficient time to consider -
the amendments. .

Shri T. T. Krishnamachari (Madras):-
Is there no other business?

" Mr. Deputy-Speaker: No other busi--
ness except passing these two orders.

The House then adjourned till Half’
Past Four of the Clock.

The House re-assembled at Half Past-
Four of the Clock.

[MR. SPEAKER in the Chair]
PuNJAB ORDER

Mr. Speaker: We will now proceed
with the Punjab Order. May I know-
the Nos. of the agreed amendments?
I think we will follow the same proce--
dure as in the morning.

Dr. Ambedkar: The agreed amend--
ments are as follows:

List 7.—Amendment No. 2, part 5,.
sub-part (i) and sub-part (ii), of Shri
B. L. Sondhi, Chaudhuri Ranbir Singh.
and others.

List 9—Amendment No. 6, parts 2-
and 3, of Prof. Yashwant Rai.

List 10.—Only the first amendment
in the list I move.

I do not move the second and the-
third amendments as these are super-
seded by amendments Nos. 5(i) of"
List 7 and 3(6) of List 12.

List 12.—Amendment No. 1, parts 1
and 2, of Shri B. L. Sondhi, Ch. Ranbir-
Singh and others.

Amendment No. 2 of Sardar-
Bhopinder Singh Man and others, as:
modified by amendment in List No. 13,
of Ch. Ranbir Singh and others.

Amendment No. 3, parts 4, 3 and 6:
(second part) of Shri Sondhi, Ch.
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-Ranbir Singh and others, with minor
-consequential changes in part 6
(second part) as follows:

6. That at page 6, in Table B.—
-Assembly  Constituencies, for the

entries ‘Ludhiana Sadar’, ‘Jagraon’
and ‘Raikot’ in column 1 and all the
entries occurring against them in
columns 2, 3 and 4, the following be
substituted, namely: —

Jagraon . Jagraon Tehsil

Ludhiana Sadar

w
(]
-

Nurpur Bet, Baddowal, ‘Dhsmdm. Lalton Kalan, 1

Cull and Dhandari Kalan zails of Ludhjana Sadar
thana, an’ Shankar and Han Zails of Delhon
tnana end Dakha Zail of Dakha thana of Ludhiana

Tehsil.

Delhon .

Delhon thana
of Ludaiana

- Pakhowal and Andlu Zails of Rsi Kot thana and 1

(excluding Shankar and Hans Zails)
Tehsil.

Amendment No. 4, parts 1 and 2,
of Pandit Thakur Das Bhargava and
Chaudhuri Ranbir Singh.

These are the amendments I am
prepared to accept, Sir.

Mr. Speaker: I take it no other hon.
Member wishes me to put any of his
motion to the House.

Well, then I shall dispose of these
amendments first. 2

The question is:

[For text of the motions see

List 7.—Amendment No. 2, part 5,
sub-part (i) and sub-part (ii), of Shri
-B. L. Sondhi, Chaudhuri Ranbir Singh
and others.

List 9.—Amendment No. 6, parts 2
-and 3, of Prof. Yashwant Rai.

List 10.—Only the first amendment
in the list.

List 12—Amendment No. 1, parts 1
and 2, of Shri B. L. Sondhi, Ch. Ranbir
Singh and others.

Amendment No. 2 of Sardar
Bhopinder Singh Man and others, as
modified by amendment in List No. 13,
of Ch. Ranbir Singh and others.

Amendment No. 3, parts 4, 5 and 6
(second part) of Shri Sondhi and
others, with minor consequential
changes in part 6 (second part) as
follows:

6. At page 6. in Table B.—
Assembly Constituencies, for the
entries ‘Ludhiana Sadar’, ‘Jagraon’
and ‘Raikot’ in column 1 and all the
entries occurring against them in
columns 2, 3 and 4. substitute the
following : —

2 3 4

-Jagraon . . . Jagraon Tehsil

(]
-

. . -

i ad . . Nurpur Bet, Baddowal, Dhandra, Lal.ton Kalan, | SN
Lndhiana Sader G?ll and Dhandari Kalan zails of Ludhiana Sadar
thana, and Shankar and Han Zails of Doll}on
thana and Dakha Zail of Dakha thana of Ludhiana

Tehsil.

2 . . . Pakhowal and Andlu Zails of Rai Kot thana and 1 ..
Delhon Delhon thana (excluding Shankar and Hans Zails)

of Ludhiana Tehail
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printed in Appendix XXXIII, anne-
xures 3, 4.] ’

The motions were adopted.

Mr. Speaker: To this extent the
President’s Order is modified.

Now leave is asked for to withdraw
amendments Nos. 2 and 3 in List No. 10
and all the other motions that have
been moved.

The amendments were, by leave,
withdrawn.

Ch. Ranbir Singh: There js a clerical
error here, Sir.

Mr. Speaker: As I have pointed out,
all technical errors and apparent
mistakes may be brought to the
attention of the hon. Minister of Law
and they will be put through as conse-
quential amendments.

Now let us go to the U.P. Order.
UTTaR PRADESH ORDER

Dr. Ambedkar: Sir, the
amendments are as follows:

" List 1.—Amendment No. 1 of Pandit
" Shiv Charan Lal.

List 7.—Amendment No. 2, parts 1,
2, 3, 4, 5 and 6, of Shri C. D. Pande.

Amendment No. 5 of Shri Sohan Lal
and others subject to substitution of
“Basti District (Central East) cum
Gorakhpur District East” for *“Basti
District (Ceniral East) cum Hasanpur
Pargana”, in col. 1.

agreed

Amendment No. 6, part 2, of Shri
Satish Chandra.

Amendment No. 9 of Babu Gopinath
Singh and Pandit Balkrishna Sharma,

subject to the insertion of “LAF.
Domestic Camp” after “Chakeri Aero-
drome” in the entry in col. 2 against
Kanpur (East).

List 83.—Amendment No. 4, parts 1
and 2, of Shri K. C. Sharma.

Amendment No. 5 of Shri

Singh and others.

Amendment No. 7, parts 1 to 4, of
Shri Amolakh Chand.

Amendments Nos. 8 and 10 of Shri:
Beni Singh and others.

Beni.

Amendment No. 12, parts 1 and 2,
of Shri K. C. Sharma.

Amendment No. 14 of Shri T. N.

Singh.

List 9.—Amendments Nos. 1,
and 6.

Amendments Nos. 2, 7 and 8 subject
lt)o the following modifications proposed
y me:

4, 5

That in the motions in List No. 9
(Uttar Pradesh Order) standing in my
name the following amendments be
made: —

1. That in motion No. 2, at page 3
of the List, against the entry ‘“Allah-
abad District (East) cum Jaunpur Dis-
trict (West)” for the words “(excluding
the Munciipality and Cantonment of
Allahabad” in column III, the woerds
“Chail tehsil {excluding the Munici-
pality and Cantonment of Allahabad”
be substituted.

2. That in motion No. 2, at page 3
of the List, after the entry ‘“Allahabad
District (West)” the following entry be
inserted: —

ce I
Gorakhpur District (Cen-
tral).

I

such of tLe Patwari circles of
Haveli pargana of Pharenca
tehsil of Gorakhpur District
as are specified in item (94) of
the Appendix.

III

such of the Patwari circle and
forest areas of Haveli -
gana of Pharenda tahsi.{ of
Gorakhpur District as are
specified in item (94) of the

3. That in motion No. 8, at page 12
of the List, for items Nos. (38) and (39)
of the proposed Appendix, the follow-
ing items be substituted: —

“Patwari circles of Akbarpur Tehsil
(38)

Singhpuf Saholi; Nqvada Deorani,
Jaitpur Sheoli, Hiraman Sheoli,
Dhakan Sheoli, Saraiyan, Baridaryao,

Appendix.”
Baghpur, Sobhan, Baghwat, Nehuta,
Rastpur, Kakar Dahi, Bairisawai,
Marag, Rampur Sheoli, Kandri,
Bhewan, Nunari Bahadurpur, Bara-

gaon, Baranpur Kahinjari, Kashipur
Deepchand, Kashipur Hiraman, Kashi-
pur Jagamman Shah, Kashipur Bhur- :
shah, Hatika, Manda, Kekarmau,
Naubasta, Bhaupur, Pitrapur, Ant,
Raipalpur, Baluwapur, Lalpur and-
Aliapur.
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[Dr. Ambedkar]
-Patwari circles of Derapur Tehsil
(39)

Nandpur, Sargaon Khurd, Mungisa-
‘pur, Derapur Khas, Salimpur, Sabdal-
.pur, Kurhawal, Maujpur, Agwasi,
Ursan, Padnai, Korawa, Amauli Kur-
:mian, ‘Hathuma, Mukbilpur, Daryapur
Netarah, Garhiya Sikandra, Moham-
madpur  Sultanpur, Jagannathpur,
Sandalpur, Haswan, Jamaura, Revan,
Hawaspur, Ankna, Pendarathu, Sahni-
;pur, Chamrawa, Kasolar, Achhrauli,
Dharampur, Indrukh, Sargaon Buzurg,
Jignis, Galuwapur and Baragaon
.Bhikhi.”

4. That in motion No. 2, at page 1
.of the List, the entries relating to
~«Almora District (West) cum Garhwal
District (East)” be deleted.

5. That in motion No. 2, at page 2,
the following be deleted:— :

(i) The entries relating to “Kanpur
‘District (North) eum Farrukhabad Dis-
trict (South-East) cum Tehsil Etawah
District (East)” in the two places
-where they occur.

(ii) The entries relating to “Etawah
District (West)”.

(iii) The enirics relating to “Kanpur
District (South)”.

6. That in motion No. 7, at page 6
of the List, the entries relating to
‘«Kanpur City (South)”, ‘‘Kanpur
(Central)”, “Ghatampur (West) cum
Bhognipur (East)” and “Bhogmpu’l;
‘(South-East) cum Akbarpur (South)
be deleted.

7. That in motion No. 8, ip the
Appendix, item No. 17-A relating to
Patwari circles of Meerut Pargana be

-omitted.
1 withdraw amendment No. 3 in List
No. 9.

Amendment No. 3 in List No. 9 was,
by leave, withdrawn.

Mr. Speaker: So I am taking all of
them together. Do the hon. Members
wish to take any one of them inde-
-pendently? It that is so I have no
objection.

Pandit Kunzru I
I want to know -what is the principle
on which all these amendients have
been accepted. I find that one of the
-amendments has been tabled by a
member of the Committee, Shri T. N.
‘Singh. I would, in particular like to
‘know what that amendment is. .

(Uttar Pradesh): .

4. et ~

Dr. Ambedkar: Those amendments
on which there was general agree-
ment were accepted. In regard to the
particular amendment referred to by
gx‘;e gon. Member it is No. 14 in list

Pandit Kunzru: My hon.
Dr. Ambedkar says tgat those m
ments have been accepted about which
there was general agreement. I do
not know what he means by “general
agreement”. If he meant among
the members of the majority party,
obviously there could have been agree-
ment on many other points. If that
was the only basis on which the
modifications were to be made, there
was no need for the appointment of
a Delimitation Advisory Committee.
But I should like to know whether
apart from the fact that there was
agreement on those points, there was
any other reason for their acceptance.

Dr. Ambedkar: Well, I think the
hon. Hquse knows that we have been
proceeding upon the basis of the
decision of Members of the various
committees which were appointed by
the Speaker to delimit the constituen-
cies and whenever the Members have
agreed to make a change, I have
thought it fit to accept that change.
No. 14 which I am accepting is one
such amendment.

Pandit Kunzru: Does he mean
Members of the majority party or
does he mean the Members of the
committee appointed by the Speaker?

Dr. Ambedkar: With regard to that,
I should like to point out that so far
as delimitation is concerned, no dis-
tinction has been observed between
Members of the majority party and
Members of any other party. All
Members have been invited to place
their views before this Cabinet Sub-
Committee which was appointed to
examine this matter. Any member,
irrespective of the party to which he
belonged, had the freedom to come
and plead his cause. Some Members
did come.

Shri T. N. Simgh (Uttar Pradesh):
Sir, as my name has been brought in I
would ask your permision to say a few
words. It is only this that the amend-
ment to which my hon. friend referred
is only a consequential amendment
which should have been made and
which by error was not made in the
report of the Committee. I can
explain the_details personally to him,
as it is not ‘possible to explain it here.
- 'Mr.' Speaker: Does any other Mem-
ber wish to take up his motion inde-
pendently? .
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SIlrl J. R szoor I have one or
two amendments to the Order.

Mr. Speaker: Is it in the agreed
list or beyond the agreed list?

Shri J. R. Kapoor: The agreed list

.has already been given by the hon.
Mipister.

Mr. Speaker: So he wants to move

something else. May I know what they
.are?

Shri J. R. Kapoor: Sir, the amend-
ments which I wish to press are:

Amendment in List No. 7, Page
No. 5.

Amendnment
Page Nou. 4.

List No. 11, Page 1, No. 1 and No. 2.

Sir, all these amendments are alter-
.native amendments and the acceptance
of anyone of them would satisfy me
and serve the purpose I have in view.
‘The only purpose of these amendments
is to secure representation, even
though it may be of a limited extent,
to the Scheduled Caste electors of Agra
City. Hitherto, Sir, Agra City used
‘to send two representatives to the
State Assembly. Out of these one was
a Scheduled Caste representative.
Now while Agra district will be send-
ing ten members, and Agra City 3 re-
presentatives, the Agra City Scheduled
Caste representatives will not be able
to send even one. This is obviously
unfair and unjust to the Scheduled
Caste electors of Agra City. I have,
therefore, tabled these amendments to
secure some partial representation to

the Scheduled Caste electors of Agra
City.

No. 7, List No. 10,

One significant fact to which 1
would like to draw the attention of
the hon. the Law Minister and the
House is that in the constituencies
that I have suggested there is the
largest concentration of Scheduled
Caste electors, particularly in the
constituency which I have suggested
in my amendment No. 11 the percen-
tage of scheduled castes is 34-5. If
the hon. the Law Minister had care-
fully considered my suggestion, he
would not have ignored the rights of
those Scheduled Caste electors. There
is nothing novel in the amendment.
As a matter of fact it is very much
based on the scheme presented before
the House.by the Delimitation Com-
mittee itself. On page 10 of their
redort. they have suggested that the
tehsils of Karoli and Agra should he
combined into one constituency. I
have' practicallv suggested the .same
thing, only with some slight addition
of two wards of Agra Ctiy, so that

instead of the percentage of Scheduled
Caste electors being 32, as it then was
it might now be 34-5. I should have
thought, Sir, that this very reasonable
amendment which was once made by
the Delimitation Committee itself and
which- has now been repeated by me
should have been readily agreed to
and accepted. I do not know, Sir,
what valid reasons there are for not
agreeing to them. It appears to me,
Sir, that a great injustice is being
perpetrated on the Scheduled Caste
electors of Agra City. If I had known
the reasons for the non-acceptance of
my amendments I would have been
satisfied. But I am compelled to move
these amendments and even at this

" late stage I hope and trust, good

sense, logic and a sense of justice and
fairplay would impel the hon. Minister
to accept one of them.

Dr. Ambedkar: Sir, I hope this
matter was discussed in the committee
and I told Mr. Kapoor that his amend-
ment was incomplete and therefore
could not te accepted without causing
disturbance to other constituencies.
He was not able to give a complete
scheme where the thing would be
fitted in with the rest. That is the

reason why this amendment was not
considered.

Shri J. R. Kapoor: rose—

Mr. Speaker: The hon. Member has
no right of reply. Does he wish me to
put these to the House now?

_ Shri J. R. Kapoor: Of course. though
it may be rejected.

Mr. Speaker: Then
them before the House.

Shri J. R. Kapoor: No, Sir, I woulé
like to wtihdraw them.

The amendmer:ts of Shri J. R. Kapoo:
were, by leave, withdrawn.

Mr. Speaker: I will now put all th
agreed amendments which the Law
Minister has placed. The question is:

[For text of the motions see

I shall place

- List 1.—Amendment No. 1 of Pandi
Shiv Charan Lal

List 7.—Amendment No. 2, parts 1}
2, 3, 4. 5 and 6, of Shri C. D. Pande.

Amendment No. 5 of Shri Sohan Ls
and . others subject to substitution o.
“Basti District (Central East) ‘cur
Gnrrakhnur District East” for “Bast
Distriet (Central East) cum Hasanp:
" Pargana”, in col. 1.
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[Mr. Speaker]
Amendment No. 6, part 2, of
Satish Chandra. P Shri

_Amendment No. 9 of Babu Gopinath
Singh and Pandit Balkrishna Sharma,
subject to the insertion of ‘‘LA.F.
Domestic Camp” after “Chakeri Aero-
drome” in the entry in col. 2 against
Kanpur (East).

List 8.-'—Amendment No. 4, parts 1
and 2, of Shri K. C. Sharma.

5 of Shri Beni

Amendment No.
Singh and others.

Amendment No. 7, parts 1 to 4, of
Shri Amolakh Chand.

Amendments Nos. 8 and 10 of Shri
Beni Singh and others.

Amendment No. 12, parts 1 and 2,
of Shri K. C. Sharma.

Amendment No. 14 of Shri T. N.
Singh.

List 9.—Amendm: 5
and 6. ents Nos. 1, 4, 8

Amendments Nos. 2, 7 and 8 sub
lo the following modifications: tect

In the motions in List No. 9 (Uttar
Pradesh Order) standing in the name
of Dr. Ambedkar substitute the follow-

ing:

1. In motion No. 2, at page 3 of the
List, against the entry *“Allahabad
District (East) cum Jaunpur District
(West)” for the words “(excluding the-
Municipality and Cantonment of Allah-
abad” in column III, substitute the-

words “Chail tehsil (excluding the
Municipality and Cantonment of
Allahabad”.

2. In motion No. 2, at page 3 of the-
List, after the entry ‘“Allahabad Dis-
trict (West)” insert the following

entry:

6 I

Gorakhpur District (Cen-
tral).

iI

such of the Patwari
Havcl; pargana of Pharenda
tehsil of Gorakkpur District
as are specified in item (94)

of the Appendix.

IIt

circles of such of the Patwari circle and
forest areas of Haveli par-
gana of Pharenda tehsil of
Gorakhpur District as are
specified in item (94) of the
Appendix.”

3. In motion No. 8, at page 12 of
the List, for items Nos. (38) and (39)
of the proposed Appendix, substitute
the following items:—

“Patwari circles of Akbarpur Tehsil

(38)

Singhpur Saholi, Nevada Deorani,
Jaitpur Sheoli, Hiraman Sheoli,
Dhakan Sheoli, Saraiyan, Baridaryao,
Baghpur, Sobhan, Baghwat, Nehuta,
Rastpur, Kakar Dahi, Bairisawai,
Marag, Rampur  Sheoli, Kandri,
Bhewan, Nunari Bahadurpur, Bara-
gaon, Baranpur Kahinjari, Kashipur
Deepchand, Kashipur Hiraman, Kashi-
pur Jagamman Shah, Kashipur Bhur-
shah, Hatika, Manda, Kekarmau,
Naubasta, Bhaupur, Pitrapur, Ant,
Raipalpur, Baluwapur, Lalpur and
Aliapur.

Patwari circles of Derapur Tehsil

39)

Nandpur, Sargaon Khurd, Mungisa-
pur, Derapur Khas, Salimpur, Sabdal-
pur, Kurhawal, .Maujpur, Agwasi,
Ursan, Padnai, Korawa, Amauli Kur-
mian, Hathuma, Mukbilpur, Daryapur
Netarah, Garhiya Sikandra, Moham-
madpur Siiltanpur, Jagannathpur,

* (Central)”,

Sandalpur, Haswan, Jamaura, Revan,
Hawaspur, Ankna, Pendarathu, Sahni-
pur, Chamrawa, Kasolar, Achhrauli,
Dharampur, Indrukh, Sargaon Buzurg,
Jignis. Galuwapur and Baragaon
Bhikhi.”

4. In motion No. 2, at page 1 of the
List, omit the entries relating to
“Almora District (West) cum Garhwal
District (East)”.

5. In motion No. 2, at page 2, omit
the following:

“(i) The entries relating to
“Kanpur District (North) cum
Farrukhabad District (South-East)
cum Tehsil Etawah District (East)”
in the two places where they occur.

(ii) The entries relating to
“Etawah District (West)”.

(iiif) The entries relating to
“Kanpur District (South)”.”

6. In motion No. 7, at page 6 of the
List, omit the entries relating to
“Kanpur City (South)”, “Kanpur
“Ghatampur (West) cum
Bhognipur (East)” and “Bh
(South-East) cum Akbarpur (South)”
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7. In motion No. 8, in the Appendix,
omit item No. 17-A relating to Patwari
circles. of Meerut Pargana.

printed in Appendix XXXIII, anne-
xure 3.]

. The motions were adopted.

Shri Hyder Husein (Uttar Pra-
desh): I had moved an amendment
(List No. 3). I propose to withdraw
it. But with your permission I would
lékg to make a short statement before

oing so.

I had tabled this amendment to give
etfect to the recommendations of my
State. The UP. Government had
suggested the creation of 57 two-
member constituencies over and above
those reserved for the Scheduled
Castes. There is no reservation for
other minorities under the Constitution
and so my State desired to have these
57 multi-member constituencies in
orcder to give a better chance to them.
This number was fixed on a popula-
tio:x vasis as their number is 85 lakhs
in my State. This recommendation
was not accepted by the Government
-of India and was not even considered
by the Delimitation Committee. I
accordingly moved my amendment
and it had a good reception among the
Members of my State. But it had its
repercussions in other States and the
hon. the Prime Minister advised us to
drop the matter. In view of that
advice I crave the leave of the House
to withdraw my-amendment.

Mr. Speaker: Has the hon. Member,
as also the other hon. Members who
have moved amendments, the leave of
the House to withdraw their amend-
ments?

The amendments were, by leave,
withdrawn.

Mr. Speakter: That disposes of all
the motions. Now I shall take up con-
sequential amendments.

Dr. Ambedkar: I beg to move:

“That with reference to the
amendments to the Delimitation of
Parliamentary and  Assembly
Constituencies Orders moved and

accepted by the House necessary

consequential, drafting and other
formal changes be carried out:in
the said Orders under the autho-
rity ofn the Honourable the

Speaker

Dr. Deshmukh: I have given notice
of a simflar amendment. I beg to
withdraw it.

257 PSD.

Mr. Speaker: It has not been placed
before the House. So there is no need
to withdraw it.

Shri Chattopadhyay: 1 have an
amendment to this amendment. I beg
to move:

In the Consequential Amendment
standing in the name of Dr. Ambedkar,
after the words “formal changes”,
insert the words “including nomencla-
ture of Constituencies”.

Mr. Speaker: Does the hon. Minister
accept it?

Dr. Ambedkar: I cannot accept it
in this formal and binding character.

The Prime Minister (Shri Jawahar-
Ial Nehru): I take it, Sir, that if a
name is wrongly spelt it will be
correctly spelt. That does not need a
formal amendment. If there are minor
errors I take it that they can always
be corrected. :

Shri Chattopadhyay: There was
good deal of discussion this morning
over this and there was some differ-
ence of opinion too in this matter and
Dr. Ambedkar said “Let this matter
of nomenclature be left to the
Speaker”. :

Dr. Ambedkar: I admit. But I said
if the Speaker thought that the change
in nomenclature of a place is a formal
change; then it will be covered by my
amendment.

Shri Chattopadhyay: It is for this
reason that I have tabled this amend-
ment.

Mr. Speaker: What does he want
me to do now?

Shri Chattopadhyay: I would like
that after the words ‘‘formal changes”
the words “including nomenclature of
Constituencies” should be inserted. It
is not formal. It is in my opinion
very substantial, because in some

Mr. Speaker: I understand his point
If he urges that it is a substantial
thing, no amendment can now be
made. If it is a formal or conse-
quential amendment which will
include also sometimes, as Dr. Ambed-
kar said, even a change in nomencla-
ture, then matters will stand differ-
ently. Therefore it is no use having
this amendment.

Shri J. R. Kapoor: Do we take it

t the of the name of a
c%:stituency, it does not materially
or even sl the extent:: of
the tuency, covered by

Dr.. Ambedkar’s motion?
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Dr. Ambedkar; It’is in the discreti
of the Speaker. scretion

_Mr. Speaker: The House has
accepted certain modifications. The
House is going to give powers to the
Speaker to make amendments of a
consequential or formal character
becaqse, as was said, I believe, in the
miorning, there may be a mis-descrip-
tion of a boundary. Instead of “east”
it might have been stated as “west”.
Only such amendments will be put
through. There can be no further
amendments now. Even by the
unanimous decision of the House the
Chair cannot go beyond the decisions
of the House. The Chair will do only
what is absolutely necessary to give
effect to the decisions already arrived
at by the House. That is the spirit in
which the consequential amendments
will take place.

Shri Chattopadhyay: May I submit
one thing for your discretion? In the
case of some constituencies in West
Bengal it is found that constituencies
covering three districts have got the
name of the constituency in the name
of only one. village of one district.
The name is neither the name of any
of the three districts nor the name of
any of the three sub-divisions nor the
name of any division of the district
but only the name of a village from
which possibly one Member of Parlia-

ment comes. .

Pandit Maitra: I take objection to
it, Sir.

Shri Jawaharlal Nehru: Sir, the
matter has keen left to your discre-
tion. I think it should remain there.
The actual thing is the delimitation.
I would submit to you, Sir, that where
you in your discretion think that the
actual description requires a change,
you can certainly do so.

Several Hon, Members: Yes, yes.

Pandit Maitra: Sir, the point is
sought to be revived by my friend
Mr. Mihir Lal Chattopadhyay. This
question was discussed at consider-
able length before the House broke for
lunch. My friend at the eleventh
hour has brought 108 amendments
changing the nomenclature of consti-
tuencies delimited in West Bengal. It
is not a question of one or two names.
It was discussed and at the last
moment my friend declared with a
heavy heart ‘I withdraw my amend-
ments’. That is what happened.

With regard to the nomenclature of

the constituencies in West Bengal let
me point out to you that in this matter

the West Bengal Government, the
Delimitation Committee appointed by
you, the Election Commission, and
Members of Parliament from West
Bengal excluding my friend Mr, Mihir
Lal Chattopadhyay were all abso-
lutely unanimous. It is not a question
of three, four or five villages. The
whole question was gone into. As a
matter of fact the question of shorten-
ing the names of constituencies was
gone into at considerable length in the
Delimitation Committee, and it had
the full concurrence of the West
Bengal Government and the Election
Commission. Having been defeated

on that.........

Mr. Speaker: Now the hon. Member
will see that there is no use going
into the merits of that. As I have
said, all consequential and formal
amendments will take place. And as
the hon. the Leader of the House has
pointed out, if there is a mis-descrip-
tion which is necessary to be correct-
ed, certainly it will be a consequential
change, and I shall consider it. But
that does not mean a wholesale change
will be made. It requires no further
clarification now. I shall therefore put

this motion.

Pandit Kunzru: The procedure that
you have suggested will no doubt be
convenient and may also be desirable.
But may I know under what law or
rules this procedure can be followed?
Under the Representation of the
People Act it is the House that has to
decide what changes should be made
in the Order issued by the President.
The House may make certain mis-
takes. But could the Speaker or could
anybody have the power to rectify
those mistakes? If for instance in an
Act some mistakes have been made
and something is there which obviously
should have been deleted because
of some amendment made in some
other section, neither the Law Ministry
nor the Government have any power
to alter it except by means of a Bill
brought before the House and adopted
by it. I should, therefore, like to know,
however  convenient the procedure
suggested by you may be, what is the
authority under which it can be
followed?

5 PM.

Mr. Speaker: In the first place, the

hon. Member, I ?ilmk'ini’tl?ingmthe
der miscon on sta

bR si:ion lso vfl?ely as he has done.

Eve&in}c{ases °§ beli«ewmfthi:re ot only

b, is House, ve, n

thye practice but it is the inhereat
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power of the Speaker, as representing
the House, to correct all patent,
clerical, spelling and such other conse-
quential mistakes. That is also pro-
vided in the Rules of Procedure.
Supposing a new section is added and
twd sections are numbered as section
14 and section 14, is it seriously con-
tended that it is not in the competence
of the Speaker or anybody to correct
the sequence of numbers and that the
corrections can be made by coming
to the House by a separate independent
Bill? It is too much to say so.
‘This power is well known and it is
technically described as ‘patent errors’
and ‘errors on the face of the record’.
This is similar to the power of a judge
to correct mistakes in the judgment
which is delivered; it does not go
beyond that and in this particular
case there is a specific motion now
coming before the House that for
carrying out all amendments which
are consequential, drafting and other
formal changes, the House vests the
Speaker with authority and in any
case, whatever doubt is felt, it is set
at rest by the authority given by the
House. It is not merely a matter of
convenience, but even of strict adher-
ence to legal and constitutional forms.

The question is:
“That with reference to the
amendments to the Delimitation of

Parliamentary and  Assembly
Constgtéexg:iest’h Otgers moved and
accep y the House, necessary
consequential, drafting and other
formal changes be carried out in
the said Orders under the autho-
rity of the hon. Speaker.”

The motion was adopted.

PAPERS LAID ON THE TABLE

AGREEMENT BETWEEN INDIA AND NETHER-
LANDS 7¢ AIR SERVICES

The Deputy Minister of Commerce

‘and Industry (Shri Karmarkar): I lay

on the business and it brings to a close
petween the Government of India and
the Government of Netherlands relat-
ing to air services in pursuance of a
promise given in reply to Starred
question No. 3440, dated 24th April
1951. [See Appendix XXVIII, Anne-
xure 68].

Mr. Speaker: This is the last item
on the Table a copy of the agreement
the very long and strenuous session
that we had and I think, I must con-
gratulate the Members for the good
spirit all round shown, particularly in
the end. for the last two days.

The House then adjourned sine die.





